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The Lok Sabha met at Eleven of the
Clock.

[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

Kiriburu Iron Ore Project

| Shri R. G. Dubey:
| Shri Sham Lal Saraf:
. | Shri Ulaka:
Will the Minister of Mines and Fuel
be pleased to state:
(a) the progress made in the Kiri-
buru Iron Ore Project;

(b) whether the entire scheme will
be completed in 1963; and

(¢) if not, the reasong for the delay?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) to (c). A
statement giving the required infor-
mation is laid on the Table of the
House.

STATEMENT

The target is to supply 2 million
tons of sized ore per annum for export
to Japan commencing from the begin-
ning of 1964. The present indications
are that the target would be adhered
to. No delay is anticipated.

All the civil works relating to the
Crushing Plant and ancillary installa-
tions have been completed except for

161 (Ai) LSD—1.
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some minor items. The Crushing
Plant is expected to be ready for com-
missioning in May, 1963. The Service
Centre will also be ready by then. The
overall achievement regarding the
removal of overburden works out
58'79 per cent; the entire work is
expected to be completed by the time
the mines go into trial production.
During the course of removing the
overburden, 61,825 tons of iron ore
have been recovered, The entire
water supply system is expected to be
completed in all respects by May|June,
1963. The construction of 430 ‘E’ and
100 ‘F’ type residential quarters is in
an advanced stage.

The project is expected to go into
trial production by the middle of 1963,
well in advance of the commencement
of exports, viz, early 1964.

Shri S. C. Samanta: From the state-
ment I find that construction of 430 E
and F type residential quarters has
reached an advanced stage. May I
know what about other types of
quarters and how the electricity re-
quirements of the quarters and of the
project will be met?

Shri K. D. Malaviya: There are diffi-
culties in the availability of materials.
That is why there is some delay in
completing the construction of all the
residential quarters. We are doing
whatever is possible to expedite it.
1 hope most of the houses will be
completed very soon.

Shri S. C. Samanta: May 1 know
how many operators, junior supervi-
sors and technical personnel have
already been trained in the institute
there and whether we will require to
have recruitment from outside also
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when the project will run in full
course?

Shri K. D, Malaviya: No. We shall
not require any trained personnel
from outside except some Japanese
who are just now assisting us in the
development of the mine. Even they
might have to go away because in
mining iron ore, we do not require
any special know-how to be imported.

Shri Bhagwat Jha Azad: The project
is likely to be completed by 1963
middle and exports will start in early
1964. May I know if there is any pro-
posal before Government how to use
the ore after the completion of the
project up to 1964, which means about
6 months will be left in the hands of
the Government?

Shri K. D, Malaviya: This project
has been mainly planned to export 2
million tong from 1964. As a matter
of fact, we have got about 45,000 and
odd tonsg while in the process of
removing over-burden. We have got
the iron ore. If some of our steel
plants need them, we can surely
supply. Such temporary and ad hoc
supply of iron ore for any project does
not go very far. Either it has to be
permanent or not permanent. We are
also considering as to whether we
can make any permanent arrangement
with any national parties for the dis-
posal of iron ore. We do not require
that.

Shri Swell: Some weeks ago, there
wag a sort of a riot in this area result-
ing in the death of a number of
workers. The riot was between {ribal
workers and non-tribal workers. In
view of the strained relationship pre-
vailing between tribal workers and
non-tribal workers in the area, will it
in any way come in the way of the
progress of this project?

Shri K. D. Malaviya: It is most un-
fortunate that some tension between
adivasig and non-Adivasis hag resulted
in some unfortunate incidents. But,
we do not think that this is likely to
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continue, Things have got on very
well now and normal work has pro-
ceeded. If there is any ground for
any suspicion of tension between the
groups of people, Government and the
local project authorities will do every-
thing possible to remove all these
tensions.

Shri Sham Lal Saraf: May I know
whether the quality of this ore has
been tested and how it has proved
when compareq with other ores avail-
able in the area and whether attempts
are made to transform it into iron
and steel?

Shri K. D. Malaviya: No; all neces-
sary tests, both quantitative as well as
qualitative have been completed, and
agreements reached for the export of
iron ore to Japan from the Kiriburu
project. So, there is no further need
for any examination. We know the
quality of the ore, and nothing more is
needed.

Shri Kapur Singh: I want to ask a
question which is slightly different
from that put by Shri Swell. May I
know whether it is true that the major
blockage to the progress of the project
is the inveterate hostility of the local
population to the Punjabi Sikh
workers there?

Shri K. D. Malaviya: We have gone
ahead with the scheme. The scheme
is being worked somewhat ahecad of
our targets, We can start production
of iron ore a couple of months hence.
So, I do not know where the obstruc-
tion comes.

Extension Services Programme in
Secondary Schools

+

*301 S Shri P. Venkatasubbaiah:
7 Shri P. R. Chakraverti:

Wiil the Minister of Education be
pleased to state:

(a) the progress so far made in the
extension services programme launch-
ed for Secondary Schools;
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(b) the effect of this on the students
80 far; and

(c¢) whether similar project for the
development of elementary education
would be organised and if so, the
details thereof?

The Minister of Education (Dr, K. L.
Shrimali): (a) and (b). Extension
Services have been provided in 93
Training Colleges covering about 11,700
High and Higher Secondary Schools.
As a means of in-service training of
teachers and of promoting improved
educational practices in the schools,
they have met with considerable
success.

(c) Yes, Sir. Extension Services
have already been provided in 29
Training Institutions for Primary
Teachers.

Shri P, Venkatasubbaiah: May I
know the main objectives of these
extension service centres started in the
training institutions?

Dr. K. L, Shrimali: These centres
provide in-service training  for
teachers. They are set up at the
training colleges, and they organise
discussion groups, seminars, and re-
fresher courses to teachers who are
already in service. That is the main
purpose. They are intended to help
the teacher to improve his profes-
sional competence continuously.

Shri P. Venkatasubbaiah: Apart
from these centres, may I know whe-
ther Government propose to start
similar units and similar centres so as
to cater to high schools and secondary
schools?

Dr. K. L. Shrimali: In the new cen-
tres and units which we propose to
set up during the remaining period of
the Third Five Year Plan, we propose
to cover all the training colleges, and
subsequentiy all the high schools and
higher secondary schools under this
scheme.
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Shri P. R. Chakraverti: May I know
whether any investigation has been
made to measure the attitudes of the
teachers including the Headmasters to
this scheme?

Dr. K. L. Shrimali: The scheme has
been universally welcomed, and the
people have been asking for more cen-
tres, and there is a great demand for
them.
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being collected and will be laid on the

Table of the House in due course].
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Shri Tyagi: Part (b) of the question
does not entail collection of informa-
tion requiring time. It asks: whether
in view of the present emergency
some of them have curtailed their
allowances voluntarily or at the ins-
tance of the Government? 1 wonder
why this could not be answered.

Shri Hajarnavis: Unless I receive
categorical replies from each Minister,
I will not be in a position to make a
statement on their behalf.

Shri Surendranath Dwivedy: There
is no voluntary cut even!
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Shri Gauri Shankar Kakkar: Let it
come during this session.

[ = avmt: ag agd wega waw
2N
L
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wefrag guaar g e @ &%
F21 {6 TR AT 1 37 F1 990K 3T
AN IY ot Y IR BN F A
frar @1z

s ®EAW : AT qAH FT qAqTE
EANRE ol

Incidence of Crimes in Delhi

+
[ Shri Yashpal Singh:
| Shri Ram Sewak Yadav:
Shri Bagri:
|| Shri P. R. Chakraverti:
| Shri Heda:
| Shri Rameshwar Tantia:
*803 J Shri Buta Singh:
" Shri Inder J. Malhotra:
Shri Daji:
Shri S. M. Banerjee:
Shri Surendra Pal Singh:
Shri Sham Lal Saraf:
, Shri Ram Harkh Yadav:
{ Shri Kachhavaiya:

Will the Minister of Home Affairs
be pleased (o state:

(a) whether it is a fact that' m.a-
dence of crimes is increasing daily in
the Capital;

(b) whether it is a fact that tl'ge
number of untraced criminals is
higher than that of the traced ones;
and

(¢) if so, the steps Government have
taken in the matter?

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis):
(a) to (c). A statement is laid on the
Table of the House.

Statement

(a) Figures of registered crime have
shown an increase from 14,318 in 1960
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to 15,629 in 1961 and 18,341 in 1962.
It would not be correct to infer from
these figures, however, that incidence
of crime is increasing. Much of the
rise is explained by deliberate efforts
made by police to ensure full regis-
tration of cases during the last two
years.

(b) It is not possible to relate the
number of traced criminals to untraced
criminals. However, the majority of
cases are detected and the average
detections are approximately 57 per
cent.

(c) Among the important steps to
check crime in Delhi are:

(1) The working of Delhi Police has
been exhaustively reviewed and
substantial increases in strength
sanctioned so as to intensify pat-
rolling and surveillance;

(2) Mobile patrols by cars and
cycles have been increased and
ig likely to be increased further
shortly;

Mobility of police has been im-
proved by providing it with
additional vehicles and radio
communication facilities;

3

-~

(4) The level of investigating staff
at all Police Stations is being
upgraded; and

(5) More intensive use is being
made of scientific techniques
for the detection of crime.
st qoaE fag . AT § 90 g6

g fs Sv %) ag folE ) & a1 adY s
feeell & QoTAT OF  HTCHEAT FT FF
gar g ?

e W (s W e
o) - N aEY, wTowekaT #1 g@t
R AXTH ¥ T 8, A< O, IA-
FE, T ]

Wt g feg ;. owT A WA
aFar § v agr e wow ¥
frar X & s wafored fead
GG



8873 Oral Answers

oA wEEy : AAfoeEs H3A
W1 E ITF AR T A, 7EET HY FIAT
aFq § ?

N @ R e A
AT T Fi IZ FAAA F) I5G0
g f5 71 33 ¢@ @R A% FEEE
g faasr foeen 7Y faam smar ?

st gmmw fag : adl, foa ®
feiié fogd & gfer zamT< #3401 §1

st A agge Wt o W) anE
§ AT |3 A qEATS 19T TE@T 97
FBIEIT TG F HiFe qqoaA & ¥ ]
M AfFT T A gra AT 9T @
i 7 feqrag @ @ fs @R A2 99
S wR A R g ALY fd Y
A I fFF ad 1 wrg @ fF
FET F A FS 934 F) UF Grd q9E
LA -

st o e ;T ¥Rl "eRY
AT F FU F4 i I T2 A @
WG EITF AR AW F w3 37 gforg
F 73T TG IfTaqT FIA FT FHITH
faqrz 2 ? =T m @M AW
A FIT F g JF T 3 fa7 @rw
AT M 77 F, NI AY T 70T TGY
F T IT F) ATT ITATT F w1 )
T gEF faae g ?

Wt oW EgET AR AT
qeg A g faon fad &1 w3t aw
TEF TG a1 AT A QA TG
T g1 &, B9 F qEIT § 75 0Y FAH
@ W RE 7 ¥ 3T A AwA A
7zq faam, ¥ fw o= geama &1 F180
1 "g g5 ez 97 /AT F1q
4, @@ TRl W g, #feedz
TR wifs &7 4, IT F o
B9 X qT TEFET AT AR FY 54 7
fod T § 1 380 T@ a8 § Fr o
qfe #) I X, wH T, WA ST,
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At 9T ag=n, 39 %) Nfafad a=an
2, = & fag W gw 7 graw T SAR_w
wea fd §, aue ¥ew T%E
&1 wawm  fwar @ afs oF
TR ¥ TR O T A §*
"IT Y gER FIA IO W § | T AT
S waaw e, Wl ife
S 9T T9 g A §TH S WY
AN FTH HeG F1 fFa1 § 38 AN
#, 9% gq wrx F § 5 MTA, wr=ay
o | Fafed 97 ¥ 9 § w1 o
qEATS FT gATA AGr ¢ |

Shri P, R. Chakravertl: Will the
Government indicate to us the nature
of the scientific techniques that are
being applied in the detection of
crime?

Shri Kapur Singh: Except the dogs.

Shri Lal Bahadur Shastri: There are
various methods. I would request
the hon. Member to visit our forensic
laboratory, the institute at Calcutta.

Shri Heda: Have the various
measures that are being taken emerg-
ed as a result of some comprehensive
plan in this regard, or are they the
result of study of individual crimes?

Shri Lal Bahadur Shastri: I mysed
held a conference of the police officers
in Delhi and had a long discussion on
various matters. After the discussion
we have a regular plan of work, and
on the basis of that scheme of work,
we are taking various steps.

Shri Buta Singh: What is the pre-
cise time lag between the registratiom
and the actual detection of the crime?

Shri Lal Bahadur Shastri: 1 will
give an example. In cases where the
loss was between Rs. 100 and Rs. 250,
the registration in 1961 was 1,520.
Cases of this kind were generally not
registered. In 1962, this number has
gone up by 524, because all such cases
are being registered now.

Shri Sham Lal Saraf: May I know
whether one of the Deputy Inspectors-
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General of Police working in Delhi
was entrusted with the job of going
into the question of crime as a whole
and report to the Government and, if
so, may I know what are the salient
features of that report?

Shri Lal Bahadur Shastri: I am not
aware of it. The Home Ministry did
not ask the DIG of Delhi to go into
this question, or consider the prob-
lems of crime as a whole and as to
how it should be tackled. He might
be doing it on behalf of his own
department; but we have not entrust-
ed him with that work.

Shri Sham Lal Saraf: For the infor-
mation of the hon. Member, I may
say that some articles appeared in the
press sometime ago about this....

Mr. Speaker: Order, order. Shri
Kachhavaiya.
st wgaw : fogw 39 &l @
<, afeEt § @ F1IAE ST FEar
ST T & I % FTor 7=y afeqay
Al FOFTH T@H g § AR
feeet gfem 97 a7 TTET F1a T FT
a &1 FT IET IE Aawd & fw
gfgq I7@ FFemr A oA & ? afe
&, @ ga¥ fad aam) /w1 v FTAT
e g ?

Fr§ Sav agy fear wam

Shri R. S. Pandey: May I know
whether the Government have got
any data showing the percentage of
those persons who are regularly com-
mitting offcnces and going to jail
again and again? I mean the habitual
offenders.

Shri Lal Bahadur Shastri: 1 cannot
give that figure.

ot g qW W 2 T S W-
WY a3 T & AT FTX AR T FH7HY
W1 # JAT AR E R w3
SFTY T I F@ F T R I iy
® Fw 3 F AT g At wfera
=@ ?
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NN PP WER W
g @ GEA AT AT AR
O IqIHE T 1 AR HEL AR A
TR R R 76 FTC FIAT A |

Shri Balakrishnan: It appeared in
the papers that a man was recently
arrested in New Delhi on suspicion
that he was practising cannibalism. I
want to know whether any enquiry
was made in that connection and, if
so, what was the result of that
enquiry.

Mr. Speaker: It does not arise here.
Shrimati Savitri Nigam.

Shrimati Savitri Nigam: May I
know whether any incentive is being
given to those policemen who have
been successful in detecting crimes

« and if the answer is in the affirma-

tive, what are those incentives?

Shri Lal Bahadur Shastri: Firstly,
it is the duty of the police; whether
they get any special incentive or not,
they must do their duty. Secondly,
we do give prizes, and certain awards
also like the police medal, etc, to
those who do their work well.

£ mfew aga
+
st fafir o
J’ = AETAT AT
= Ho To WwHFRAT :
*zo¥. J HY Ho o IA :
| = e e -
[ fegwee weT
0 aAfaw  wRESW Wi
afewfas-w1d 5 a8 T R FQ

F4 f

(%) #Fmrgfear wifes I,
Fa & gvaeg | fafew aERE W@
ax wvs s quetar AT g ;

(=) afz g, & I o TGS
Lk

(7) ofe 7, @1 wF A A%
fram wYwmwd 7
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The Minister of Scientific Research
and Cultural Affairs (Shri Humayum
Kabir): (a) No, Sir.

(b) Does not arise,

(¢) It is not possible to give any
definite date.

[(%F) st =&

(&) Fam devad v

() W fafrr Avira @A
wafer T 1]

st fayfa fas & AT STEaT
g fran fegem 1 e AR aif%-
& FY & 3 faq F:T fafex m@=1-
Hz ¥ o) wman @ e A
A fed gW 2 A o ?

ot gam  wfae ot 7, @
T oW

ot farrfa fer @ & sty TEE
gfe ama ¥ A @ & W@
faem 7

i gAd wfax : F A W
qrSE # F W @ @1 IHE | TN
@t fafew nade @ ) AR W
% fog dae W 4, AfF ww AR @)
w1 & AR fafeq wadde W) ofewr
ok ifem T ¥ 3y e
a9 @

Shri Indrajit Gupta: I would like to
know whether it is a fact that India’s
case is somewhat weakened by the
fact that we are not able to show
that we have adequate resources for
the proper preservation of all the
documents and manuscripts if we are
able to get our legitimate share. For
example, I want to know whether it
is a fact or not that, the Indian His-
torical Records Commission have
commented that the present condition
of our archives is such that we will
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not be able to preserve the manus-
cripts and documents satisfactorily.

Shri Humayun Kabir: I do not think
that statement is quite correct. In
the National Library, in the National
Museum and in the National Archives
also, the documents are being preserv-
ed, and when the India Office Library
comes here we shall see to it that the
documents are properly preserved.

Shri P. K. Deo: Failing the procure-
ment of these documents and manu-
scripts, may I know if the Govern-
ment is trying to have micro-film
copies of the various documents that
are preserved in the India Office
Labrary?

Shri Humayun Kabir: My hon.
friend starts with the assumption that
we will fail. We do not have that
assumption. Whenever any docu-
ments are required, we get micro-
film copies.

=t fagmx wA@ : FF aw
AFT AT &F T8 g W IqN g
T gy w7 Sy T} ?

Shri Humayun Kabir: I have already
stated that a joint demand was placed
on behalf of India and Pakistan.
Consequent to that, certain develop-
ments took place and we are waiting
for the concurrence of the Govern-
ment of Pakistan.

o Mfare Td@  : Wl wA ST
¥ a8 e 5w ar fafew =
WA F g AR W wx
J A gk ¥ 1§ ag ST W
gfF G fraelt 1 8, 99 qreferfiat
o) @ag A Y O foq &
fod s aF it aoha gf &, 9wE

Shri Humayun Kabir: If I may say
80, this question is wrongly conceived..



-3379 Oral Answers

We are negotiating for the transfer of
the whole library here and any divi-
sion ® assets in the manner suggested
by my hon. friend would give a
handle to the British Government to
refuse to part with this library.

Shri Hem Barua: May 1 know
whether the attention of the Govern-
ment has been drawn to the recent
statement made by the British Under
Becretary for Commonwealth Rela-
tions, Mr. Tilny to the effect that the
India Office Library is a British pos-
session and, if so, whether this means
that they want to reopen the legal
ownership of the library, after all
these negotiations which wc have car-
ried on?

Shri Humayun Kabir: I do not
know why my hon. friend has accept-
ed the claim of the defendant as
gospel truth.

Shri Hem Barua: I have not accept-
ed that claim; I want him to oppose
that claim very vigorously.

Mr. Speaker: He is suggesiing to
the hon. Member not to accept that
claim.

Shri Hem Barua: I do not.

Shri Kapur Singh: May I know
what is the precise principle or basis
upon which Pakistan, UK.. and India
make their claimg with regard to the
partition of the assets of the library?

Shri Humayun Kabir: There is no
question of partition of the library.
India and Pakistan hold that the
library belongs to them. We stand on
that ground; the British Government
have contested it. This will be decid-
ed.

Shri P. R, Chakraverti: May I know
if the Government have given any
assurance to the scholarsg that their
research work will not be hampered
irrespective of the transfer of the
India Office Library?

Shri Humayun Kabir: This is again
a question which I think should never
be asked. Why should the hon. Mem-
Yers assume that when the library be-
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comes the possession of India, there
will be any hindrance to the work of
scholars?

Chromite Deposits in Mysore

[ Shrimati Savitri Nigam:
J Shri Raghunath Singh:
7\ Shri Basappa:

{_ Shri Kachhavaiya:

Will the Minister of Mines and Fuel
be pleased to state:

*805.

(a) whether it is a fact that deposits
of Chromite have been found at three
places in Mysore; and

(b) in what other States Chromite
deposits have been found?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) Yes, Sir; but they
are not new discoveries.

(b) Chromite deposits occur in
Madras, Andhra Pradesh, Orissa, Bihar
and Maharashtra States.

Shrimati Savitri Nigam: May I know
whether the economic exploration of
the mines has becn started or not and
may I know whether it is going to be
started in the public sector or private
sector?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): The exploita-
tion of mines is mainly the function
of the State Governments, because the
minerals belong to them. Only where
large public sector projects are initiat-
ed, the Government of India take the
initiative and take steps. So far as
these chromite deposits are concerned,
the Mysore Government are seized of
the matter.

Shrimati Savitri Nigam: May 1
know whether the Mysore Govern-
ment have negotiated with the Central
Government for any financial help to
exploit these mines?

Shri K, D. Malaviya: They are 2ot
of such a size that the Mysore Gov-
ernment should ask for funds from us;
they have not asked so far,
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Shri Shivanamjappa: May I know
what are the three places in which
these chromite deposits are found?

Shri Thimmaiah: The three places
are as fellows: Sindhuvalli-Mysore
belt in Mysore District, Nuggihalli
belt in Hassan District and detached
occurrances in parts of Chikmagalur,
Shimoga and Chitaldrug Districts.

Shri Venkatasubbaiah: May I know
whether in these three places the
assessmert of the quantity which will
be exploited has been- made and if
so, whether it ig economic to pursue
the explaration of these deposits?

Shri Thimmaiah: In some areas the
reserves have been assessed, parti-
cularly in Nuggihalli belt in Hassan
District. They have assessed a prov-
ed reserve of about 7 lakh tons and
further estimates indicate that about
1-04 million tons at depths varying
between 30 and 60 metres are likely
to be available.

Shri P. K. Deo: For the exploration
of chromite deposits sometime back a
licence was granted to Serajuddin and
Company for the construction of a
ferro-chrome plant. May I know how
far the project has proceeded and when
production is going to take place?

Shri K. D. Malaviya: So far as I
remember, some applicatiops were
initiated by the Assam and Orissa
Governments and some recommenda-
tions were made by them. They were
not accepted by the Central Govern-
ment on certain conditions and they
were returned back. As to what hap-
pened finally to them, I am not aware
of it.

Drilling of Oil Wells in Assam

*806. Shri P. R. Chakraverti: Will
the Minister of Mines and Fuel be
pleased to state:

(a) how far the exploration and
production programme of Oil India has
been stepped up as a result of the dis-
cussions with the Chairman of the
Burmah Oil Company;

(b) whether it is a fact that the Oil
India proposes to drill 34 wells in
Assam thig year;

(¢) whether the Oil India will
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undertake the drilling of “Dual Com-
pletion” wells ag well; and

(d) whether the Oil India has been
exempted from the mining labour
laws thereby permitting it to work on
the basis of seven-day week?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) Oil India
Limited plans to achieve a production
potlential of 3 million tonnes of crude
per annum by the end of 1963.

(b) During 1963 Oil India Limited
intends to drill 30 wells.

(c) and (d). Yes, Sir.

Shri P. R. Chakraverti: May I know
what form of specific assistance would
be forthcoming from the Burmah Oil
Company as a result of these discus-
aions?

Shri K. D. Malaviya: I do not know
what the hon. Member means by
“specific assistance”. The Oil India
Limited with the assistance of the
Burmah Oil Company—they are half
partners—have planned to produce
three million tonnes of oil which is to
be delivered to the public sector
refineries, for which they have now a
programme according to which 30
more wells have to be drilled. That
is all,

Shri Bhagwat Jha Azad: May I
know how far the exploration made so
far could give us an idea as to whether
the target which the Government has
just now mentioned will be fulfilled
in 1963?

Shri K. D. Malaviya: 3 million ton-
nes will be supplied and the target
will be fulfilled. The quantities have
been proved. It is only a question of
drilling the number of wells that may
be required to produce that quantity
of 3 milion tonnes of crude oil per
annum.

Shri Hem Barua: May I know whe-
ther it is a fact that the Government
propose to conduct oil exploration in
tne sub-mountain regions of NEFA; if
so, whether this is proposed to be con-
ducted under the auspices of the Oil
India Limited or under the auspices
of the Oil and Natural Gas Commis-
sion?
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Mr. Speaker: It is not connected
with this.

Shri K. D. Malaviya: No, Sir; it is
not connected with this.

Shri P, R. Chakraverti: May ] know
how far these ‘‘dual completion” wells
are an improvement on the other
wells?

shri K. D. Malaviya: The dual
system of production ‘of oil from a
well means that we produce from
more than onec sand from a well. In
some cases it does occur that there are
many oil sands in a well. The ordi-
nary practice ig to produce oil from
these sands one by one. But because
of the total quantity of oil and the
requirements, the Oil India Limited
have decided to produce oil from two
sands simultaneously and therefore it
will be produced under the dual
system.

National Academy of Administration,
Mussoorie

+

.07 f Shri Bhakt Darshan:
7 Shri Harish Chandra Mathur:

Will the Minister of Home Affairs
be pleased to state:

(a) for how long the National
Academy of Administration at Mus-
soorie is without a head of this insti-
tution and the reasons therefor;

(b) whether there is any proposal
to shift the institute from Mussoorie;
and

(c) what were the grounds which
weighed in favour of the location of
the Institute at Mussoorie?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) The post of the Director of the
Academy has been vacant since 1st
October, 1962. The officer tentatively
selected for the post is presently
abroad on a training course and is
expected to join in June next. Mean-
while, the senior Deputy Director has
been placed in charge of the Academy.

(b) The question whether the
Academy should stay at Mussoorie or
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should be shifted to some other more
suitable location is under considera-
tion.

(¢) The institution was shifted from
Delhi to Mussoorie, mainly as part of
a scheme for the dispersal of offices
and institutions from Delhi to relieve
the pressure on accommodation in
Delhi, and the fact that accommoda-
tion to meet the then needs of the
institution was readily available at
Mussoorie.

N R W o i, T oaE
a7 & fr forw aaw <o goqy 7 qgQ §
@ =1 fawa fear mar qr, =iy
93 St ¥ quE ¥ A /W F fom o
ITFFT I &, IAGT FIAAA FIA &
T 49 qgHl 97 fau 5w &
TR & ag faza forar may an fv g
| ¥ oW, Afz g, ar fee
TE TG ¥ W ¥ ol fam aw
it w owEmEa gl Y

e AW (s W @gRT
wet) S fF 39 e T a
Twg N T @ fF agd ¥ 39wy
WE W 4T WX g0 sy faew
¥ wfeard oY gofed 99 1 agi gemar
T W AR Y 3gd €7 A e
AN E | ow A wgd ¥ e
W ¥ Ay A A A g v
T I FY «gd 9% g, W
WTéo To THo FIRE ¥ & Wrio o THo
¥ dm ¥ AR fe vw wmr weda
G € ¢ ford wréo o o
ufo o THo WX dgA TaAAC
wfadst & d37 AT ¢ F AW
At @9 s@AIW W ¥ @
wTE ® FHY g€ A T T 7 A
TN A A FAY oY T AWg ¥
W W Rl el g e A
I AN R ™
Wk § WR 3@ 7@ 5 gfrerfdw
wfz ¥ aqwww & wv ug gdEwr



‘8885 Oral Answers

W@ @ ag W SUE ANEEF g
SR g awg ¥ Y TAE) ge #1 A
fom sT w0

AT [ FUg A g fw
™ P Ffed 9@t | o faw
Qe giey & F% arg @ W IF
§ R 99 wraeg ¥ @ ¥ e
QL T A FE AT AT @R A
I AR g AR ¥ wiwg faoig
F ¥ 39 79 TgTHi T fa=me &1 foan
srgar ?

=it e aggR e o sgfhaew
¥ F AT AN WeT § ag Y 99
g 7@ g afew 39 TaEr @ e}
o ¥ fog oY fafeer @0y a
oY g a1 A G FT A Adq
=Y 2}/, ArE T WX A g a1
I TR AR 9T & g ¥fF 9w
WA v fgr § AR A R O
AT I AR TR AT A
W g fagry ) wagg mfgd da«r
& S aw T v Fear o o

st @i ¥9 & 98l ¥ gEm
¥ 9 FI T9 1T 7 ST & A
mar & 5w F1 ag agd ¥ e &
faamr g TR @9 R AR faaan
T TGN A TEE GAA F AT G
g7

OGPl W . wgl 9w
¥ G § IR 9@ §99 § a9 48
QI T AT | W FT q@@E & [6F
R qa W F g9 g F0T 1
qrE s FATL ET WO g av fw
Ff @ foqr a1 39 H & i a%
AT 2 @@ =% g9 w91 @9 fgar
&\ ma Ard 3AET @Y TR ged q
wgt a7 wrae agf fafees qawy g
gr aqy aqg fafee fuealt, g7 ami o
3@ FTE 5 FE @a § 1% agi feae
g3 FTAT TR
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Dr. Sarojini Mahishi: May I know
the places wunder consideration for
shifting the institution?

Shri Lal Bahadur Shastri: Delhi,
Bhopal and Allahabad. Of course,
Allahabad only if hon. Members will
agree.

Shri Thirumala Rao: May I know
if there were any complaints from the
trainees from the southern parts of
the country that winter is extremely
difficult for those people who are not
accustomed to the Mussoorie cold?

Shri Lal Bahadur Shastri: Gene-
rally, the young men who come from
the south feel very happy in the
atmosphere there.

fot & ‘Fafeee”

toos. st wwr a : W fow
qAT Qo ATFAT, (8§ & ATAfHT
T §®GT {03 & IO & g A
qg I wY gq7 47 fw o

(%) wfag @ v “fafaes’ &
ferfy ¥ gz FOA FT R v fa=ra-
€I qy, SuF TR § w fiw w7 e
fear mm & sk

(=) vu fawaw Y fefafa &
fagd a1 STard #7 T § uqar 5@
= fae g ?

fve =Y (F10 WO HYO AT ) :
(7) o (¥). ¥@R @ &°w
wafas R gz wifecr ) =T
1 gea wafwwar 2 @ 8, gafad
fasia weraar & fad g@ ST W
WA g ag R T @

[(a) and (b). Government are at
present giving high priority to the
production of scientific and technical
literature: this project has, therefore,
not been approved for financisll
assistance.]

ft W R # ST STgan
g fr R & ae a8 gea few
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sfq fadw a1 @ear fadw & <@En
a1 fR S fFE ag S g
R T g TS #°Y )

o o Ao wwEt : g
s Rt ¥ N fww F@w g
qAT A WX T G997 G & |
W ferra 4 fF @ @ @S
T # Yo rogr@ it AR wAF F
Yoo Y P AR IAF TN ¥
W T8 §TX FTH FE &9 AT T
I T AT W ITFT AT 97 fF
O e Yo TR &9Y F@ X @ g |
A T At IR w fr weraw
ETEY AT ¥ @I g@Ar  fear
I, IR H IFA FF g A==
wgfaeem g fear 9 fee o=
g fr aarw feg  gfmafed &
g fFar s 1 ae # ISR wr b
7g fagR waie TR #R, 3g W
sea g1 GfFT IR § s FAr fw
fagR wadde R fowwed  ad
W1 IAF aiw I wEr fw
feeelt  gfraifady  amw w3 o
g am feelt Fivacfed & s @
fea=edt @&} faars | g7 71 woww
7% & fF a5 aFa T 48 gAT g
WE | AR T AT ewAfw o 9
g Al & fad § Nfw eq e
gRH TG I A9 FET AR § |
A T AR g (T AgT A A
AN fafeed Agm s & (A% aw s
g SAF T w7 a7 q@afy foe
T QAP JAT gty Ay
AT AR § H{TH AR TR Q@
T A AL @ faw T gar ay &A@
w Fifew w3 afEw & e R
FE FERT A€ 7 gwar g o

St W oA AW, T
A ot ¥ T oA F I A A @,
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T IY FT g WY & (F FaA dwe-
o & fay §f @ w1 www w=@fi
< fgar mr i qur free wfas ®
1 1% F 9 qT fa=e favam s a3n?

o Fo Wlo MR Jgi aF
“fafyew’ w1 dEw §, AmQ fafg
¥t agfiea a0 & 1 @ & fo¥
TEHT A greE WY &y oY | W gy W
JWEF A FT A g | myar &
33 T AT & oww A gy
w1 wifes  ofcfeafa grit | 3@ ©&F
EEsESIRIE G G IR R
FY AT | T9 IR QAT AR 9T
T e g T § fEaw
e A T §, AT 99 g9 I &
oAt & q ¥ fAog F ferm srmar
g | WX AT & AR G FAT g
g, A ;A FHr FfeArs gy &
fafreY & MY weT 4g R fF
T QU EH g § T § M fFw
T F! Wfag FLTFT & | TG T
gar a1 fF fafaeeY 7 @ F1 smafawar
WA A g Feafr g uw
Tegl W T FHAGI & | 99 @Y
AT, a7 TH R TR FG | AFT
a9 qgieq o« gnm, o W T Ry
FT &R |

=TT W WIS : JTIE 89
g fr fom deqell &1 am wwEE
PR Ay fa g, 9 ¥ 37 W@
fameg AT T @ A & far awe
4, JfsT 99 & graTiad =g § Fdw
TR N TG [T ALY, TG G
Fq ff #R qEfay SEN @ FH R
ga ¥ g feaar ?

moﬂomom: \_'ﬁ;l'é}l
T =y & v A aawE 5@ wy
Jo1d, TMF TF T FETE | ;I
T S EEE TH T WOEET FA@,
@ wmar weEr @ | T fag gw
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W ey 9 WA, oy aF q@
W §, UE AWAT S&FAQT @Y &)
9T g § fF ama e & O g9
ferra ot 1 Fg WEEAS B IR
SR IT F7 &G 47 5 § 7R F A
M aR ¥ I FIR AL fFar
W 9Xg qg Joar @r | "l #
ITET W A w7 91, 9 fagrR
TS-ATNT  qfLNg &7 97 | IEHA g
gl fF gura el gr st 2 &4,
afFr  ofeg &Y aX% ¥ 98 ST
Al wr-ug swE fawg S
FET A ITTEY wmAT | X AT
e T FqrEATER AT § fr o i
M ¥ for gk T @i ¥+ ghm,
& I T AT T | T FH I
T gHad § | W fgy ® 3y
g fAFa g, @Y gw A ady
gft grit 1 Afew g @ faw
gfefeafa 9 fmit &w@r 21

=} WITES AT WTIE e o
F IR W m@rd | wwag
fF wr fodt dear 7 Fg7 fF ag da
AR g@ER WM Sg ¥ HgEar 2
T Ag AT 9 Gl £ aE A
TG 9 Helgar AT ARy fF A
gear gw ¥ fod dame wdi g€ ?

o ®lo ATo AT : IT &
6 Ig qHAT G A | W
AT e F R qemr F A H
e, A AHH FaI ) F WA
FH FE |

To Mz a® : T TE AW
T T F 5 “fafres” w1 =Y
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ATAR T TF @ A I ATIIHAT
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CHAITRA 20, 1885 (SAKA)

Oral Answers 8890

R EY 7 AR FT /R A 7747
B gd, v A sfow fowar o ?

S Wo ®To Mo s :  wEA
T} 1 A s fafa & ar
g, T|@ATAR T daw A 3, AR av
WA frg s R FAE? TG
AT A ATE T FT @A IT &V
e g fF g@ afd i e iy
¥ Aqae FTU § AR 39 F A"
THEA FETE | W AR Y v
g @ wg wEer 2 E  gw 9w W
TEIE FTA I FIEA W@ |

N AR . HFIHA W
@Y gU G TEE FT TFRA A
¥ 39 o Mg, ag I, Afew
I AN @ dmfw favg gl
WY AATEHTE | HIT GTHIL IF B
fet & wwifE@ FTX FT g7 w00 7

WO W . gg 49 g8
g

Mo Wo Wo s :  TATHT
A gEa v g faar g

N TRATAR : qEAT O HAT 7
T E fF 9T &1 WAy qArtAw
qeqd  WEIES &T WrE | ad &
W famr w1 @t fawr & X g
AT WAt g fF T g fe=
¥ @ # gEIEmd wGM

LMo FTo ®To SAHTET L:LIES
@y St e FT F L gEF JAT
FT A W GAIR O A, aY g9 99
R a fa=a &3 )

ferrafaenadl & weaawy & da

-~

*¢go. ot fagmax o : ¥

faren w7 g FOA AT AT SO O

(%) T ag & g fF ¢ fasa-
faaraaf A ¥=0g  fagafaaremi &
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faa fratfca aaasr ot a5 &wre
SR

(') ufz g, arge> «ar SO
g

() #ar a8 &= ¢ f% faa faa-
fraraal J 5% @ faar € 9
A gy §dg Fet F any AQ fEar
2 AR

() 37 "ATHI A 4QT wIH IITH
Mg

fovart =it (w0 WO WO s ) ¢
(%) oy (@). ™ a5 ¢ T
fagafearem, ¥I=w faxafasmemy
¥ fau fraff@ J@r @t & &g
A F fou agma @ U @)
fazafaamaa & sreer it f=masT
21

() w&R (w). faazor @ar qew
9 @ faar mr g
faaa
famafaaras szt aw &
¥ oy frmwl ¥ fov @ F9w
A fuifw fag & it fasafaeraat
37 frged gu § W fazafaaaw
¥ fomofaami #s3m w @E)
13T WA dEg wlew X wE
s fousi F e an Tdi
T zafae dag w7 faa-
faaraal gT0 T q9 AR F AL
foo ¥ &1 wzw Agr I

(a) =@ fawg A eew SFAH
forRzr<r QY famafaemeat &
fazafaame  wag™ srawr faxafaan-
wE FVAG GHAT W7 ToT AT
o § oo 7gt Y I Fazafaemaat
% fau fraifa a@r = &g &<
qfF == dga qe faes
gad {1 4§ WX grewT A g
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o gfafea famfaaeai v fFHa-
qU F Ffaw 9 IN FIW F
gy @1 AT &7 osafy &
famfaeremt &y fawrg gEdr
AEGFAHT  FT AT FA & fAqQ
wraw g fras frderr afafet &
e W w fAdaw &dw @
Tt 9T famafaaem &  sfawfal
F o faary fafmg w59 €

[(a) and (b). 26 State Universities
have so far agreed to introduce the
pay scales prescribed for Central
Universities. The matter is still under
the consideration of the remaining
Universities.

(c) and (d). The scales have been
prescribed by the University Grants
Commission for University appointed
teachers working in the University
teaching departments only and are not
applicable to teachers working in the
affiliated colleges. The question of
the Universities enforcing these scales
in the affiliated colleges does not,
therefore, arise.

It is the responsibility of the Uni-
versities to take steps in the matter.
The University Grants Commission
impresses upon the Universities the
necessity of introducing pay scales
prescribed for Central Universities in
order to secure and retain highly
qualified academic staff. The Officers
of the University Grants Commission
who visit Universities and the Visit-
ing Committees appointed by the Com-
mission to examine their develop-
mental requirements during the plan
period also discuss this question with
the University authorities, during their
visits.]

=it fagdwae we@ : foe fazafy-
wrEt A fagrar W SR &Y
& o feard, S| IR a6y
fem § arad wk foe e
e g fear §, 9% @y &
TTHIT AT FIH FoT G § 7
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o Ho ®Wlo &AW : a1 fiw
7% fragm fean , 3% afmfeds
Ig" & v e

ot fagrar wew : w fEm g
ar gy ?

o WMo ATo AW : ST g,
woT Wt fem g '
Shri Bhagwat Jha Azad: Have they

implemented?

Dr. K. L. Shrimali: They have agree-
ed to introduce the pay scales.

Mr. Speaker: The question is whe-
ther they have agreed so far or have
actually implemented also.

TWo Flo Mo WA : AT q17
aE 48 sfaen ot ad fs a
T & gfrafads & ool frar
Ffip e S| frgraa: ww
& NX wam g e s 509 o
frafaemt & avy fan @em, @
A T A7 A1ge | Ay gfvafads
g fomr Al 3 faamewe e
38 IfEfads & wodt  wawgar
Wz a7 &1 7@ ofifeafa @ aa
g

=it fagsax s 79 faa<or
# ag Famr war g fy ofgfaufes
Frafasr F A & fazafaeran frnx
w77 | ¥ ag AT T g fr ofe-
faufes wmfawr Farr§ = fam-
fareal F®n g qwwws & ar af
afew wrda fify frulfa & S8
3 W T qTEIT T A e

Dr. K. L. Shrimali: These scales are
meant for the University-appointed
teachers who are working in the Uni-
versity teaching departments. In the
previous plans, the University Grants
Commission had made grants for
improving the salary scales of teachers
also in affiliated colleges. This parti-
161(Ai)LSD-—2.
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cular scale is meant for teachers who
are working in the University depart-
ments.

Shri S. M. Banerjee: The hon.
Minister just now replied that some
of the Universities have expressed
some difficulty or inability. I want to’
know whether it is due to bad finan-
cial positiop and if so whether the
University Grants Commission will
give them financial aid to implement
it.

Dr. K. L. Shrimali: The University
Grants Commission is doing its best.
They pay 80 per cent of the increased
expenditure, that is, they are prepared
to meet 80 per cent. The remaining
20 per cent has to be found by the
Universities. It is quite obvious that
the Universities have not been able
to implement. If it is due to financial
considerations, they have the full
sympathy of the University Grants
Commission.

Dr. Sarojini Mahishi: Is it a fact
that on account of the introduction of
the three year degree course in the
affiliated colleges, they are financially
hard hit and are not able to contri-
bute their share of the prescribed
pay scales?

Dr. K. L. Shrimali: To some extent
they have been hit. But, in the second
plan, when the thrce year degree
course was introduced, Government
gave gpecial assistance to the institu-
tions. I had hoped that by that time,
they would have been fully compen-
sated for.

= SHTIEANT e . WAAy faew
FH X iy e f5 3% famafa—
framaai & 3@ FGA-AW FTATY
w7 g oW w7 e g—
AN sl AR fwwr 3 ¥aw
SRt g § % fow fazafamaat
T IR AN s fagr: @
gl fear &, wr oSER w39
TIRAT g8 FT §, A B, A IEH
qEY qET AT F4E
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Dr. K. L. Shrimali: In the first place,
there are Agricultural Universities, Ag
far as the Agricultural Universities
are concerned, the University Grants
Commission has been of the opinion
that the funds for increasing the
salaries of these teachers should be
found from the Ministry of Food and
Agriculture. The Universities of
Bihar. Bhagalpur, Patna, Ranchi,
Mysore and M. S, Baroda have
requested their State Governments to
give them financial assistance towards
meeting 20 per cent of expenditure
which would be their share. The
Universities of Gujarat and Jammu
and Kashmir have decided not to
implement the scheme. As far as the
other Universities are concerned, the
matter is still under their considera-
tion.

it wyrave Fag @ wm T wwan
gfr maer & az o g9 afa-
afafest Ot §, o=l st ¥ sme-
el FAwrad 7 fedt  sretewy
N ‘aga ww g frad 27

Mo ®To Wlo ST : ITH 15
&% T fwar arar g1 f gfe-
gt NeEw 2, oY, s, orfa-
fegm, amz@ Fw@ F, T oW AN
g gr e faemT 2

Shri Hem Barua: The hon. Minister
just now said that the increased salary
scale is introduced in affiliated col-
leges also. May 1 know whether the
Government are aware of the fact
that some State Governments are
imposing conditions on the teachers
while implementing these pay scales?
Those who have fought the elections
last time are debarred from joining
their colleges for one year.

Dr. K. L. Shrimali: The hon. Mem-
ber knows that the universities are
frec in this matter., We do not con-
irol them. They are controlled by
the Ttat: 1.7 litures, Whatever rules
they frame are framed within that
fram:work, and there is little that I
can do if any university has done any
guch thing.
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Shri Hem Barua: This is not the
university but it is the State Govern-
ment which is doing that.

Mr. Speaker: He has asked him if
he has any instances he may bring
them to his notice.

Shri Hem Barua: I have the ins-
tanck. In Assam, they have done that.

High Altitude Scientific Problems

+

Shri P. C. Borooah:

Shri Sidheshwar Prasad:
J Shri Yashpal Singh:

Shri Kapur Singh:

Shri Narasimha Reddy:
\_ Shri Kachhavatya} [
Will the Minister of Scientific Re-

search and Cultural Affairs be pleased
to state:

*811.

(a) whether it has been decided to
form a committee to study scientific
problems at high altitudes and in the
Himal:: 1 region; and

(b) if so, the constitution and main
terms of reference of the Committee?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayuna
Kabir): (a) Yes, Sir.

(b) The Committee consists of the
Director-General, Scientific and Indus-
trial Res~arch as Chairman and fifteen
other experts in various scientific
fields. It will consider scientific pro-
blems pertaining to the Himalayan
region and also formulate specific
proposals of investigation and recom-
mend the most compctent organisa-
tion or individual to whom they could
be entrusted.

Shri P, C. Borooah: What are the
circumstances which have necessitated
the formation of this committce?

Shri Humayun Kabir: This is a mat-
ter which has been under study for
a long time. 1 may add that recent
events have given an added impor-
tance to it.
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Shri P. C, Borooah: May I know
which of the scientific research insti-
tutions are represented in this com-
mittee and whether the efforts of all
other research institutions have heen
asked for for this purpose?

Shri Humayun Kabir: All the rep-
resentative scientific  institutions in
the country are being associated
with this enquiry. As I have said,
there are fifteen members apart from
the Director-General of the Council
of Scientific and Industrial Research;
the Scientific Adviser in the Ministry
of Defence, the Geological Adviser to
the Government of India, the Meteo-
rological Department, the Geological
Survey of India, the Survey of India,
the Botanical Survey, the Zoological
Survey etc, are all there; I can give
the other names also but it is a fairly
long list.

Dr. M. S. Aney: What is the reply
to part (b) of the main question?
‘What are the terms of reference of
this committee?

Shri Humayun Kabir: I have just
read out that the terms of reference
are to consider all scientific problems
pertaining to the Himalayan region.

Nt fadwat s : fog afafa &
faufor, Y mfy fwor A 7% 2
ag afafa warft  grfr a1 seard @i
T FEATY T a7 IAFT K917 F191-
_q FErgem !

Shri Humayun Kabir: This com-
mittee will help 1in co-ordinating
research. The actual research will be
done in the different organisations
like the Geological Survey of India,
the Survey of India etc. The different
universities are also being associated.
1 may add that in June this year we
are having a seminar for the study of
Himalayan geology in which univer-
sities also will be participating.

sft T fog - w ag OF faw
@ @ § i dam ¥ @Y e are-
Maa # AR ¥ I I FGE

CHAITRA 20, 1885 (SAKA)

Oral Answers 8898

oo &1 ofedIET T 9% AT agl
gy aYg ¥ AFEAT F7 TH 7

g wfax T oF WEER
g

“Effect of altitude on psycho-
motor performance and fatigue.”.

= ¥ gg I =77 A O )

Shri Kapur Singh: May I know
whether the term ‘all scientific prob-
lems’ which constitutes the terms of
reference also include, for instance,
the practice of yoga?

An Hon. Member: Yoga?
-

Shri Kapur Singh: Why not? It is
a scientific problem,

Shri Humayun Kabir: When the
physiological changes and condition-
ing of individuals at different heights
is being examined, naturally they may
also consider if yogic exercises have
any bearing on that.

o AT ¢ TS I FAT AEAW
F1 3t i F oAy ?

Shri Humayun Kabir: I mentioned
the Department of Meteorology whose
main concern is to study weather, cli-
mate and such like problems.

Shri Tyagi: Before sanctioning the
setting up of this organisation and the
expenditure on it, have the Ministry
made full enquiries as to the actual
problems that this organisation is
required to look into? The term
‘scientific problems’ does not give any
idea. What are the scientific pro-
blems of the hills or the Himalayas?
The hon, Minister may state them
one by one. Are there any problems
which have been posed already?

Shri Humayun Kabir: I have men-
tioned one or two. There are actually
15 problems which have been thought
of in the first instance, and some of
them will be referred to the appro-
priate organisation. This committee
is not going to carry on research; it
will only co-ordinate the research
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which is being carried on By the
different organisations.

Shri Sham Lal Saraf: May I know
whether it is proposed to set up a net-
work of high altitude laboratories in
order to conduct these experiments,
and if so, the places where those
laboratories will be established?

Shri Humayun Kabir: My hon.
friend is aware that at Gulmarg the
Atomic Energy Commission has set up
a high altitude laboratory. There has
also been a small unit there which
was set up by the Aligarh University
and the Kashmir University in co-
operation. Then, thpere is the Hima-
layan Mountaineering Institute at
Darjeeling, where also certain pro-
blems regarding physology are being
studied, and so on.

Tragedy at National Cycling
Championship

+
Shri D, C. Sharma:
| Shri Sidheshwar Prasad:
812 J Shri Sivamurthi Swami:
) Shri D. D, Mantri:
| Shri Yashpal Singh:
( Shri Bishanchander Seth:

Will the Minister of Education be
pleased to state:

(a) whether the 18th National
Cycling Championship ended in a
tragedy as a result of an accident with
a military truck on Kitchner Road,
New Delhi on the 24th I_V[arch, 1963 in
which one competitor was killed and
several others injured;

(b) whether any enquiry has been
made into the incident; and

(c) if so, the findings thereof and
the action taken or proposed to be
taken in the matter?

The Parliamentary Secretary to the
Minister of Education (Shri M, R.
Krishna): (a) Yes, Sir. Unfortunate-
ly as a result of this accident two
persons died and three received minor
injuries.

(b) and (c¢). A copy of the prelimi-
nary report received from the Delhi
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Cycling Association who organised
the Championship is laid on the
Table of the House. [Placed in
Library, see No. LT-1096/63]. Detail-
ed report has been called for from the
National Cyclists’ Federation of India.
The Police are also investigating into
the accident.

Shri D. C. Sharma: Is it not a fact
that this cycle track which passed
through some of the most populous
parts of the city was taken-exception
to by these people but it was persist-
ed in in spite of their objection?

Shri M. R. Krishna: This was a long
cycling race, about 180 km., and the
organisers found this to be a suitable
route. They had taken proper care
to sce . . .

Mr. Speaker: The question was
whether the competitors objected to
that track and in spite of that, this
was laid down.

Shri M. R. Krishna: No, I do not
think it is correct,

Shri D. C, Sharma: Is it not a fact
that the patrol party which consisted
of about 17—19 persons was more
intere«!'d in seeing the cycling race
than in guarding the persons taking
part in it?

Shri M. R. Krishna: I do not think
it is correct. The organisers had taken
all precautions. The police there
also agreed, to a large extent, with
the precautions they had taken.

o W WA 2 3F faam ¥ owaw
Dar 2w o awg amgwa Wa @Y
€t @t ox fafady fos oo o mr Ak
e #E e ary qeY gg uad-
fz Qrmr ww: @A AR g fE
1 99 foF o7 & 313a< & fadrd F5
Frarg A g ?

weqw wgET ;3w A famr ¥ fF
EETTA R W

Shri M. R. Krishma: The driver has
been kept under custody.
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CUIREICE e SR
g A &Y, w awEw Yaw W
T FA A [T FOFG 7

qR WERAT : G FIX CHIA |

Shri Sivamurthi Swamy: When this
race was on, was there any traffic
police appointed or not?

Shri M. R. Krishna: No, the traffic
police was not there Dbecause the
pilots had been taking their place.

8hri D, C, Sharma: May I know if
any kind of compensation is going to
be given to the persons killed, and if
any other kind of compensation is
being contemplated for those severely
mnjured?

Shri M. R. Krishna: These two
young men who, unfortunately, had
been killed, happened to be railway
employees. Their cases will be
governed by the railway compensa-
tion rules.

The Minister of Railways (Shri
Swaran Singh): For the information
of the hon. House, I might say that
some compensation has already been
given. It came as a very shocking
news to us. We have alrcady given
some compensation—] forget the
exact amount—to their families; we
are also looking into the case further
to find out what further could be
done for the families.

Shri Hem Barua: Is it not a fact
that the route was not at all policed
and traffic regulated and even arter
this traffic accident, there was no
relief given to these people? May I
know why the route was not at all
policed properly so that nothing of
this sort might happen?

Shri M. R. Krishna: There were
about 15 rounds to be made; 14 had
already been completed and this
happened in the  15th round.
From this you will be able to find out
whether there was really any care
taken or not.
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Mr. Speaker: 1t 13 only the infer-
ence drawn. This is also given in the
statement that 14 rounds went on
safely, and therefore sufficient pre-
cautions can be presumed. But the
question is definite whether adequate
arrangements had been made for
safeguarding those routes.

The Minister of Education (Dr. K. L.
Shrimali): As far as the question of
arrangements is concerned, the whole
matter is under the investigation of
the police, and it would not be proper
for the Government to pass any
opinion or judgment while the matter
is sub judice.

Mica Mines in Bihar

+
[ Shri P. R, Chakraverti:
814 J Shri Sidheshwar Prasad:
) Shri Ockarlal Berwa:
( Shri P. C. Borooah:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that a num-
ber of mica mines in Bihar have gone
out of operation due to non-avai'-
ability of explosives;

(b) whether it is a fact that the
Imperial Chemical Industries have
failed to keep up a regular supply of
explosives to the mines;

(c) whethgr it is a fact that over a
thousand workers have been affected
by lay-off notices served by mica
mine owners; and

(d) if so, the steps taken to remedy
the situation?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) Yes, Sir; the exact
number is not available. As far as
is known 8 mines are reported to
have closed down temporarily during
January and February, 1963 while in
5 mines one shift was laid-off.

(b) No, Sir; the scarcity was due
to the delay in the import of detona-
tors from abroad.
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(c) It is reported that 729 workers
in the month of January and 229 in
the month of February, 1963 were
laid-off in mica mines in Bihar due
to the shortage of detonators.

(d) To meet the immediate require-
ments, 2.4 million detonators were air-
lifted during the first week of March.
Simultaneously, steps were also taken
to expedite the shipment of detona-
tors, accordingly, 7.7 million ordinary
detonators, 4.5 million electric detona-
tors and 2.5 lakhs delay detonators
were obtained on 21st March, 1963
and rushed to the mining areas.

Shri P. R. Chakraverti: Have these
supplies which were later on forth-
coming fulfilled the demands of the
mines in that area?

The Minister of Mines and Fuel
(Shri K, D. Malaviya): Yes, Sir. Now
there is no difficulty. The mica indus-
try also informed me that they are
satisfied. So is the coal industry.

WRITTEN ANSWERS TO
QUESTIONS

Dog Squad in Delhi

( Shri Samnani:
*809. J Shri Subodh Hansda:
2 Shri Onkarlal Berwa:
L Shri Maheswar Naik:

Will the Minister of .Home Affairs
be pleased to state:

(a) the number of police dog squads
maintained in Delhi;

(b) the aniiual expenditure incur-
red by Government for maintaining
the squads; and

(c) whether in view of the recent
Court ruling that evidence elicited by
police dogs will not be entertained,
Government intend to disband the dog
squads?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) One.
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(b) Rs. 3,324.01 for the year 1962-63
(upto 25th March, 1983).

(c¢) No.

Mineral Exploitation in Madhya
Pradesh

*813. Shri Hari Vishnu Kamath:
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the State Government
of Madhya Pradesh have asked for a
share in the mineral exploitation of
that State;

(b) if so, the details thereof;

(c) whether Government have con-
sidered the matter: and

(d) if so, with what result?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No con-
crete proposal has so far been received
from the State Government for a share
in the mineral exploitation.

(b) to (d). Do not arise.

Senior Civil Servants in Commercial
Concerns

815 J Shri Harish Chandra Mathur:
"" 7 Shri Sidheshwar Prasad:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of senior civil ser-
vants who have joined commercial
concerns during the last two years
and on what terms and conditions;

(b) whether an up-lo-date list will
be laid on the Table; and

(¢) who among these are stationed
in Delhi?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) Presum-
ably by senior civil servants, the hon.
Members are referring to retired
members of the All India Services and
Central Services, Class I. So far as
All India Services with which the
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Ministry of Home Affairs are con-
cerned the information is as follows:
1961 1962
17 l 13
As permission to accept commercial
employment is granted to retired
members of the Central Services
Class I by the respective Ministries
concerned with those Services infor-
mation regarding those is not avail-
able with the Ministry of Home

Affairs.

(b) A list in respect of All India
Service officers is placed on the Table
of the House. [Placed in the Library,
See No. LT-1097/63].

(c) According to information avail-
able only Shri N. R. Pillai, and Shri
Daulat Singh are residing in Delhi.

Manganese and Iron Ore Mines

*816. Shri P, C. Borooah: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that about
80 per cent of the manganese and Iron
Ore Mines in Orissa and Bihar have
closed down and the remaining are
producing only a quarter of their
actual capacities;

(b) if so, the main reasons for the
sct back being suffered by the mine-
ral industry; and

(¢) the steps taken to relieve them
of the distress?

The Minister of Mines and Fuel
(Shri K. D Malaviya): (a) In 1962,
only about 11 and 12 per cent of
manganese and iron ore mines res-
pectively were closed down. The
production of manganese and iron ores
however increased in both States in
1962 as compared to 1961.

(b) and (c). Do not arise.

Lignite Production

*817. Shri D. C. Sharma: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is proposed to raise

the preduction of lignite in the coun-
try; and
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(b) if so, the steps taken in this
regard?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes.

(b) The Neyveli Lignite Corpora-
tion have floated tenders for the sup-
ply of additional specialised mining
machinery for increasing the mine
output at Neyveli from 3.56 million
tonnes to 4.9 million tonnes per annum
during the Third Five Year Plan
period. Quotations received are under
scrutiny.

The Government of Rajasthan have
under consideration a scheme for the
production of 5.08 lakh tonnes of
lignite per annum by open cast
methods from the lignite deposits at
Palana. They have also appointed a
Chief Mining Engineer to work out
the project report. .

The Jammu and Kashmir Govern-
ment have under consideration the
production of 2.54 lakh tonnes of lig-
nite per annum from the lignite
deposits at Nichahom.

faeelt Tron dega fawa aftag

fmﬁmm'a:

*
RA st WA |y s

FuT faen weAY 39 WA, Qe F
FATAfRT SRA T IRY FIAT H
gay Hag aqm A g 79 f5  faeet
sy qeFd faz afvwg grer w&ga v
g oA 9 gy fauamef oY,
39 ¥ ¥ wedw & ary ¥ ¥y frv=g A
g ?

Faveay oY (¥T0 W7o ATo BiWTHY) -
feeeft wn dqepa fazw afesg 7
2t fagrod wim aT s
fed m faom & deéfag  faaeor
Y% T 92 97 T fammaomr @&
[ae gwrm & v nm 3fed  wean
gof—2085153 ]I
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Foreign Languages Scholarships
Scheme

1680. Shri Rama Chandra Mallick:
Will the Minister of Education be
plcased to state:

(a) the total number of students
scnt to foreign countries at the
expense of the Government of India
under the Foreign Languages Scholar-
ships Scheme during the first two
years of the Third Plan period;

(b) the number of students belong-
ing to Scheduled Castes and Sche-
duled Tribes among them; and

(c) the number of students belong-
ing to the State of Orissa?

The Minister of Education (Dr. K. L.
Shrimali): (a) Ten. All of them
were, however, employed at the time
they were sent and were not gstudents
in any educational institution.

(b) and (c). None.

Students sent abroad

1681. Shri Rama Chandra Mallick:
Will the Minister of FEducation be
pleased to state:

(a) the number of students who
went to foreign countries for studies

after taking loan from the Govern-
ment of India during the Second Plan

period;

(b) the number of students belong-
ing to the State of Orissa among
them; and

(¢) the amount of loan so far given?

The Minister of Education (Dr. K. L.
Shrimali): (a) 52.

(b) 7.

(¢) Rs. 1,13,460.

Students from Orissa for Training
Abroad

1682. Shri Rama Chandra Mallick:
wWill the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) the number of scholarships
given to persons from Orissa for train-
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ing in foreign countries under scholar-
ship schemes in his Ministry during
1962-63;

(b) the number of persons amongst
them who belong to Scheduled Castes
and Scheduled Tribes; and

(c) the total amount so far given
on these scholarships?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) One.

(b) None, Sir.

(c) The award was made under the
Commonwealth Scholarship and
Fellowship Plan and the expenses are
borne by the Canadian Government.
The scholarship carries travel
expenses, a maintenance allowance of
$165 per month, tuition fees and
allowances for medical expenses,
clothing, books and equipment. -
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Mineral Oils

Shri Ram Harkh Yadav:
Shri Onkarlal Berwa:
Shri Bade:

\_Skri P. C. Borooah:

Will the Minister of Mines and Fuel
be pleased to state:

1686.

(a) whether Government are
undertaking intensive drilling pro-
gramme for the production of mineral
oils in our country;

(b) if so, the number of wells
drilled so far; and

(c) the number of wells drilled and
the sites examined so far for drilling
purposes in east U.P.?

The Minister of Mines and Fuel
(Shri K. D. Malavira): (a) Yes, Sir.

(b) The Oil and Natural Gas Com-
mission had drilled 121 deep wells
and 17 structural wells by 22nd March,
1963.

Oil India Limited had drilled 145
deep wells by end of February, 1963
in Nahorkatiya, Hugrijan and Moran
areas.

Ten wells were drilled under the
Indo-Stanvac Petroleum Project in
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West Bengal during 1957-1960 but all
these proved to be dry wells.

(c) No wells have so far been
drilled in east U.P. nor is such dril-
ling contemplated at present.

Adult Education in Orissa
1687. Shri Rama Chandra Mallick:
‘Will the Minister of Education be
pleased to state:

(a) the total amount allotted during
the Third Plan period for Adult Edu-
cation Centres in the State of Orissa;
and

(b) the amount already given out
of the total amount to the same State
in the first and Second year of the
Third Plan period?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). The rcquisite
information is being collected and will
be laid on the Table of the House
when available.

Primary Education in Orissa

1688. Shri Ulaka: Will the Minister
of Education be pleased to refer to
the reply given to Unstarred Question
‘No. 2386 on the 6th September, 1962
and state:

(a) whether Central Government
have since considered to give financial
assistance to Orissa Government for
expansion of free and compulsory pri-
mary education jn the State;

(b) if so the details thereof; and

(c) the amount of financial assis-
tance given to Orissa during 1962-63?

The Minister of Education (Dr. K.
L. Shrimali): (a) The matter is still
under consideration.

(b) and (c). Do not arise.

Scholarships

1689. Shri Krishna Deo Tripathi:
Will the Minister of Education be
pleased to lay on the Table a state-
ment showing the number of different
types of Scholarships separately State-
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wise during 1960-61, 1961-62 and
1962-63 awarded by his Ministry?

The Minister of Education (Dr K.
L. Shrimali): The required informa-
tion is given in the statements laid
on the Table of the House. [Placed in
the Library, see No. LT-100/63].

Hostels for S.C. and S.T Students in
Orissa

1690. Shri Rama Chandra Mallick:
Will the Minister of Home Affairs be
pleased to state:

(a) the number of hostels opened in
the State of Orissa during the ]ast five
years and the Scheduled Castes and
Scheduled Tribes students and the
number that are functioning; and

(b) the total amount sanctioned or
given so far for the construction of

those hostels?
L )

The Deputy Minister in the Ministry
o¢ Home Affairs (Shrimati Chandra-
sekhar): (a) and (b). The information
has bcen called for and will be laid
on the Table of the House when re-
ceived.

Superannuation age

1691 Shri Vidya Charan Shukla:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
Central Government have asked the
State Governments to consider the
question of raising the age of super-
annuation of the State Government
servants to 58 years; and

(b) it so, the reaction of the Stair
Governments thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes.

(b) Governments of Assam, Madhya
Pradesh ang Bihar have raised the
age of retirement of their employees
to 58 years. Governments of Jammu
and Kashmir, Madras, Gujarat and
Andhra Pradesh do not favour the
proposal. Governments of Kerala and
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Mysore are considering the matter.
The remaining State Governments
have not so far intimated their views.

Vijnan Mandirs in Orissa

i692. Shri Ulaka: Will the Miuister
of Scientific Research and Cultural
Affairg be pleased to refer to the re-
ply given to Unstarred Question No.
2529 on the 5th June, 1962 and state:

(a) the names of districts in Orissa
where the ten Vijnan Mandirs are
proposed to be established during the
Third Plan period;

(b) the total amount allocated for
the above purposc during the Third
Plan; and

(¢) the number of Vijnan Mandirs
that have been established so far or
are being established in Orissa since
the First Year of the Third Plan
period?

The Deputy Minister in the Ministry
of Scientific Research ang Cultural
Affairs (Dr. M. M. Das): (a) The ad-
ministration of Vijnan Mandirs in
Orissa hag since been transferred to
the Government of Orissa, As such
establishement of new Vijnan Mandirs
in Orissa will be at the discretion of
the State Government subject to
availability of funds.

(b) Allocations have not been made
State-wise in the Thirg Plan Scheme
for Vijnan Mandirs.

(c) There are three Vijnapn Mandirs
at present in Orissa. None of them
was established in the Third Plan.

Assistance for Welfare of Scheduled
Casteg and Scheduled Tribeg in Orissa

1693. Shri Ulaka: Will the Minister
of Home Affairs be pleased to state:

(a) the total amount given by Cen-
tra] Government to non-official orga-
nisations in Orissa for the welfare of
Scheduled Castes and Scheduled Tribes
since 1958 to date; and

(b) the names of the organisations?

Written Answers 8914

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) and (b). Only organisa-
tions of all-India statug working for
the welfare of Backward Classes are
given direct assistance by the Govern-
ment of India, Organisations whose
activities are confined to a State (i.e.
local organisations) get assistance from
the State Government concerned, The
Government of India share 50 per cent
of the actual expenditure incurred by
the State Government on giving as-
sistance to local non-official organisa-
tions for executing schemes approved
by them.

Information in regard to the amounts
given by the Government of Orissa to
various local non-officia] organisations
working for the welfare of Scheduled
Castes and Tribes during 1958-59,
1959-60 ang 1960-61 has already been
laid on the Table of the Lok Sabha in
reply to Shri Chintamoni Panigrahi’s
Unstarred Question No. 3632 dated 7th
September 1961, Information in re-
gard to the years 1961-62 and 1962-63
is not available with the Government
of India and has been called for from
the Stale Government concerned. A
statement will be laid on the Table of
the House when the information is
received from the State Government.

Housing Schemes for Scheduled
Castes and Scheduled Tribes in
' Orissa.

1694. Shri Ulaka: Will the Minister
of Home Affairs bc pleased to staic:

(a) whether any amount was sanc-
tioned to Orissa for housing schemes
for the Scheduled Castes and Schedul-
ed Tribes during 1962-63;

(b) if so, the details thereof; and

(¢) the number of wells that have
been sanctioned under the Centrally
sponsored schemes during the same
period for providing water facilities
to the Scheduled Castes and Schedul-
ed Tribes in Orissa?

The Deputy Minister in the Minis--
try of Home Affairs (Shrimati Chan--
drasekhar): (a) Yes.
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(b) The details are given i1n thestatement below:—

Category of Back- Amount
ward Class sanctioned Details
for 1962-63 N
{Rs. in lakhs)
Scheduled Tribes. 1.00 133 houses were Proposcd to be constructed.
Scheduled Castes. 8.50 600 units of houses were proposed to be constructed
and 800 persons were proposed to be given
subsidy for the purchase of house sites.
Torar 9.50

(c) Nil—Digging of wc!l, for suain
water-supply has not been included in
the centrally sponsored programme
in the Third Five Year Plan.

Cultura) Centres in Orissa

1695. Shri Ulaka: Wil! the Minister
of Scientific Research and Cultural
Affairs be pleased to state:

(a) Whether any financial assistance
-was given by Central Government to
Orissa Government for construction of
Cultura] Centres in the State during
1962-63; ang

(b) if so, the dotaily thereof?

The Minister of Scientific Research
and Cultura] Affairs (Shri Humayun
Kabir): (a) and (b). No such grants
were given by this Ministry to the
Orissa Government. But grantg total-

ling Rs. 39,400 were given to three
cultural organisations in Orissa,
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Renaming of West Bengal as Bengal

1697, Shri P. Venkatasubbaiah; Will
the Minister of Home Affairs be
pleased to state:

(a) whether the Government of
West Bengal have sent a proposal for
renaming the State as Bengal; and
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(b) Government’s decision in the
'matter.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) No formal
proposal has been sent by the State
Government but they have supported
a proposa] made in that behalf;

(b) The matter is under considera-
tion.
Crude Oil From Iraq

1698, Shri Yashpal Singh: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that Iraq
has agreed to supply crude o0il to
India; and

(b) if so, on what terms and what
quantity is to be imported?

The Minister of Mineg & Fuel (Shri
K. D. Malaviya): (a) and (b). Crude
Oil has been included in the list of
possible exportable goods from Iraq
under the recent Trade Agreement
with Iraq, but no firm offer has so far
been received for supply of Crude Oil
by Iraq to India.

Minera] Beneficiation Committee

1699. Shri Basumatari: Will the
Minister of Mineg and Fuel be pleased
to state:

(a) the recommendationg of the
Mineral Beneficiation Committee which
have been acceptedq and implemented
by Government;

(b) the recommendations that have
been rejected by Government;

(¢) the number of recommendations
which are stil] under consideration;
and

(d) the further action Government
propose to take to promote mineral
beneficiation in the mineral industry
of the country?

The Minister of Mineg and Fuel
(Shri K. D. Malaviya): (a) to (c). A
statement giving the required infor-
mation is laid on the table of the
House, [Placed in the library. see No.
LT-1101/63].

(d) It is the accepted policy of the
Government to promote mineral bene-
ficiation in the country. With this

end in view, facilitics for re-earch on
mineral beneficiation problems have
been provided in the National Metal-
lurgical Laboratory, Jamshedpur, and
in the Indian Bureau of Mines, Nag-
pur. Recently the National Metallurgi-
cal Laboratory opened an integrated
mineral beneficiation pilot plant at a
total expenditure outlay of Rs. 50 lakhs
which is one of the biggest pilot plants
in operation anywhere. Every effortis
being made to encourage mineral bene-
ficiation. For example, in respect of
iron ore fines, sintering plants have
been established and are being estab-
lished to utilise them in stee]l produc-
tion, Similarly, studies are being made
on pilot plant scale in the National
Metallurgica] Laboratory andq in the-
Indian Bureau of Mines for beneficia-
tion of low grade manganese ores, In
the case of coal, additional capacity for
coa] washing is being established. Gov-
ernment have also taken action to es-
tablish copper floation mill at Khetri
(Rajasthan) and treatment plants for
diamonds at Panna.

Technical Personnel in Private Service

1700, J Shri P. K. Chakraverti:
"\ Shri P, C. Boro0ah:
Will the Minister of Home Aflairs
be pleascd to state:

(a) how far the Employers have
responded to his appeal to release
Engineers and other technical person-
nel who volunteer their services for
the defence of country;

(b) the total number of such per-
sons who have becn released by non-
government employers; and

(c) what form of assurance has
been given to them safeguarding their
retention of lien and seniority on
their jobs and other service interests?

The Deputy Minister in the Minis-
try of Home Affairg (Shrimati. Chan-
drasekhar): (a) Major employers
have agreed in response to the appeal
issued by the Minister for Economic
and Defence Coordination to permit
technical personnel under them to
apply for defence services during the
prescnt emergency,
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L]
(b) Precige information js not avail-
able,

(¢) The assurances given by emplo-
yers cover generally retention of lien
on their jobs, grant of usual increments
and payment of the difference between
civil and military pay if any, by the
company.

Physically Handicapped

1701. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be pleas-
ed to state whether the question in-
creasing one more colump in the Cen-
sus form to enable Government to
seek complete information about the
number of the physically handicapped
in the cuntry is under consideration
of Government?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): The 1961 Censug enumeration
has already been completed and the
data are under processing and analysis.
An enumeration of persons suffering
from physical disabilities like blind-
ness, deaf-muteness and jnsanity was
attempted in the Indian Censuses up
to the 1931 Census. This wag given
up as the results revealed that the
coverage was very incomplete,

Pending Cases in High Courts and
Supreme Court

Shri Marandi:
Shri Raghunath Singh:
Shri Krishna Deo Tripathi:
1702. Shri Prakash Vir Shastri:
Shri Harish Chandra Mathur:
] Shri Yashpal Singh.
Shri Indrajit Gupta:
Will the Minister of Home Affairs
be pleased to state:

(a) the number of cases of High
Courts and the Supreme Court of In-
dia, pending on 1st January, 1962 and
on 31st December, 1962 in India;

(b) the number of cases which were
more than 3 and § years old respec-
tively as oy 1st January, 1963;

(¢) the causesx of delay in disposal
of cases:

(d) the steps to be taken to dis-
pose them of; and

APRIL 10, 1963

Written Answers 3

(e) how many additional judges
have been appointed for disposing of
all the arrears and the basis on which
such appointments are made?

The Minister of State in the Mimis-
try of Home Affairs (Shri R. M.
Hajarnavis): (a) The total number of
cases pending in the High Courts on
1st January, 1962 and 31st December,
1962 was 2,10,372 and 2,21,856 respec-
tively and in the Supreme Court 1977
and 1703 respectively.

(b) The total number of cases pend-
ing for more than three years but less
than five years in the various High
Courts as on 1st January, 1963 was
26966 and the total number of cases
pending for more than five years on
that date was 16251. The correspond-
ing figures for the Supreme Court were
94 and 2 respectively.

(c) and (d). The information is be-
ing obtained and will be laid on the
Table of the House.

(e) 56 posts of Additional Judges
have so far beer sanctioned since 1st
November, 1956 for the clearance of
arrears in the various High Courts.
Posts of Additional Judges are sanc-
tioned on the basis of the volume of
arrear in a High Court.
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Land in Delhj

1704. Shri Sivamurthi Swamy: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is 2 fact that the
gardens around the Nimri village
(Delhi State) are under acquisition by
the Delhi Admunistration under the
Master Plan;

(b) whether it is also a fact that
the property dealers arc selling plots
of these gardens for building purposes;
and

(c) whether these sales have been
authorised by Government and are
genuine sales and if not, what action
Government is taking against these
property dealers to stop such sales?

The Minister of State in the Minis-
try of Home Aflairs (Shri Hajarnavis):
(a) The lang hasg been notified under
Section 4 of the Land Acquisition Act,
1894,

(b) and (c¢). The issue of a notifica-
tion under Section 4 o¢ the Land
Acquisition Act, 1894 does not in terms
prohibit sale of zny lang or part there-
of by the owners of such land.

It is, however, an ofionce to sell land
for building purp:ascs without obtain-
ing the sanction of the lay-out plan
of the arca from tic Starding Com-

mittee of the Delhj Municipal Corpora-
tion vide Sections 312 and 313 of the
Delhi Municipal Corporation Act, 1957.
It is for the Municipal Corporation of
Delhi to take action against infringe-
ment of these provisions cf the Delhi
Muncipal Corporation Act and it is
understood that they are 1aking such

action.
—
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Internationa) Youth Hostel, Delhi

1706. Shri Maheswar Naik: Will the
Minister of Education be pleased to
state:

(a) the terms on which Government
have allotted the piece of land at
Chanakya Puri for construction of an
International Youth Hostel; angd

(b) the sources from which the cost
of construction of the hoste] is ex-
pected to be met? .

The Minister of Education (Dr. K, L.
Shrimali): (a) A proposal to aliot a
plot of 1and in Chanakya Puri for con-
struction of Model Youth Hoste! in the
name of the Ministry of Education on

the usual terms and conditions that’

are applicable to Government projects
is under consideration.

(b) The cost of the hostel will be
met out of the pooled Plan allocations
of the Ministry of Education and the
Department of Tourism (Ministry of
Transport).
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Primary School Teachers in Manipur

1708, Shri Rishang Keishing: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
Planning Commission provided funds
for employment of 1,000 primary
school teachers with a view to bring
30,000 school going children in Mani-
pur into schools during the Third
Plan period;

(by whether it is also a fact that
the Planning Commission directed
that two-thirds of the aforesaid
teachers were to be appointed for the
tribal areas in order to bring 20,000
tribal children into primary schools;
and

(¢) if so, how many teachers and
for how many schools have been ap-
pointed for the tribal arcas of Mani-
pur?

The Minister of Education  (Pr.
K. L. Shrimali): (a) Yes, Sir.

(h) No. The Working group, how-
ever, felt that the additional enrol-
ment might be 20,000 in the hilly
areas and 10,000 in the Valley.

(c) So far, 204 teacherg have been
appointed for 100 schools established’
in tribal areas. :

Coal Mines at Kamptee in
Maharashtra

1709. Shri Subodh Hansda: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether it is a fact that the
N.C.D.C. has taken up the coal mines
at Kamptee in Maharashtra for ex-
ploitation;
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(b) if so, whether the plan anq esti-
mate of the projects have been work-
ed out;

(c) the total plan output proposed
per annum; and

(d) when it is expected to talze the
work?

The Minister of Mines and Fuel
(Shri K. D. Malaviya) (a) Kamptee
coalfield in Mahasashtra is one of the
areas taken up by the National Coal
Development Corporation for coal
production in the Third Five Year
Plan.

(b) A project report including the
cstimate of cost for a pilot mins in
the Silewara arca of Kamptee cnal-
field in Maharashtra has already been
drawn up by the Corporation.

(¢) The Third Plan coal production
target tobe attained during the
year 1985-66, is 0.6 million tons.

(d) Work on the pilot mine is being
started immediately. ,
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Public Libraries in Madrag

1712. Shri Elayaperumal: Will the
Minister of Education be pleased to
state:

(a) the number of Public Librarics
and School and College Libraries in
the Madras State which received
financial help from hig Ministry dur-
ing 1962-63; and

(b) the total amount sanctioned for
the above period?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). The
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Ministry has paid Rs. 19,426 as grant
to 5 libraries. In addition, the Ubi-
versity Grants Commission have
paid a grant of Rs, 1,74,314.38 nP. to
1.2 specified colleges in Madras for
the construction of library buildings

and for the purchase of books and
furniture.
LAS. and LP.S. Officers in Madras

State
1713. Shri Elayaperumal: Will the
Minister of Home Affairg be pleased
to state:

APRIL 10, 1963
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(a) the number of 1.A.S. and LP.S.
Officers who have been appointed by
direct recruitment and those by pro-
motion in Madras State during 1560,
1861 and 1962; and

(b) how many of them belong to
Scheduled Castes?

The Minister of State in the Minis-
try of Home -Affairs (Shri Hajarna-
vis): (a) and (b). A statement is.
given below.

STATEMENT

Number of officers appointed in Madras Number of officers appointed in

Service  through the annual competitive exami- dras by promotion and the
nations and number of Scheduled Castes number of Scheduled Castes out
out of them of them.
1960 1961 1962 1960 1961 1962
Total S.C. Total S.C. Total 5.C. Total S.C. Total S.C. Total S.C.
ILA.S. 6 1 6 1 5 3 - 2 — 4 1
LP.S. 1 - 3 - 3 1 - 2 2

Housing Schemes for Scheduleg
Castes

1714. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the amountg which were sanc-

tioned for Housing Schemes for
Scheduled Castes in Punjab during
1962-63; and

(b) whether the amount allctted

has beep fully spent?

The Deputy Minister in the Minis-
try of Home Affairg (Shrimati
Chandrasekhar): (a) Rs. 4562 lakhs.

(b) On the basis of the figures of
actual expenditure for the first three-
quarters of the financial year 1962-63,
and the anticipated expenditure in

the fourth quarter, the State Gov-
ernment expected to spend the entire
amount.

Scholarships in Techmical Inmstitutes
in Punjab

1715. Shri Daljit Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state
the number of Merit-cum-means
Scholarships allotted to each techni-
cal institute in Punjab during 1962-
63?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): In addition to the renewal of
scholarships allotted previously, the
number of fresh scholarships allotted
to Technical Institutions in Punjab
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during 1962-63 under the Merit-cum- Punjab Government Officers at
means Scholarships Scheme is as Centre
h below:
shown below 1716, Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
Nur?ber to state:
[s)
) scholar- (a) the number of Punjab State
Name of the Institute aﬁ‘g}{’e’d Government Officers working in Cen-

tral Government Offices at present
ang the posts helg by them; and

I. INSTITUTIONS FOR FIRST

DEGREE COURSES : (b) the number of Oﬂicexzs among
t. Guru {Ia;: Engincering Co- them who belong to the 1.A.S. Cadre?
llege, Ludhiana. . 14 The Minister of State in the Mini
2. Punjab En; College, n atinls-

Chandigarh ginecring & 29 try of Home Affairs (Shri Hajarna-
3. Thapar Institute of Engineer- vis): (a) 19 officers of the Punjab

I]I‘%cgmgzcmllol fyt}:a:lﬂlﬂo' 14 Government are serving in Secreta-
. 1ca nstitute . . .
4 Textiles, © Bhiwani, 8 riat posts in the Central Secretariat.
s. Department  of Pharmaceu-’ Of these

tics, Punjab University, Chan- i
d‘.s rh. ! sy a 2 are Secretaries

6. Dcpartmem &OfT Chhe;nical. 1 is Additional Secretary
Engineering & echnology, 8 are Joint Secretaries
Punjab Univers'ty, Chandigarh 4 8 m_: Deputy Secretaries; and
—_— 2 are Under Secretaries.
71
T faam AR w7 farenvat

II. INSTITUTIONS FOR DIP-

LOMA COURSES <
P98 TRTATAE - T fae

1. Government olytechnic, : T w4 .
Ambala City P . . 7 W & Ll 0 f
2 Guru Nanak  Enginecring (%) farerr waverg grar SIS WA
ollege _udhinaa . .
3. M;hr ’ Chand Polytechnic. 3 At AT F w @ e oawt
Jullundur 3 . ~
4. }!lag;t Ram Govt, Polytechnic, ¥ faer wed ®A & fag faaer faamdf
oshiarpur 3 fam w9 .
Ir’(un)ab golytcchmc, Nlillnkhcn 7 o
6. Ramgarhia Polytehnic .
Phagwara. . 5 (@) =7 frarfagi 1 afce
7](S D. Polytcchmc, Baunalh fFe =TT 9T fay 5"% ? .
angra 2 N t
8. Thnnar “Polytechnic, Patiala. 3 ,
9. TPurRabl Insllj:ute tof Textile (1) @ == faanfoai & sl
echnology. Amritsar. . 1 . .
10. ]qu: panning Institute, 77 fa<iig #feargat F ar § a7 )y
ullundur. 1 farFTaT .
II. Cc]r:tral Polytechnic, Chandi- aﬂf fﬂ‘iﬁ%, LINS
| ear 7
. Government  Polytechnic, (w) afz gi, ar 89 #1 gL FA
Jhanhar . . . 2 2
13. Government  Polytechnic, F AT aERA AT Earg
Sirsa. . . . . . 3

vy st (10 W0 ATo M)
47 (%) ¥R
. (&) &t &1 s g A}
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Admission in Delhi Schooly

17118 J Shri Krishnapal Singh:
" \ Shri Yashpal Singh:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that ad-
mission to higher secondary classes of
private students in Delhi ig on test
basis; and

(b) whether it ig a fact that the
school managementg refuse admission
to such students?

The Minister of Education (Dr.
K. L. Shrimali): (a) ang (b). Pri-
vate students are not allowed to be
admitted to the Higher Secondary
Classeg even on test basis.

APRIL 10, 1963
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Unauthorised Entry into India

1720. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state the number of Pakistanis ar-
resteq since 1st May, 1862 for un-
authorised entry into India?

The Minister of State in the Minis-
try of Home Affairs (Shri Hazarna-
vis): The information is being col-
lected ang will be laid on the Table
of the House, as soon as it is available

Primary Schools in Himachal
Pradesh

1721. Shri Daljit Singh: Will the
Minister of Education be pleased to
state the grant-in-did given to the
Private Primary schools in Himachal
Pradesh during 1962-63?

The Minister of Education (Dr.
K. L. Shrimali): Information bas
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been 'called for from Himacha] Pra-
desh Administration and will be laid
on the table of the House when re-
ceived.

Bureaux of Education amd Vocational
Guidance

1722. Shri Sidheshwar Prasad: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that Bure-
aux of Educational and Vocational
Guidance have not been formed in
all States;

(b) if so, the reasons for delay; and

(c) whether the Central Govern-
ment is proposed to strengthen the
bureaux already formed and if so, on
what lines?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) No proposal has been received
from some State Governments.

(c) A centrally-sponsored scheme
aiming, inter alia, at the strengthening
of existing Bureaux has been includ-
ed in the Third Five Year Plan. This
includeg assistance op an approved
pattern for—

(i) Salary and allowance of ad-
ditional staff anq contingent
expenditure;

(i) appointment of full-time
Counsellors in 120 multipur-
pose schools; and

(iii) equipment for the Counsel-
ing service in each such
school.

Persons Arrested under Police Act
1723. Shri A. V. Raghavan: Will the
Minister of Home Affairs be pleased
to state:
(a) the number of prisoners in

Tihar Central Jail arrested under the
Police Act and who have not been

challaned so far;

(b) whether there are a large num-
ber of them who have been detained
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for about a year without any trial;
and

(c) the reasons therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Nil.

(b) and (c). Do not arise.

Singareni Collieries Company .

f Shri Eswara Reddy:
\_ Shri Yallamanda Reddy:

Will the Minister of Mineg and
Fuel be pleased to state:

(a) when the three units of 6 mega-
watt package sets are likely to be
delivered by the Rumanians to the
Singareni Collieries Company; and

1724,

(b) whether Rumanians will be
associated in the setting up of the
plant?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) By about
April, 1965.

(b) Yes. The sets will be erected
by Indian engineers with the assist-
ance of Rumanian technicians.

Rural Institutes of Higher Education

1725. Shrimati Laxmi Bai: Will the
Minister of Education be pleased to
state the places where the rural in-
stitutes of higher education are lo-
cated?

The Minister of Education (Dr.
K. L. Shrimali): The requisite infor-
mation is detailed below:—

S. Name of Rural Ins- Name of Place

No. titute

1. Gandhigram Rural Ins- Gandhigram
titute. (Madrss  State)

2. Ramakrishna Vidya- Coimbatore
laya Rural Institute, (Madras  Statc)
Perianaickerpalayam.

Harumanaomattj

3. Rural Institutc,
(Mysore State)

4. Shri Mounij Vigya- Gurgoti
pecth Rural Institute. (Maharasyypg
State)
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S. Rural [nstitute, War-  Wardha
dha,

(Maharashtra
State)
6. Shivaji Rural Institute, Amravati
Amravati. Maharashtra
State)
7. Lok Bharati Rural Sanosara
Iustitute. (Gujarat State)
8. Vidya Bhavan Rural ~ Udaipur
Institute, (Rajasthan)

9. Balwant Vidyapeeth  Bichpuri (U.P.)
Rural Institute.

10. Kasturba Rural Insti- Rujpura

tute, (punjab)
11. Jumia Rural Institute. Jamia Nagar,
New Dethi.
12. Rural Institute of Birouli
Higher Studies. (Bihar)

Srintketan

13. Institute of Rural
“West Bengal)

Higuer Education.

Delhi University Lecturers

1726. Shri Mohammad Elias: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that mearly
25 university lecturers of Delhi Uni-
versity are going to lose their jobs
consequent upon the decision of the
University to allow only three col-
leges to run the B.Sc. ‘B’ Group
classes from the next academic year;

(b) if so, the reason for this deci-
sion; and

(¢) the action Government propose
to take in this matter?

The Minister of Education (Dr.
K, L. Shrimali): (a) No. However, a
few teachers appointed temporarily
for Pre-Medical Classes may be affect-
ed on account of the discontinuance
of the I Year Pre-Medical Classes
from July, 1963.

(b) The decision to permit only
three Colleges to start B.Sc. (Gene-
ral) Group ‘B’ Classes from July,
1963 was taken by the University on
the basis of its requirements and
after taking into consideration the
recommendations of a Committee ap-

pointed by the Academic Council.

(¢) Some of the qualified teachers,
who may be rendered surplus on ac-

APRIL 10, 1963
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count of the discontinuance of the
I Year Pre-Medical Classes, are likely
to be absorbed in the three Colleges
referred to in part (a) of the Ques-
tion. In any case the matter is one
for the University authorities to de-
cide.

Technica] Personnel

1727. Shri A. N. Vidyalankar: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government have ex-
amined the desirability of employing
technical personnel on only techni-
cal jobs and not burdening *hem with
the administrative responsibility;

(b) whether Government have re-
ceived suggestions from experts on
administration regarding bifurcation
of technical and administrative duties;
and

(c) if so, the decision Government
have taken ip this matter?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (c). The
question was examined earlier in
1960. In many cases, the technical and
non-technical part of the work are too
closely inter-connected to permit any
division of -wesponsibility. The
effectiveness of senior technica] per-
sonnel may also be impaireq if the
responsibility for work relating to
administration, accounts etc. is taken
away from them. Efforts have been
made, however, to relieve technical
officers of some of the routine part
of their administrative work by the
appointment of non-technical support-
ing staff functioning under their gene-
ral guidance and control.

(by No such suggestion has been
brought to the notice of the Home
Ministry recently.

Housing Colonies for Tribals

1728. Shri E. Madhusudan Rao: Will

the Minister of Home Affairs be
pleased to state:

(a) whether there is any proposal
for the construction of housing colo-
nies for the tribal people in Andhra
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Pradesh during the current financial
Year;

(b) if so, the details thereof; and

(c) the amount sanctioned for the
purpose?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) to (c¢). The re-
. quired information hag been called
for from the State Government, A
statement will be laid on the Table
of the House as soon ag the informa-
tion is received.

Colonies for Scheduled Castes in
Andhra Pradesh

1729. Shri E. Madhusudan Rao: Will
the Minister of Home Affairs be
pleased to state:

(a) whether there is any proposal
for the construction of colonieg for

Scheduled Castes in Andhra Pradesh
during the current financial year;

(b) if so, the details thereof; and

(c) the total amount sanctioned for
the purpose?

The Deputy Minister in the Minis-
try of Kome Affairg (Shrimati
Chandrasekhar): (a) to (c). The re-
quired information has been called
for from the State Government. A
statement will be laid on the Table
of the House as soon ag the informa-
tion is received.
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Copper Ore in Guntur District

1732. Shri Kolla Venkaiah: Wil] the
Minister of Mines and Fuel be pleas-
ed to state:

. (a) whether it is a fact that cop-
per ore hag been founq in the preli-
minary survey by the Geological Sur-
vey of India in Guntur District of
Andhrg Pradesh; and

(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) During the course of detailed
mapping of portions of Agnigundala
area in 1959-61 copper mineralisation
was noted at Nallakonda and Dhuk-
onda. The Nallakonda copper mine-
ralised belt lies about 5 kms. north-
west of Agnigundala ang 8 kms. west
of Ipuru. The aggreggte length of
the mineralised zone is 630 metres.
The Dhukonda area lies about 6.5
kms. west of Ipuru ang about 6.5
kms. morth-north-west of Agnigun-
dala. In this area both copper and
lead mineralisation is noted over a
distance of 2.5 the aggregate length of
mineralised zone being 125 kms.
Further investigations are in pro-
gress.

APRIL 10, 1963
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Coal Production

1734. Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether it is a fact that while
the Private Sector is certain to ex-
ceed target of coal production in 1962-
63, the State-owned Singareni Col-
lieries are lagging behind their tar-
gets;

(b) if so, how far the public sector
coal industry is behind the target and
the private sector target of produc-
tion of coal for the year and the
actual yield attained during 1962-63;
and

(¢) the main drawbacks from which
public sector coal industry is suffer-
ing from?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) The
Singareni Collieries Company has also
slightly exceeded its target of coal
production during 1962-63, viz. 3:2
million tonnes.

(b) The public sector, as a whole,
would produce about 1170 million
tonnes of coal against the target of
12'65 million tonnes during  1962-63.
The target of production by the pri-
vate sector during the year was fixed
at 49'33 million tonnes against which
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the production expected is of the
order of 52'18 million tonnes.

(c) Proportionately, a greater num-
ber of collieries in the public sector
has to be developed from scratch in
almost complete virgin areas in fair-
ly inaccessible regions. Hence pro-
duction from these collieries cannot
be increased as rapidly as from col-
lieries which are already in produc-
tion. Foreign exchange difficultics are
also hampering development of fur-
ther production capacity.

National Institute of
Education

f Shri Y. S. Chaudhury:
1735. 4 Shri Krishnapal Singh:

Will the Minister of Education be
pleased to state:

Audio-Visual

(a) when the National Institute of
Audio-Visual Education was estab-
lished;

(b) the number of films produced
by the Institute in its own Laboratory
during 1962-63 and the number of
films produced by the Institute on con-
tract,;

(c) whether the films so produced
are in use in Schools and Colleges;
and

(d) how much money has so far

been spent by the Institute on film
production?

The Minister of Education (Dr. K.
L. Shrimali): (a) January, 1959.

(b) The Institute is not primarily
concerned with the production of
films nor has it any laboratory for the
purpose, but four films are under
production on an experimental basis.
No film was or is being produced on
contract.

(¢) Not yet.

(d) Rs. 22,699.50 n.P.

New Colleges in Delhi

1786. Shri P. C. Borooah: Will the
Minister of Education be pleased to
state:

(a) whether eleven new colleges are
proposed to be located in the Uni-
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versity Centre in Delhi;

(b) if so, how many of them will
be for women; and

(c) the progress made so far in the
implementation of the scheme?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (c). The ques-
tion of opening new colleges in Delhi
is under consideration of the Dejhi
Administration. So far as the location
of new colleges is concerned, the
Delhi Administration proposes to fol-
low the Master Plan.

Archaeological Survey of India help
to Nepal

Shri P. C. Borooah:

Shri Bhagwat Jha Azad:
Shri Bhakt Darshan:

Shri Ramshekhar Prasad

Singh: '
Shri Sidheshwar Prasad:

1731,

—— -

Will the Minister of Scientific Re-
search and Cultural Affairs be nleas-
ed to state: .

(a) whether Government offered
the services of the Archaeological
Survey of India to help the Nepalese
Government to carry out a sculptural
and iconographical survey of the
Kathmandu Valley; and

(b) if so, on what terms?

The Deputy Minister in the Minis-
try of Scientific Research and Cul-
tural Affairs (Dr. M. M. Das): (a)
Yes, Sir. The Government of India
have offered the services of the
Archaeological Survey of India to help
the Nepalese Government to  carry
out the survey.

(b) The terms have not yet been
settled.

Replacing English by Regional Langu-
ages in States

1738. Shri Yashpal Singh: Will the

Minister of Education be pleased to
state:

(a) whether it is a fact that many
State Governments have reversed
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their decision to replace English by
the regional languages as medium of
instructjons in university colleges;

(b) if so, whether Madras Govern-
ment is one of them; and

(c) the reasons therefor?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (c). Information
is being collected and will be laid on
the Table of the House in due course.

Teachers for Third Five Yeir Plan

1739. Shri H. N. Mukerjee: Will the
Minister of Education be pleased to
state:

(a) the estimated number of tea-
chers required in different categories
of schools in the different States
during the remaining Third Five Year
Plan period; and

(b) the steps being taken to ensure
adequate availability and training of
teachers?

The Minister for Eduncation (Dr. K.
L. Shrimali): (a) and (b). A state-
ment is placed on the Table of the
House. [Placed in the library,
See No. LT-1102|63].

Land in Delhi

1740. Shri Karni Singhji: Wil the
Minister of Home Affairs be pleased
to state:

(a) whether Government are aware
of the acquisition of land from the
Delhi State under a notification issu-
ed in 1959;

(b) the purpose for whicn the land
so far acquired has been utilised or
is to be utilised,

(c) whether it is a fact that some
of the land so acquired is being re-
sold by Government to certain socie-
ties after charging nominal adminis-
trative charges; and

(d) whether this land is being sold
by these societies to their members
at considerably higher prices?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) to (c). The Government have
notified on 13th November, 1859,
under Section 4 of the Land Acquisi-
tion Act, 1894, 34070 acres of land
which are likely to be utilised for
the planned development of Delhi in
accordance with the Master Plan for
Delhi. The acquired land is to be
allotted, inter glia, to the house-build-
ing cooperative societies and indus-
trial co-operatives, in accordance with
the Scheme for ‘large-scale acquisi-
tion, development and disposal of
land in Delhi’, the main features of
which are given in the statement laid
on the Table of the House on the 23rd
March, 1961, in response to a Call At-
tention Motion by Shri P. G. Deb
under Rule 197 of the Rules of Pro-
cedure and Conduct of Business In
Lok Sabha.

(d) No.
7% freelt & gfvga sTaw SRy WY
@w feat
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Members Bills and Resolutions

National Anthem

1744 S Shri Yashpal Singh:
" 7 Shri Bishanchander Seth:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that his
Ministry has issued directive to all
State Governmentis and Administra-
tions of Union Teiritories about the
playing of the National Anthem; and

(b) if so. the rcactions of the State
Government thereon?

The Minister of Home Aflairs (Shri
Lal Bahadur Shastri): (a) and (b). It
has been suggested to the State Gov-
ernments that the playinz of the
National Anthem in cinema houses at
the end of the evening show should
be encouraged. The reactiouns appear
to be favourable.

12 hrs.
PAPERS LAID ON THE TABLE
MiINISTER’'S (ALLOWANCES, MEpIicAL

TREATMENT AND OTHER PRIVILEGES)
AMENDMENT RULES

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
Sir, I beg to lay on the Table a copy
of the Minister’s (Allowances, Medi-
cal Treatment and Other Privileges)
Amendment Rules 1963 published in
Notification No. G.S.R. 431 dated the
8th March, 1963, under sub-section
(2) of section 11 of the Salaries and
Allowances of Ministers Act, 1952.
[Placed in Library. See No. LT-1085]
63].

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

WINETEENTH REPORT

Shri Hem Raj (Kangra): Sir, I beg
to present the Nineteenth Report of
the Committee on Private Members
Bills and Resolutions.
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ESTIMATES COMMITTEE

2

THIRTY-FIFTH REPORT

Shri Dasappa (Bangalore): I beg to
present the Thirty-fifth Report of the
Estimates Committee on the Ministry
of Steel and Heavy Industries—Heavy
Electricals (India) Limited, Bhopal.

—

12.02 hrs.

DEMANDS FOR GRANTS—Contd.
MiINISTRY OF TRANSPORT AND CoMMU-
NICATIONS—Clontd.

Mr. Speaker: Further discussion
and voting on the Demands for Grants
under the control of the Ministry of -
Transpory and Communications. Out
of nine hours, three hours have been
exhausted, six hours still remain.

Shri R. S. Tiwari.

S To wo frmd@t (@e[wEy) :
TS WEEA, T ¥ Ag FE @ 97 fF
L AT 9 BT A WA wET FYeT
R AT § A qwr ax S
qree AT TR & | ¥ = g fF 3w
3 g1 fear sy
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F T g 3 w9 22 g g,
T @ 37 9% gfear FvE @ A
FE WAL AT AT AL} § 1 Fafaw ;v
T /AT FAT ATH 7 I F7 farfor
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HX IWH ST AW 9T I I WA
@ ag [ & ¥ sarer feaww gw |
safr fegena & qdf wmr ammas
¥ FT I & afeadt q1ET aF
T AN g Fv faar o7 A AE
ANt aaTe & fed whe g 9,
9T TF AT FIT § dgE of@n
¥ ¥ FAN AT T O
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fogr ST | ¥ gHIT ¥ AT /WD @9
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THY I TR T FY GG IF |

TR aftEgT HT q1AaTg { FH
AT EAT R, 39 A FAY 7E) g & wifE
WA F aTg R W@ A ¥ SFET
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¥ & amm At 3 aFar g dfww m
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oY ¥ AR T I A a4
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gEr ¥

7@ ¥ fAaea & 1 gvgarg o

Shri M. S, Murti (Anakapalle):
Mr. Speaker, Sir, I rise to support
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the demands of the Ministry of Trans-
port and Communications. On the
whole the performance of the Minis-
try of Transport and Commurications
is good, barring certain aspects to
which I shall refer presently. The
way in which they have met the de-
mands of the emergency really deser-
veg our appreciation.

Coming to the posts and telegraps
department, there is a proposal to lay
a proposal to lay a co-axial cable
from Bombay to Madrag via Poona,
Hubli and Bangalore. The length of
this line is 850 miles. Later on, thecre
is a proposal to connect Poona and
Hyderabad and Bombay and Nagpur. I
would like to suggest that the present
cable may be linked to Hyderabad
from Poona via Bangalore to be takea
to Madras, thereby reducing the dist-
ance by 433 miles,

Coming to the minor ports, I have
to suggest that in Andhra Pradesh,
there is no allocation for minor ports.
There are a number of minor ports
which  require  improvement in
Andhra Pradesh like Xakinada,
Masulipatnam, Krishnapatnam, Narsa-
pur, ets. ‘A special allocation from
the central sector may be given for
these ports also.

Coming to Hindustan Shipyard, this
is the only one of its kind in the pub-
lic sector. We wish that it shou!c; be
a successful venture. We are think-
ing of having a second shipyard also.
But the way in which this is adminis-
tered is causing anxiety, specially after
the advent of the present Managing
Director. I had occasion to visit the
shipyard a number of times. The
management of the shipyarq is nct at
all satisfactory.

It is said that the ship construction
has been reduced to 18 months DBut
i we look at the table on page 48 of
the Annual Report for 1961-62 it is
seen that the actual time taken is not
18 months, but it ranges from 22 to
32 months. If we look at the man days
taken, there also we do mot find any
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reduction. The cost of producticn has
also increased year by year. This
shows that there is ineffici-
ency. Modernization and construction
techniques have not brought any indi-
cation in the improvement of effi-
cieny.

There are so many factors which
are responsible for these things. The
unnatural rise in the salary groups in
spite of the fact that an ordinary
worker is not benefited and the par-
tial treatment of the employees is one
of the causes. Then, g number of
supernumarary posts have been creat-
ed without the sanction of the Board
and without following the usual prac-
tice of recruitment by advertisement.
The post of Manager Planning and
Material Control is not in the notified
lists of posts in the shipyard. This
post and the post of secretary and
other posts are created withouy the
sanction of the Board. I would like
to suggest that these matters may be
gone into and an enquiry should be
made on this issue also.

There is gnother post created, i.e.
The Deputy Controller of Stores. For-
merly there was a man who had put
in 15 years' service with a clean re-
cord. But out of frustration, he had
to leave it. Similarly, there are the
posts of the Commander of the Yard
and Senior Superintendent of Stores.
All these posts were not brought to
the notice of the Board earlier. They
were brought to their notice later and
they were asked to ratify these things.
In the civil engineering department
also, this thing is going on. A dismis-
sed officer of the State Government
has been recruited there as Supervi-
sor and during the course of one year,
from Rs. 400 he has been given an
increment up to Rs. 800 and he has
been made the Chief Engineer. This
is how things are going on. 1 think
it is time an enquiry is made into all
these things.

With regard to depreciation, a
thorough investigation into the span
of the machinery, gpare parts as well
as replacements must be carried out.
Without a thorough investigation, re-
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placements are carried disregarding
necessity and utility causing loss to
the shipyard. Coming to labour over-
heads, much overtime is being paid in
order to achieve artificial targets. The
repairs and maintenance section is
also not efficient there. Machinery
worth Rs. 1.5 lakhs was installed and
dismantled during this period.
There was inefficient utilisation of
men and material by failing to erect
the fabricated tonnage in good time.
in order to avoid nil allocation.
Machinery imported from Germany
was kept in open exposed to sun and
rain causing heavy losses and damag-
es. Deliberate delay in ghip launch-
ing was also there. Then, ship re-
pairs which is one of the lucrative
sources of income to the shipyard has
also fallen to a negligible figure from
1958 to 1962. These are all things that
have led to the inefficient working of
the shipyard.

Lastly, there is the question of
human relations. The Managing Direc-
tor of the Shipyard is a military offi-
cer. In the name of discipline tyranny
is going on there. He is not able to
cope up with the civil administFation
there. Unions, staff organisations and
organisations of officers are being
denied their rights. Collective bar-
gaining is refused there. Contractual
obligations that are guaranteed by the
Directive Principles of State Policy
enshrined within the Constitution are
also at g stand-still there. If you look
at the flight of officers from the ship-
yard you will find that nearly 50 offi-
cers have left the shipyard during the
course of three or four years. In this
connection, I would like to read a pas-
sage from the Chairman’s Report for
the year 1960-61. On page 7 of the
report he has said:

“T must say I am disturbed to
see the flight of trained technical
officers from one industry to an-
other.” )

This is what the Chairman says in
his annual report, Sir, the way in
which the officers, staff and labour
there are being treated is causing con-
cern and I would request the Govern-
ment to institute an enquiry into these
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things to see what could be done in
the matter with a view to stop the
flight of officers from the shipyard.

The management is not able to
‘bring in good relations with the union
there. The delay in ship launching is
one such instance. Three hours’ over-
time used to be paid to the workers
in the shipyard when a ship was being
launched there. Now only two hours’
overtime is being paid and one hour’s
overtime has been refused by the
Managing Director. After all, over-
time for one hour to the workers will
come to Rs. 300 only whereas by de-
laying the launching of a ship by one
hour the loss to the Shipyard will be
to the extent of Rs. 500, because on
the launching of a ship itself they will
get Rs. 45,00,000 and interest on this
for a day at the rate of 4 per cent will
come to Rs. 500. That is how things
are being carried on there. I think
it is time that there should be an en-
quiry into these things and matters
set right.

The proposal for the dry dock is
pending since 1954. Nearly Rs. 10
lakhs have been spent on consulta-
‘tions to decide whether a graving
dock or a floating dock is necessary.
Finally they have come to a decision
that a graving dock is necessary. The
Vishakhapatnam Port authorities also
said that there must be a graving
dock. The State Government also
wanted a graving dock. But now on
the advice of some interested persons
and on the plea of shortage of foreign
exchange and the emergency, they
are now trying to purchase a floating
dock. That is not good for the ship-
yard. We are now having Dbigger
tankers of bigger sizes. They need
repairs. Unless we have a graving
dock it is not possible to carry out
these repairs. In the interest of the
port also it is necessary that there
should be a graving dock. I request
that this may be taken up at an early
date.

Shri Thirumala Rao (Kakinada):
Mr. Speaker, Sir, this Ministry is one
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of the biggest ministries in Govern-
ment occupying air, land and see, and
it is very difficult to deal with at least
a few points relevant to this discus-
sion within the short time allowed to
speakers. Nevertheless, I shall try to
deal with them in order of priority.

I consider shipping to be the major
part of the activities of this Ministry,
which rightly deserves a  separate
Ministry. T feel that proper attention
is not being paid to the various as-
pects of the development of Indian
shipping industry; because it is tacked
on under one huge, sprawling Minis-
try, like a huge State where the
power from the centre will not radi-
ate Lo the periphery.

Merchant shipping is the second line
of our naval defence. The prestige of
every country is dependent on the
premier position which it has built up
by strengthening its merchant navy
as A second line of its naval defence.
In the first world war, the United
States was deflcient in merchant
navy. It had to depend on Britain
and other countries to carry war
supplies during the first world
war. In the second world vrar,
that deficiency  was made up.
When the war was being carried on
in the far flung areas, in the seven
seas of the world, in all the countries
of the east and west, the merchant
shipring played a very dominant
role as a second line of naval defence.
Even today, when we see the disposi-
tion of the naval defence of the United
States of America in the Far East, in
the Pacific and in the Mediterranean,
we feel that the merchant shipping
fleet has a great role to play in main-
taining the peace of the world. When
we consider our position in this con-
text we find that India occupies a very
poor place in thig regard. Our ship-
ping is very small. The percentage
cf goods we carry on our ships is
comparatively small. We carry hard-
ly ten per cent of our total trade in
Indian ships. Of this, I think about 23
per cent is carried by liner trade and
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hardly 4 to 5 per cent is carried by
dry cargo vessels and tankers.

12.22 hrs.
[Surr KHADILKAR in the Chair ]

The Prime Minister—I should like to
quote him today—while speaking at
the opening function of the National
Shipping Board in 1959 said:

“When I have seen the amount
of money we have spent on
freight, more especially for the
carriage of grains, in the past
wyears, I have been horrified. If
these vast amounts have been uti-
lised for building our own ships,
or acquiring them, there would
have been considerable saving of
money.”

When the National Shipping Board
suggested 1.4 million tons of extra
shipping for the Third Plan, the omni-
scient Planning Commission in its
wisdom, experience and knowledge
has cut it down to a little over one
million tons. I feel that the exigen-
cies of the situation have not been
properly gauged as to how much
money is flowing out of this country
by way of foreign exchange, which is
a drain on our resources. When we
look at the position we find that the
total tonnage in the Indian register by
the end of the Second Plan was 8.56
lakhs GRT. In 1962, by the end of
31st December 1962, it has gone up to
10,14,000 GRT. Now the farget fixed
for the Third Plan has been revised
from 3-75 lakhs GRT to 5.5 lakhs
GRT. So, by the end of the Third
Plan period, we hope to have about
13 lakhs GRT of Indian shipping. It
is not much considering the demand
of shipping in this country, if we see
our export trade. Only day before
yesterday, the Minister of Internation-
al Trade has stated that he has manag-
ed to export Rs. 700 crores worth of
merchandise to foreign countries. Our
imports are in the region of about
Rs. 1,000 crores. So, the total of both
import and export trade will come to
about Rs. 1,700 crores, and almost the
whole trade is carried in foreign bot-
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tonms; hardly 10 per cent of the trade
is carried in our bottoms.

If we see the traditional exports of
tea and jute, we will find that prob-
ably they are carried by the liner.
trade. When we look at the export
of iron ore during the last few years,
we find that the rise is something
phenomenal. In 1962, we exported
34.65 lakhs tons of iron ore, costing
Rs. 18.37 lakhs. I should like to know
if the Ministry can give me any figures
as to how much of this is carried by
Indian shipping. Most of them reser-
ved the right of carrying iron ore in
their own ships and hardly they allot
a little portion to the Indian shipping.

With regard to foodgrain imports,
we have planned to import 17 million
tons during the Third Plan period and,
I think, we have imported nearly 7
million tons so far and 10 million tons
have still to be imported into this
country. No Indian shipping company
offers its ships for carrying the food-
graing cargo. What is the difficulty?
The Shipping Ministry wants only the
prevailing market rates to offer to
these shipping companies and if they
want to carry foodgrains from
America to India, they have to go in
ballast and the position is that the
American Government have reserved
50 per cent of its export to their own
bottoms. They subsidise their ship-
ping freight upto nearly 60 to 80 shil-
lings a ton and they see that the
American ships do not suffer in
frieght. The Indian Government is
not in a position to subsidise the
freightt The Indian Government is
not in a position to offer attractive
rates to the shipping companies. Still
most of the other 50 per cent cargo,
after allowing the reservation of 50
per cent of the outgoing foodgrains
from America, is going to the conti-
nental shipping companies and they
are able to reap the benefit out of it.

The export target for iron ore in
the Third Five Year Plan is 17 million
tons and the import target of food-
grains is about 10 million tons and
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then—I am not able to get at the
proper figures—about 7.7 million tons
of crude oil are being imported for
refineries. So, all these things put to-
gether, you would see that nearly 3
crore tons of cargo is being brought
into India or exported out of India.
And what is the provision for dry
cargo vessels? What is the provision
for tankers? Hardly 41,000 tons dry
cargo vessels are plying on the Indian
bottoms. The rest are all trying to
take some paying cargo on regular
line routes in collaboration with other
shipping companies in the world.
Therefore, there is no appreciable ton-
nage in India and that is why the
Government of India is urged to put
in more money by way of assisting
she shipping industry.

In this connection, I want to say
bow the Government of India has
been helping the private enterprise to
add to the tonnage. There is no special
favour shown to anybody by the Gov-
ernmeny of India. They are applying
the rules strictly in respect of any-
body who comes before them for loans
and they are very ably scrutinised
with a microscopic eye by all the offi-
cialdom right from the Superintendent
onwards upto the Secretary of the
Department. Thus there are no loop-
holes left in these deals.

I may also, in this connection, tell
you something about the Jayanti
Shipping Company. The Jayanti Ship-
ping Company which had been regis-
tered in February, 1961 and for whom
a loan was sanctioned in  October,
1961 has brought 15 ships on to the
seas by December, 1962. The total
tonnage that has been brought into
existence is 2,91,089 GRT. One tank-
er is already plying and it has earn-
ned about Rs. 40 to 50 lakhs of foreign
exchange during the lasy one year
and the other ships have earned a
foreign exchange upto Rs. 57 lakhs or
420,000 during the last three-four
months. I may tell you—I do not
want to utilise this platform for can-
vasing or saying anything in support
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of any company—still it has been in
the public eye, before the Public
Accounts Committee, before the
Members of this Parliament and be-
fore the very honest and  upright
newspapers that had the courage to
black out the Vivian Bose Commission
but they are very careful in magnify-
ing small thingg into big things about
the Jayanti Shipping Company. The
total income earned from November
1962 uptodate by the Jayanti Shipping
Corporation is Rs. 120 lakhs by way of
freight. Out of that, Rs. 47 lakhs is
by way of foreign exchange. One
tanker that has been commissioned in
1961 August, has come only once to
Bombay. One of the esteemable gentle-
men, an industrialist, a Member of the
other House puts a question, why is
not the tanker coming round India. I
hope he does not think that it is a
circus horse that comes and lies down
by its bedside. It is a tanker which
is intended to earn foreign exchange,
carry crude oil and other oils for a
foreign British company. It is bound
to go wherever that company takes
that. Another tanker of 54,000 tons
GRT is being built. It will be deli-
vered in’ January next and it is char-
tered to the ESSO for 12 years at a
reasonable price. These are the activi-
ties of the company and the Govern-
ment of India wants to enhance its
foreign collaboration to 40 per cent.
On the merits, we do not want to ob-
ject to it. Let them examine the case
of these entrepreneurs, the status of
the party that is coming the status of
the collaborators that are coming,
whether they will deliver the goods.
With my experience of the Govern-
ment of India and its watch dogs of
rectitude and rules, I can very well
trust the Government of India to see
as carefully with regard to any new
proposals that comes before them as
they are accustomed to do in the past.

Then, a new innovation is being
made by thig company which is pur-
chasing 3 oil-ore combined steamers,
One whole carrieg ore and another
oil. From Russia, Government have
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contracted to import nearly 5 million
tons of crude oil. Not one ton of it is
being carried in Indian bottoms. You
must find a way of taking this busi-
nesg on to Indian bottoms. If we are
to take it, Russia, Rumania, and Cze-
choslovakia are the countries that
can take iron ore from our country.
Iron ore and crude oil—both these
things can be carried in both the
directions. That is the purpose of
these three tankers with 164 knots
speed and with 20,000 tons capacity.
I do not want to say much about
these things. The time has come
when the Government of India have
to look at this shipping industry
with greater attention because a num-
ber of ancillary industries are deve-
loping.

These shipping companies should
have their own shipping repair yard.
They should be enabled to manufac-
ture their own spare parts as much as
possible within the country. The
question of personnel ig g major
problem of this country. If more
ships are sought to be commissioned,
if more companies, according to the
plan of the Government of India are
to be registered and encouraged, we
have to train a large number of per-
sonnel. We have to train a large
number of technical personnel. Even
the Shipping corporation of India,
which is expanding very quickly and
quite efficiently, I should say, under
the benign protection of the Govern-
ment itself, with a]] the advantages
which the Government can provide,
requires a large number of persons. I
want you to look to these things.
From the highest cadre to the lowest
crew, training facilities should  be
created on a large scale,

With regard to the shipbuilding
yard, the story of the Vizagapatam
ship yard is a sorry tale. Nearly Rs. 7
crores, I think, has been given as
subsidy. My previous speaker Shri
M. S. Murty has told you all that is
happening in the Vizag ship yard. The
Ministry has to look to the details of
the grievances that have been voiced
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by my friend and see that the ship
yard becomeg a paying proposition.

The Government of India are think-
ing of another ship yard in Cochin.
They should profit by the experience
that they have gained and by the pit-
falls they have experienced. Why is
not the investment on the ship yard
going to be enhanced? They must
profit by the experience of the past
and see that those mistakes are not
committed again in  bringing the
second ship yard into existence.
(Bell rings). I may say, Mr. Chair-
man, at times, the positions reverse.
This js the first time I have taken the
opportunity to open my mouth on
any Demands. Not that. It is just as
in a hotel. If I do not take my morn-
ing meal, I cannot take both the
meals in the evening. I can under-
stand that. Still there is a certain
latitude. As gz representative speaker,
when I want to say something....

Mr. Chairman: May I point out to
the hon. Member, I have already
shown him a latitude of 5 minutes?

Shri Thirumala Rao: All right; I
do not want to take much more time.
I will close in 3 minute. The Gov-
ernment of India, in their zeal to ex-
pand all the major ports, should not
forget and overlook the minor ports.
Sooner than you and I imagine, these
major ports are going to be glutted
as our business expands, ag our in-
dustry expands and as our trade ex-
pands. In that light, I want you to
look to the cast coast ports in which
I am particularly  interested. To
Kakinada, I have been, jyear after
year, drawing attention, and I hope
the day will dawn when better judg-
ment will prevail in the Min'stry
when my advice  wil]  be listened.
Masulipatam is a neglected port. A
ship that comes there has to stay
8 days before it is loaded. A dredger
is lying  un-rcpaired. Nothing is
done. The Japanese recently con-
demned that port saying that they
cannot take iron ore from that port.
They do not repair the ports that are
available near the iron ore  mines.
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You want to build a new port at
Paradip. That is the economy and
judgment of the Government. I want
you to give more attention to this.
Don’t try to give me the explanation
that minor ports are under the con-
trol of the State Governments. Ship-
ping is an all-comprehensive subject
under the control of the Central Gov-
ernment. They must evince more in-
terest in these matters.

Lastly, I want to say one word about
aviation. We have seen airports all
over the world. The Palam airport is
a small gpology for an airport. It is
not in keeping with the capital of
this country. This has to be im-
proved and thig has to be developed
very well. More speedy aircraft are
gong to come into operation very
soon. The run-wayg ang other equip-
ment have to be modernised com-
pletely. There should not be any
dual control over Palam, both civil
and military. The military may be
provided somewhere else or the civil
may be provided somewhere else.
They should not be there. With re-
gard to Santa Cruz, it is just in the
heart of Bombay. I see chimneys
rising up as the planes come down.
There have been sp many  serious
accidents and many valuable lives
have been Tost including  several
foreigners. Round about Santa Cruz,
when there is a big fog, the pilots
cannot see the hills. Therefore, I
want the Government of India to have
a complete re-orientation or re-
»lanning of the Santa-Cruz  airport
=ud look into all these matters.

Shri P. K. Deo (Kalahandi): Mr.
Chairman, it is gratifying that the
resonsibility of this important Minis-
try which is so vital for the develop-
ment of this country has been placed
on the able shoulders of Shri Jagjivan
Ram and his capable colleagues. I
sincerely hope that during his tenure
of office, there will be much improve-
ment and it will contribute to the all
round economic growth ot this coun-
try. In this limited time, it would
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not be possible for me to dilate on all
aspects of thig Ministry. So, I will
pin-point my observations on certain .
lacuna in the working of this Minis-
try.

A survey of the past decade of
planning shows that even though
there has been railway expansion
going on on a large scale, no attention
has been paid for the development of
road transport or inland waterways
or for the development of port facili-
ties or coasta] and overseas shipping.
It has always been found that parsi-
monious allocation of funds and also
restrictions on operation have been
responsible for retarding the deve-
Jopment of this vital sector. Even
though in foreign countries, road
transport is emerging as the modern
pattern of transport and is given all
facilities for expansion, because of its
varioug advantages over railways,
because of its speed, because of its
door to door delivery and its flexibil-
ity, it is a pity that in this country,
the railway has traditionally come to
be regarded as an exclusive mode of
modern transport and other means of
transport have been assigned a minor
place. The other means of transport
have been gssigned a minor place.
Apart from inadequate allocation of
resources there are other factors
which inhibit the growth of road
transport. There is a heavy burden
of taxation at all levels—Central,
State and local levels. We find that
all these years ag if the Central and
State Governments and the local au-
thorities are vying with each other to
kill this industry. All sorts of taxa-
ble measures are being taken. Tax
burdens are being put on this jndus-
try. Secondly, there are these inter-
state restrictions in the movement of
road transport. There are various
provisions of the Motor Vehicles Act
and rules which impede itss growth.
As I have pointed out earlier trans-
port is the barometer of economie
activity in a developing country like
India and the availability of cheap
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transport is of primary consideration.
There are 48,000 miles of road for a
total land area of 1 million square
miles. Two-thirds of these are un-
surfaced and are therefore not all-
weather roads. Only 15,000 miles are
national highways of which 2300 miles
are of dual carriage width. This road
mileage is not being fully utilised
because of the various missing links.
There are so many major rivers
which are not bridged and they could
not be forded in a modern way. If
it is Government’s intention that our
six lakhs of villages are to be opened
up, road communication has to reach
every door and a large scale program-
me of road development should be
taken up in right earnest. In this re-
gard I would be failing in my duty if
I do not point out that the various
roadg constructed under the commu-
nity development and national exten-
sion schemes are good for nothing. In
the next monsoon after their cons-
truction, they are all washed away.
No provision is made for their proper
maintenance. There could be no two
opinion in this House that adequate
assistance ghould be given for road
transport and automobile industry in
this country. It is a pity that on the
one hand we plead for more gssistance
and on the other hand impose massive
taxation on this industry. This is an
industry which is contributing more
than Rs. 200 crores to the public ex-
chequer and another 54 crores are
going to be taxed under the present
Finance Bill and it is expected that
next year 54 crores more will be
realised. In 1951 there were about
three lakhs of commercial vehicles
which contributed nearly 47 crores.
After a decade we find that thelr
number has doubled but the contribu-
tion hag become four-fold—that is,
more than Rs. 200 crores. This is the
state of affairs. Strange though it
may seem, the operator in this coun-
try hails from the middle-class
family and the tax will ultimately hit
the motor vehicie operators who
come from the middle clasg family.

There is a very interesting state-
ment of the Minister, Shri Raj Baha-
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dur on the 22nd of October 1962,
While addressing the Road and Inland
Water Transpoit Advisory Com-
mittee; he says:

‘“There is a general feeling that
the tax burden is causing severe
strain to the Transport industry. ..
Administration will have to
balance the immediate return in
the form of revenue that any pro-
posal for taxation on motor vehi-
cles may bring against over all
benefit to the economy of the
State that may be secured if some
tax relief is provided.”

Thus, he made out a strong case for tax
relief. But we find that the Finance
Minister has acted quite contrary. It
seems ag if the Government of India
has been breathing hot and cold in the
same breadth. There must be some
collective responsibility and some co-
ordinated approach to a problem like
this.

12.46 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

The Transport Minister makes out a
case that there is no case for further
taxes on this industry but the Finance
Ministry comes out with rigorous
taxation measures. As early as 1943
the post war reconstruction committee
on the future of road transport and
road-rail relations remarked that the
total taxation on motor transport was
discriminatory and contrary to prin-
ciple that the function of the State ig
not to favour one means of transport
at the expense of the other.

Coming to the road development in
this country, if there is a statewisc
breakup, you will find that there ure
some States which are very bacl-
ward regarding road developmon:.
States like Madras, Kerala and My-
sore have got 33.37, 34.58 and 2129
mile of road respectively per every
100 square miles. There are States
like Rajasthan, Orissa and Assam
whose corresponding figures are 5.66,
6.32 and 1.96 respectively. More stress
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should be laid on the development of
roads in Rajasthan, Orissa and Assam
where road mileage is very poor.

Coming to the Border Road Deve-
lopment, you will find on page 31 of
the report on the Ministry of Trans-
port and Communications a reference
to the border roads development. So
far as the maintenance and construc-
tion of roads in the rear region, it
continued to be maintained by the
P.W.D. Because of the difficult ter-
rain the construction and develop-
ment of the border roads is being en-
trusted to the Director General of
Border Roads who executes the pro-
ject departmentally through a civilian
force called the general reserve en-
gineering force and the force is organ-
ised on military lines and its person-
nel are subjected to the Army Act for
discipline. Many a time there have
been questions in this House, and dur-
ing the Question Hour, many startl-
ing revelations have becn made re-
garding the various scandals of the
Tuskar project. Serious charges have
been made of financial irregularities,
falsification of accounts and so on.

The Minister of Transport ang Com
munications (Shri Jagjivan Ram):
That hag nothing to do with thig Min-

istry.

Shri P, K. Deo: I am very happy
that it has got nothing to do with
this Ministry. But I would like to ask
the hon. Minister why there should
be dual control so far as the Border
Road Development Board is concern-
ed. It is alwayg dyarchy which
createg trouble, and I think that the
entire activity should be enrusted to
one single organisation.

In this regard, I would like to make
gome suggestions for the development
of roads, namely that all national high-
wayg should be thrown open to vehi-
cles of 33,000 lbs on two axles; all na-
tional highways should be widened
intop two lanes; all bridges and miss-
ing links should be constructed; the
approach to the citieg should be wide-
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ned, and bypasses should be cons-
tructed for every village and town
that will come on the national high-
way. Secondly, I would like to point
out that in this rapidly changing in-
dustrial and economic geography of
this country, there should be a fresh
realignnient of roads. The major cen-
tres of production of gteel, cement,
coal, jute, cotton, mineral oil and en-
gineering goods should be connected.
So, there should be allocation of
more funds

The Chief Engineers in their re-
port for a 20-year road plan have
suggested that Rs. 590 crores should
be provided in the Third Plan period.
I sincerely hope that thig amount
would be made available in the Plan
period. Further, I beg to submit most
respectfully that no further taxation
should be imposed on road transport,
and whatever revenue is being raised
from this source should be fully uti-
lised for the development of roads. It
should not be switched on to some
other expenditure.

Thirdly, the recommendations of the
Masani Committee should be  fully
implemented. At the moment, the
Neogy Committee has been appointed,
but I think that the former recom-
mendations should not be kept in
abeyance till the final picture is given
by the Neogy Commitiee. The pro-
duction target of 60,000 commercial
vehicles should be considered the
minimum, and the necessary foreign
exchange should be made available
for this purpose.

Now, I would like to make a few
remarks regarding tourism. Even
though there has been some decline
in our tourist traffic due to the de-
claration of national emergency, I still
find that there ig plenty of scope. Our
tourist traffic is mostly the holiday
traffic. This country with its variety
of landscape and scenery with it
variety of fairs and festivals, sports
and shikar, archaeological and an-
thropological interests, pilgrim cen=-
tres and pleasure grounds, moun-
taineering and trekking could attract
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more tourists. But in this regard we
are very much behind the other coun-
tries. During the year 1961-62, only
1.03 lakhs visitors visited this coun-
try, whereas in Italy, the number of
tourists that wvisited that country
was 180 lakhs, It has been worked
out that every tourist spendg Rs. 2000
worth of foreign exchange in this
country. It has been reported by the
Estimates Committee that if we can
increase our tourist traffic to half a
million we can easily earn Rs. 100
crores of foreign exchange. For this
purpose, there should be simplifica-
tion of the customs rules, and relaxa-
tion of liquor permits and various
other controls; and hotel facilities
and other touring facilities should be

provided. This matter should be
Jooked into.
Coming to civil aviation, I would

like to repeat some of the recom-
mendationg that have been made in
the 29th repory of the Estimates
Committee. The previous speaker has
already referred to the Palam  and
the Santa Cruz air-ports. It is high
time that we must have two separate
airports in this city, one for the mili-
tary traffic and the other for the civil
traffic. The amalgamation of these
two, especially during the emergency
period, is not good. So, it is high
time that Government should think
of having another big aerodrome
somewhere near about. Some time
back, there was a proposal in the
Master Plan of Delhi that in the
Ghaziabad side, they are going to have
another big aerodrome. As Palam
is nearer to Delhi, the Palam air-port
should be fully reserved for civilian
purposes, and the Ghaziabad air-field
may be handed over to the military.

Coming to the terminal buildings
at Santa Cruz, Shri Thirumala Rao
has pointed out the defective con-
truction of the runway and of the
terminal building. The Estimates
Committee has rightly pointed out
that this monstrously large construc-
tion in the shape of the terminal buil-
ding serves no useful purpose, be-
cause it was constructed at a time
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when the Director-General of Civil
Aviation was a policeman. You can-
not expect a policeman to be an ex-
pert in civil aviation. So, natu-
rally, that was the difficulty.

Yesterday, while Shri U. M. Trivedi
pointed out the low performance of
the various public sector undertakings
in this Ministry, the Minister retorted
and asked what the position was when
it was in private hands. In this
regard, I would like to make this
remark that had this been the state of
affairs in private hands, then those
persons responsible for this mis-
management would have been ousted
from the business, and the share-
holders would have correctly dealt
with them, or the Company Law
Administration would have caught
hold of the management by the neck.
But as these happen to be public sector
undertakings......

Dr. L. M. Singhvi (Jodhpur): Com-
pany law of politics is different!

Shri P, K. Deo: I do not know. But
if they have got a separate standard
for the public sector undertakings,
then I have nothing to say on that.
But we expect that just as the private
sector is answerable to its share-
holders, likewise, the public sector
undertakings also should be answer-
able to the general public, that is, the
tax-payers of this country.

Mr. Deputy-Speaker: The hon. Mem-
ber’s time ig up.

Shri P. K. Deo: T am the first
spcaker from my party, and about 45
minutes have been allotted to our
party.

Mr. Deputy-Speaker: The hon.
Member has taken already about half
an hour. He should try to wind up
now. There are other parties and
other Members also waiting.

On Demands, the parties cannot get
their due share of lime.

Shri P. K. Deo: I think yesterday
it was decided in the Business Advie

sory Committee that......
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Dr. L, M. Singhvi: Ags a matter of
convention time is being given group-
wise, Otherwise, why should there be
such a large number of speakers from
the Congress Party? In practice we
do observe it.

Mr. Deputy-Speaker: The hon.
Member has taken 27 minutes already.

Shri P. K, Deo: I thought that I had
taken 25 minutes.

Coming to the Nagpur air-port, you
will find that even though there has
been an air-conditioning plant there
since the last two years, it has not
been fitted there. The precision ap-
proach radar instruments which have
been given by the TCM to be fitted at
Bombay and at Dum Dum are still
lying idle, and they have not been
fitted.

In this connection, I beg to submit
that the manufacture of the various
communication instruments should be
taken up at the Bharat Electronics
Limited.

As T pointed out in my budget
speech, the public sector undertakings
have become the dumping ground of
frustrated politicians; these popular
rejections of the party in power are
generally rehabilitated in public sector
undertakings. In this connection,
I  would like to point out
this. I do not like to give names,
but if you insist, take the case of
Shri Satish Chandra......

13 hrs.

Mr. Deputy-Speaker: I did not in-
sist. The hon. Member should not
mention names of persons who are not
here.

Shri P. K. Deo: I shall not mention.
He ig Chairman of the Indian Airlines
Corporation. This is the state of
affairs.

Coming to shipping, I would like to
point out that the most disturbing
factor in our shipping is the increasing
cost of operation. Even though the
previous speaker made out a case SO
well for patronising our shipping, I
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would like to point out that our Indian
shipping should stand in competition
with others. They should be efficient-
ly managed. They should reduce their
cost of operation, if they at all want
to compete with foreign shipping. Take
the case of Calcutta. In the Calcutta
port, the continuously falling of draft
in the Hooghly river makes operation
very difficult, 50 per cent of the load
capacity has to be reduced. Wastage
of capacity means heavy cost of opera-
tion. This has to be looked into.

I am very sorry to note that the
previous specaker spoke against Para-
dip.

Shri Raghunath Singh (Varanasi): I
do not think he said anything against
Paradip. He spoke about Hindustan
Shipyard.

Shri P. K. Deo: He spoke for Vizag
port and said that construction work
at Paradip should not be taken up. If
the intention of Government is to
relieve congestion at Vizag and Cal-
cutta, if the intention is that some out-
let should be found for the massive
iron orc deposits in my State, which
is the largest foreign exchange earner
now, in my State which has a sea-
board of 250 milc ", there should be at
least one major port. Paradip
received the status of a minor port in
1958 and since then has been exporting
2 lakh tons of iron ore by way of mid-
stream loading. Then Intermediate
Port Inquiry Committee recommended
that it should be developed into an
intermediate port in the Third Plan
period, for which a sum of Rs. 1'58
crores was estimated. Further, the
State Government, with its limited
resources, have been trying to develop
this port so that by 1965, it would be
capable of handling 2 million ton
traffic. I hope some more funds would
be available from the Central
resources for the development of this
Paradip Port so that it could be
developed into a full-fledged major
port.
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There are other minor ports, Chand-
bali and Gopalpur. They should also
be developed.

Sometime back, the Estimates Com-
mittee recommended, and this House
also approved, that the movement of
coal has to be taken over by coastal
shipping. As there has been already
transport bottleneck on the railway;
this process has been devised.

If we study the development of
inland waterways, we find that most of
our inland means of water transport,
like the Buckingham Canal in Andhra
Pradesh and Madras or the East Coast
canal in my State have been silted up.
They have not been properly main-
tained and have turned into swamps.
So I would tell the Ministry that the
inland water transport should be pro-
perly developed, Even though a com-
mittee was appointed to make recom-
mendations for this purpose—Shri
Gokhale was asked to preside over
this committee—and it submitted its
report, uptil now it has been kept in
cold storage. No action has been
taken for the development of inland
water transport in this country.

Mr. Deputy-Speaker: Shri Raj
Bahadur.

Shri Raghunath Singh: I had given
my name. I have not spoken for the
last four months except once. I think
once in four months at least I should
have a chance.

Mr, Deputy-Speaker: He was not
here yesterday when he was called.

Shri Raghunath Singh: I came for
this purpose. If I am not allowed to
speak cven once in four months, what
is the use of my being in the Lok
Sabha?

Mr. Deputy-Speaker: You will have
your chance later.

Shri Raghunath Singh: Then I
retire. I will not speak.

Mr. Deputy-Speaker: Every Mem-
ber will have to wait.
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Dr. L. M. Singhvi: The difficulty is
that he wants the Minister of Shipping
to reply to him. So he has to speak
before him.

Mr, Deputy-Speaker: Shri Jagjivan
Ram will reply.

Shri Raghunath Shgﬁ: He will not.

Shri Birendra Bahadur Singh
(Rajnandgaon): On a point of order.
The Ministry has got four Ministers.
If each of them takes about 25—30
minutes at least, how are othcer Mem-
bers going to have time?

Mr. Deputy-Speaker: Order, order.

Shri Birendra Bahadur Singh: Is
that fair? This should be considered.

The Minister of Slisping in  the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): To start
with, I will assure the House that I
will take the minimum time possible.

st amare feg (w<ram) @ e,
Wl SAET a7 £ AR adw fr
SUTRT é I T. A. and time both.

Shri Raj Bahadur: If hon. Members
want a reply, I would surely give it.
Otherwise, T will sit down. We are
not fond of speaking. But if certain
points have been raised, they have to
be replied to.

Dr. L. M. Singhvi: We want him to
speak.

Shri Raj Bahadur: The debate on
the Demands of this Ministry has
rightly shown some concern for the
development and progress of road
communications and transport general-
ly. I will confine myself to these
particular subjects.

To start with quickly, I should like
to refer to the observations made by
Member who opencd the debate, Shri
Dinen Bhattacharya, and also Shri R.
Barua. They both spoke about the
gap in transport capacity, saying that
road transport carries only a very
little fraction of transport that
emanates in the country. To begin
with, so far as road transport is con=
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cerned, the test should be whether it
has or has not lifted the traffic so far
offered to it. It cannot be said that
the traffic offered to it has not been
lifted. We can judge the whole thing
on three criteria: reliability and effi-
cient service, bearing of the increasing
tax incidence and also how it has
stood the test of emergency. On all
these three counts, it can hardly be
denied that road transport has come up
to our expectations. The capacity of
road. transport is limited by and
confined to the number of vehicles in
the country. One can say that that
has not been sufficiently augmented,
but facts are otherwise. In the course
‘of the last ten years, if we compare
certain  facts and figures, it
should Dbe clear that the total num-
ber of motor vehicles has risen
from 306,000 to 692,000 in thc course
of 11 years, an increase of 120 per
cent; goods vehicles have increased
from 81,888 to 175,386 and buses have
nereased from 34,411 to 58,866. This
s a very substantial increase. By the
‘end of the Third Plan it is expected
the number of commercial vehicles,
goods vehicles, will go up to 295,000
and that of the buses will go up to
*95,000.

Production of commercial vehicles
is also a determining factor in the
development of transport; but there
also, substantial progress has been
made. Whereas in 1953 the number
of commercial vehicles produced was
only 8,990, in 1960 it was 27.518. For
the Third Plan we have a target of
60,000 commercial vehicles per year.
So, it should be borne in mind that
so far as it lay in the power of this
particular industry, which is a nascent
industry, it hag stood the test of time
and has borne its burdens well.

It was remarked that we had not
been trying to do away with the
inhibitory factors, and that even in
times of emergency we were not
allowing free transport from one end
of the country to the other. The ISTC
has been devoting its attention to this,
and it has now been decided that long-
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distance permits should be allowed
between Calcutta and Bombay, Cal-
cutta and Delhi, Delhi and Bombay
and U.P. and Calcutta. The necessary
directions in this behalf have been
issued to the State transport authori-
ties concerned for grant of permits and
the criteria for granting these permits
have been laid down.

A point was raised about tourist
taxis. The States have been advised
that 50 taxis and 25 contract carriages
may be licensed in each State for ply-
ing all over the country without
counter signatures. But this depends
upon reciprocal arrangements between
the State Governments, and therefore
model reciprocal agreements have been
formulated and forwarded to the
States for implementation.

In order to encourage the co-opera-
tive movement in the field of trans-
port, a study group has been establish-
ed to study the problems of organi-
sation and promotion and for formu-
lating a concrete programme for
dcvelopment of the co-operative sector
in transport.

It is also proposed that a National
Road Safety Council with State and
local branches should be set up.

It was said that our rbad system was
inadequate. Ag hon. Members know,
the Nagpur Plan has been fulfilled
long ago, and the anxiety of the Gov-
ernment in this context will be evi-
dent from the fact that whereas initial-
ly in the Third Plan there was a pro-
vision of Rs, 80 crores for the national
highways, roads in Sikkim and cer-
tain Centrally aided State roads, it hag
been further increased by a dollar
loan from the IDA to the extent of
Rs. 28:57 crores.

Another provision has been made
for roads for coal transport from
Bengal-Bihar to Calcutta and from
Hazaribagh to Allahabad by road-
cum-river route. A provision of Rs. 20
crores has been made for this.

To meet certain urgent requirements
in the face of the emergency, another
provision of Rs, 22'5 crores has been
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made for the improvement of the
national highways.

Thus, the total provision for central
road programme comes to Rs. 151
crores as against the initial provision
of Rs. 80 crores.

Apart from that, special permission
has been given by the Planning Com-
mission to go ahead with the construc-
tion of nine bridges over certain
national highways in Assam, Bihar
and Bengal. This brings the total to
Rs, 153 crores.

The road programme has thus been
considerably extended. And it will be
further clear from the Budget esti-
mates that whereas in the revised esti-
mates for 1962-63 there is provision of
only Rs. 20 crores, in the present
Budget that has been placed for
acceptance before this House, the pro-
vision is Rs. 35 crores for the national
highways. Emergency works arising
out of the present emergency are also
being attended to. Their execution is
been accelerated, and an additional
programme of improving nearly 1,000
miles of arterial roads costing about
Rs, 34 crores has been undertaken,
which would mean improvement of
the present roads, widening them,
providing the necessary missing links
and strengthening of bridges and
bridging unbridged rivers.

So far as road transport is concern-
ed, I do not think I need say anything
more.

Shri Joachim Alva (Kanara): Apart
from this, have you got any specific
plan to clear the traffic bottlenecks in
the highways, which is a very serious
problem?

Shri Raj Bahadur: That is exactly
what is being done, but I think, so
that I may confine my remarks within
my time, these questions may be
taken up by member in the course of
their speeches or at the end.

Shri Joachim Alva: The hon. Minis-
ter is a competent man. He can
answer.
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Shri Raj Bahadur: I would surely.
Then the complaint would be that I
am taking more time. That is the
only thing. I am absolutely in the
hands of the House. I am prepared
to answer any and every question,
but that will take time, and Members
might say we are taking too much
time among ourselves. I do not want
to do that,

It was remarked that our shipping
had been neglected. I never expected
the remark from the leader of the
Jana Sangh, Shri Trivedi. The follow-
ing will show how incorrect and mis-
taken he is in this impression.

We have during the course of the
last year crossed the one million GRT
mark, which puts our country and the
merchant marine of our country
amongst the front rank maritime coun-
tries of the world. It has also to be
observed that during the course of the
last six or seven years who have
doubled our merchant fleet. This per-
formance is matched only by five other
countrieg in the world. In 1962-63
itself we have made additions aggre-
gating to 1'92 lakh GRT. With scrap-
pings of old ships taken into account,
the net addition would come to 14
lakh GRT. This is a record increase
for any single year in the history of
Indian shipping. And to this may be
added the fact that against a normal
requirement of Rs. 4:12 crores of
foreign exchange which might have
been needed for this acquisition, the
foreign exchange released for this pur-
pose is only of the order of Rs. 128
crores, The rest has been provided
by a system of deferred paymenns,
credits etc.

Tnitially, the Third Plan target was
fixed at 1.1 million tons. Last year
it was raised to 1'3 million tons with-
out involving any increase in the finan-
cial provision. Today we have got in
operation as much as 10,58,000 tons.
There is another 2,88,000 under con-
struction. This brings the total to
13,46,000 which more than fulfils the
revised targets.
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Further sanctions for 19 vessels of
1,58,000 GRT are under active consi-
deration, and 1 am quite sure that
with three years on our hands, we will
not only fufil the target that was laid
down or suggested by the National
Shipping Board, but might well exceed
it.

So far as our share in foreign trade
is concerned, it is pertinent to observe
that whereas until last year our share
was only of the order of 9 per cent in
our total trade, it has now risen to 12
per cent. The earnings of our ship-
ping companies have risen in the
course of the last two or three years
by 22 per cent, and cargo lifting by'20
per cent. In the liner trade, our
vessels carry 25 per cent, of our
overseas liner trade against our
share of 50 per cent, but in many
of these trades too we carry as much
as 50 per cent also. In India-UK
trade, our share has been raised to
40-5 per cent as against 305 per cent
last year. This will go up to 485 per
cent by 1971,

We are deficient, of course, in bulk
carriers and tankers, and that is why
we have to take special steps to make
up the shortage. At present we have
under construction in Japan eight bulk
carriers, out of which one has been
delivered yesterday.

Shri Thirumala Rao: One was
delivered yesterday.

Shri Raj Bahadur: Another, I am
informed by one of the directors of the
company that the second one, has been
delivered yesterday,

So far as tankerg are concerned, one
is under operation and two are under
construction. An order has been
placed for the construction of an over-
seas super tanker of 51,800 tons by a
new shipping company that has come
into being.

But we still require ships for our
eoastal trade, tramp trade, bulk
carriers and tankers. Therefore, at
the suggestion of certain organisations
and bodies, and in consultation with
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the National Shipping Board, it has
now been decided by Government to
permit an increase of foreign parti-
cipation in new shipping ventures to
the extent of 40 per cent against 25 per
cent allowed till now.

Shri Vasudevan Nair (Ambala-
puzha): Apart from the National
Shipping Board, which are the other
organisationsg that you mentioned?

Shri Raj PBahadur: The National
Shipping Board and other people who
are interested like private shipping
companies., We are also anxious and
there are new ventures in hand. We
have got as many as four proposals for
a higher quantum of participation.

Shri Vasudevan Nair: Was Parlia-
ment consulted about this decision?

Shri Raj Bahadur: We are taking
the consent of Parliament now. Gov-
ernment takes a decision and then
comes to Parliament for endorsement.
In case Parliament refuses to give its
consent, the decision cannot be imple-
mented.

It is remarkable that 66 per cent
of our merchant fleet tonnage is less
than ten years old and only one per
cent is over 20 years old.

As 1 said earlier, between 1958-59
and 1961-62 our shipping ecarnings
have increased by 22 per cent. and
cargo carried by them went up by
about 20 per cent.

I would like to make a special
mention of the freight investigation
bureau which has done commendable
work. It has secured reduction in
freight rates of 155 items as also
abolition of outport additionals on
shipments to and from Indian ports in
seven trades in addition to the fixa-
tion of special token freight rates for
samples in 33 cases. I would also like
to refer to the shipping co-ordination
and chartering organisation which
wag set up mainly to centralise all
Government freight and chartering
work in one place in Delhi and to
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maximise cargoes to Indian shipping
to save foreign exchange. In 1960,
the quantity allotted to Indian ship-
ping was 13 per cent; it has gone up

to 40 per cent in 1961-62. A shipping

exchange has been established in
Delhi  with representatives  of
Baltic  Exchange Brokers, Indian
shipowners, as also interesteq depart-
ments. All chartering work except
PL 480 foodgrains is now being done
in Delhi. I think thig is a vedy sub-
.stantial achievement. Added to that
is the achievement of securing a 15
per cent rebate over Government
goods which has resulted in a saving
of Rs. 50 lakhs per annum on our
freights.

1 will now take up the point raised
by Shri Murti about the Hindustan
Shipyard Lid, I would like to assure
him that the interests of the workers
wil] be fully taken care of and we
shall not allow their interests to be
jeopardised on to suffer in any way.
If some of them have a feeling that
they are not given a fair deal, that
feeling has to be removed. So far as
the facts rcgarding dismissals, etc. are
concerned, facts are not exactly as he
has stated them. No technical officer
has been dismissed during the last
four years. Only one staff member has
been dismissed after the usual disci-
‘plinary proceedings were taken. It is
true that out of a total of 91
technica] officers, 15 have resigned
during the last four years, but we
also know that members of certain
technical services get higher emolu-
ments outside in some other organisa-
tions, Maybe, we are not able to
offer comparable scales of pay or
emoluments and a few people are
inclined to resign on the score. But
only one officer has deserted during
these years and 13 staff members out
of a total of 440 deserted during the
same period.

T would now refer to the other point
which he has made namely that the
overheads are going up. I will refer
‘him to the performance graphs given
on page 18 of the latest report of the
Hindustan Shipyard. It will show
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that compared to the increase in ship
construction and repairs in terms of
value and to the manhours per ton
the overheads have really- come down
since 1958-59 in which year the ex-
penditure thereon reached the peak.
From other facts and figures atso it
can be shown that there has been a
considerable improvement in the
removing of the shipyard. So far as
the value of the output is concerned,
so far as the ratio between materials
and labour is concerned, or so far as
improvement can be shown in terms
of mandays spent on the various
ships constructed. If I may give just
one or two figures, the number of
mandays spent on the completion of
a ship have come down from, in the
case of VC 145, 3,56,250 to 3,18,750
in the case of VC 148. In the case
of another type of ship it came
down from 3,16,954 to 3,00,179. The
materials-labour ratio has also im-
proved. It was 7-90 : 1 in 1960-61
and it has come to 7°99 : 1 in 1962-63.
This is a considerable achievement, It
is not to say that the shipyard has
been able to overcome all its
problems. The biggest problem is one
of finding all the components and
equipment indigenously. There has
been improvement in this behalf also.
The total value of newly developed
indigenous materials procured per
ship during the period January 1962
to 30th September 1962 was Rs, 7:15
lakhs, The indigenous element of the
total value of materials purchased has

increased from 25 per cent in 1860-

61 to 364 per cent in 1961-62.

1 would be failing in my duty if
1 were not to say a word about the
Shipping Corporation of India which
has done remarkably well particularly
in the context of the observation
made by my hon. friend Shri Trivedi
yesterday. I do not know on what
basis he said that the public sector
is sitting heavy and is not prospering.
1 do not think it can be said about
the Shipping Corporation.

Shri  Indrajit Gupta (Calcutta
South West): What is the total tonnage
now with the Shipping Corporation?
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Shri Raj Bahadur: The tonnage
has increased from 1,09,263 in 1960
to 2,01,869 GRT on 31-3-63 which is
about 100 per cent.

Shri Indrajit Gupta: What is its
percentage to the total?

Shri Raj Bahadur: This Corpora-
tion has 2,00 000 GRT while the total
we have in shipping is over a million
GRT which comes to 20 per cent or
roughly 195 per cent, We have got
further programme of expansion of
tonnage for the Corporation and we
hope that in course of time we shall
have much more tonnage for the
Shipping Corporation. The quantum
of cargo carried in 1959-60 by the
vessels of the Corporation was
3,82,925 tons while in 1962-63 it was
11,55,642 tons. There has been fan
increase in operating earnings too
which during the same period rose
from Rs. 3'91 crores to Rs. 9°60
crores which is roughly 240 or 250
per cent. The net profit earnings
increased from a loss of 0-33 lakhs in
1959-60 to a profit of Rs. 107-00 lakhs
in 1961-62. We hope that similar
profits would more or less be made
in the next year, 1962-63. The Cor-
poration is also thinking of entering
the India-USA service which I hope
they wil] be able to do with the new
acquisitions that they are making.

I would now come to major ports.
This time too as in previous years
very rightly concern was expressed
for dredging Hooghly and for the
dredging equipment in the post of
Calcutta, Our dredging fleet has been
strengthened by a new bucket dredger
‘Ajoy’ and a new suction dredger
‘Churni’ during the last year. The
port has now six big suction dredges,
four bucket dredgers and, one grab
dredger and one hopper dredger.
Orders have becn placed for one
estuarian dredger and one more is
provided in the Third Plan. River
training works have been undertaken
and with the completion of the
Farakka barrage, we can look for-
ward to a period when the difficulties

.
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we experience today will no more
be there.

The plan of the Haldia port has
been prepared. The detailed designs
and drawings and other documents
are under preparation. Boring of the
ground for foundations is in progress.
Land acquisition will be completed by
the end of 1963, The Railways have
also completced their surveys for the
rail link and detailed plans for land
acquisition are wunder preparation.
With these, I hope it should be
possible for us to look forward with
optimism for a quick progress on this
project,

The question of compensation to
those who were displaced from the
land acquired was raised yesterday. 1
may say that Rs, 2 crores have been
sanctioned by the Central Govern-
ment for payment of compensation
and rehabilitation. The area is 973
square miles. I am speaking from
memory. This is a substantial
amount. The question of rehabilita-
tion was taken up yesterday. I would
like to say that essentially this is a
question which concerns the State
Governments, and 1 am sure they
have got this particular problem on
their hands. In fact they have.
already drawn up a scheme for the
rehabilitation of these people, and we
will exteng all our co-operation that
we can possibly do in this particular
matter.

Then a complaint was made by
Shri Muthiah yesterday about the
slowness of the work in the Tuticorin
port. I would say that that is not
exactly so. We created a field divi-
sion far back, in May, 1962. The
project report and the tentative lay-
out ptan has been prepared which is
being scrutinised by a technical
advisory committee. Lang acquisition
and construction of staff quarters will
be commenced shortly. The land
surveys have been completed. The
hon, Member said that a  Chief
Engineer should be posted quickly. A
Chief Engineer has already been
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posted. So far as the railway siding
for the quarries is concerned, it is
part of the project. I hope it will be
taken up,

So far as the Mangalore port is
concerned, the selection of site pre-
sented certain  difficulties. This
problem has been fully studied by the
experts, and they have decideq that
a site north of Gurpur river wil] be
more suitable, Borings and surveys
at the new site have been carried out
and lay-out plans have been prepared.
A project report has also been pre-
pared. The lay-out and the project
report are under examination by the
technical  advisory committee. A
Chief Engineer has been appointed
for the Mangalore port as well,

So far as the Kandla port is con-
cerned, I would like to say that we
are very much concerneq about the
problem of finding employment for
those people who used to find work at
Kandlaport during the construction
stage. In this connection, we had a
scheme for the establishment of a
free trade zone there which has now
been approved by the Government. A
decision has been taken. A site
about six miles north from the port,
about three miles from Gandhidham
township, has been selected. 700
acres of land have already been
acquired, and about 200 plots will
be marked out. The selection of
industries will be made by an inter-
departmental committee to  avoid
unfair competition against the exist-
ing industries. There is a proposal to
have a central policy committece and
a Jocal advisory committee, and this
proposal is under consideration.

So far as the Marmagao port is
concerned, I think it is my duty to
refer to that, We had asked our
Development Adviser to study the
whole problem of development of the
port. He has drawn up a tentative
scheme and we have also made pro-
posals to the Planning Commission for
making a provision of Rs. 24*71 crores
in respect of certain essential items of
development which are now under
consideration. The traffic in Goa has
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increased  considerably. In  fact,
from 1952 to 1962, the traffic increas-
ed from 13 million tons to 67
million tons, which is as much as
about six-fold.

Some reference was made to minor
ports also. In this connection, I have
to say that they have been doing well,
comparatively speaking. The traffic
they handled this year has increased,
as compared to the traffic of the
previous years, It is now 6°5 million
tons nearly. We have also acquired
six survey vessels which have started
their work. Surveys have been
completed on the Tuticorin, Mangalore
and another port, Dadri, by that parti-
cular unit.

I should like to mention about
Pondicherry also; this year, we could
complete the pier there, and that
pier has now been thrown open for
the shipping services, and it is being
used

So far as the Sethusamudram
project is concerned, as hon. Mem-
bers might know, the boring opera-
tions have considerably advanced.
This was undertaken by the State
Government. The land survey has
been done by the Hydrographic
Branch of the Navy, and T hope that
as soon as their results are available
to the Madras Government they will
prepare the required schemes, and
then we would be in a position to go
ahead with the consideration and
approval of this particular project.

A reference was made to tourism
by the Members. Some concern about
tourists arrivals was expressed by
certain hon. Members, to the effect
that there has been a decline in
tourist traffic. I should admit that
there has been a decline in tourist
traffic,c but we have to consider that
it was not entirely duc to the cmer-
gencyv. That was because of certain
inherent handicaps that we have in-
herited. Those handicaps are, short-
age of transport, shortage of accom-
modation and also lack of entertain-
ment, and certain other inconve-
niences that were experienced by the
tourists, We have been trying our
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best to overcome these shortages.
But apart from that, let us also appre-
ciate tha* there are other competing
.countries in the tourist industry, They
are in the near-east like Japan, Hong
Kong and Thailand and also Cale-
donia who are making a very vigorous
drive for the promotion and develop-
ment of their tourist industry; and it
is really against that competition that
we have to work now. I think that
the committee that has been appointed
recently will be able to help us with
advice in this direction because tour-
ism has been increasing as such. In
fact, there has been a 13 to 15 per
cent increase over 1961 in the number
of tourists in the Pacific region. Japan
has increased her tourist traffic by 13
per cent; even Taiwan has increased
the tourist traffic by 30 per cent.
“There are other countries who have
increased their tourism from between
10 to 15 per cent during the same
period. The most spectacular increase
has been in Italy, where the tourist
figures have gone up to 21 million
tourists. We can say that in this era
of fast and easier travelling, tourism
has got vast potentialities and we
should not leg behind.

1 would like to make reference to
the hotel classification committee in
this connection. It has been doing
jts work since last year and we hope
by the enq of June, it woutd be
possible for this committee to submit
its report. 1 would like to add one
word of caution, All the time, either
in this House or outside, we are
complaining about the shortages of
aircraft, ie. capacity of air services,
shortage in hotel accommodation or
other things. This type of talk or
these reports go abroad also, and they
unnecessarily and unjustifiably create
a sort of apprehension in the mind of
the intending tourists to the effect
‘that in case they come here they may
go about and find no accommodation
.on arr.val on our air services or in
hotels. We do not take
note of the fact that hundreds
-and thousands of tourists are being
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catered for in our hotels. We do not
take note of the fact that the IAC and
Air India have really been doing very
well to cater to the needs of thcse
tourists,. We do not take note of the
fact that they have also placed ready
for them aircraft for charter, We also
do not take note of the fact that con-
siderable increase is being made in
our hotel accommodation capacity all
these facts have to be equally empha-
sized and brought home to tne
knowledge of the intending foreigm
tourists who may tour this country.

I think I have been able to confine
my observations within the time given
to me.

Shri Vasudevan Nair: What about
the second shipyard?

Shri Raj Bahadur: The latest posi-
tion about the second shipyard is that
we hope by the end of 15th April, we
shall be able to get the report that
we are ecxpecting from the Japanese
experts. As soon as that report
comes, we also hope that they would
send onc of their experts who had
visited earlier or someone else to
come and explain to us, and we shall
carry on further discussion about it
and then; there will be further con-
sideration of the report.

Shri Vasudeven Nair: Have they
finally " agreed to the port there?

shri Raj Bahadur: That can be
said only after receiving the report,
and what they have got to say. They
came here, made certain studies, and
they went back. They assimilated
their studies and then must have
come to certain conclusions. Unless
and until we get their report and
further communication in this behalf,
it will not be proper for me to say one
way or the other at this stage.

I am very grateful for the patient
hearing given to me, Sir.

Shri Joachim Alva (Kanara):
There was one point made by Shri
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Thirumala Rao. He made a complaint
that the Government of India is' not
booking enough Indian ships for
import or export as against ihe
foreign ships. I should like the hon.
Minister to tell us whether you book
foreign ships for import and export
on greater rates, or you go out to
book cviry available Indian ship for
import ang export.

Shri Raj Bahadur: I have already
referred to that particular point. In
fact, when I was speaking about the
shipping co-ordination & charting
organisation, I said that we have
taken steps to ensure that the Gov-
ernment cargoes are  booked
in our shipping companies to the
maximum extent possible, So far os
other cargo is concerned, it is the
choice of the shipper. It is governed
by so many factors including freight
rates. So far as the Conference Lii.es
are concerned, the freight rates are
governed by the decision of the Con-
ference Lines. So far as the tramps
are concerned, they are governed Ly
market conditions. To say that
Indian ships offer better rates or that
the others offer better rates will be a
rather incorrect statement.

Shri Joachim Alva: Mr. Deputy-
Speaker, Sir, we should not like to
flatter oursclves that our posts and
télegraphs department is running well
and efficiently. In fact, there are so
many scandals in regard to the delays
in the posts, telegraphs and tele-
phone, I receive more than 30 calls
a day which are bad. I have just
now come putting down my tele-
phone, so that nobody can put a call
round. If that is my experience, it
should also be the experience of other
Members of Parliament also. It is
time that we tried to put the tele-
phone system in order in Bombay,
Madras, Delhi, Calcutta or any city
where the telephones are installed,
for which we pay heavily and yet we
get wrong calls all the time. Some-
thing is wrong with our telephone
system. It is easier for a
man from Boston to  telephone
to London or from Boston to Bombay
than to telephone from here to an-
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other part of Delhi, Let us not flatter
ourselves that our tclephone and
telegraph system is in  perfect
order. I do not mean to say anything
personally about the Minister, but I
want everyone from top to bottom in
the department to put matters right.
Unless we work in a systematic way,
we cannot put the country right.

Take telegraphs. If someone in my
family dies and I gsend a telegram,
the telegram never reaches the rela-
tion in time. They cannot come for
the funeral in time. It is not so in
one case; but there are innumerable
such cases. Obituary telegraphs must
have the highest priority. Even the
telegraph boys must have a sense of
responsibility in delivering the tele-
grams, What is this that a telegram
sometimes reaches after four days?

Even letters for Members of Parlia-
ment are delivereq wrongly. I sug-
gest that you hire out matriculate
boys, give them training, pay and
dress them well—I wish the Home
Minister were present here. The
system of bakshish for telegraph and
postal boys must be stopped. If the
post and telegraph boys ask for
bakshish during Christmas or Diwali,
why not the army, navy and air force
boys also. ask? It is wrong that one
sector of Government servants should
ask for bakshish and others do not.

Shri S. M. Banerjee (Kanpur):
Why do you pay bakshish?

Shri Joachim Alva: Please do not
interrupt me, It must be stopped
from top to bottom. It must not be
done by any kind of voluntary thing.

Mr. Deputy-Speaker: We are not
on the Home Ministry’s demands
now.

Shri Joachim Alva: If husbands
refuse to pay, there are wives who
pay bakshish to the postal boys
because they do not want their letters
and teclegrams to be thrown away.

1f our communication system breaks
down, the safety of our State breaks
down. I speak with the fullest res-
ponsibility. When there was the
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postal strike in Bombay, 1 offered
myself as a post-man. I went round
the whole of my neighbourhood
behind Eros Cinema in Bombay
counting the number of flats. There
were 250 flats. I said, I could go and
deliver a letter to every house,
because I had to go up by the lift and
come down after delivering the
letters. If I could deliver a letter in
250 flats in 25 different buildings, I
do not know why systematically it
cannot be done. When there was the
gencral postal strike in Bombay,
there was no planning to meet the
strike. There were maunds and tons
of letters, A leading barrister of
Bombay came to me desperately and
asked, “Will you give me my letter
from my only daughter who is away
in England?” The Tatas’ represen-
tatives came to the G. P. O. and asked
for letters, So, we should not put the
cart before the horse. Rather, we
must plan in such a way that the
postal strike is met and we shall have
no trouble. I say again that if our
postal, telegraph and telephone
system breaks down, the safety of the
State is also in peril.

I will not forget to pay a tribute
to the American system, which is
unrivalled in the world in regard to
posts, telegraphs and telephones.
There if a letter is under-rated, they
just throw it at you. There they put
the extra postage and send it back.
If you want to telephone to a place
2000 miles away, you get it in two se-
conds. That is the strength of the
American property and democracy;
they run their telegraph, telephone and
postal system so well indeed.

I come to aviation. I was ome of
those who were here right from the
way when the Bill for the nationali-
sation of the Indian Airlines Com-
panies came up in this House 10 years
ago. I think the time has come for
a combination of these two corpora-
tions—-the Indian Airlines and Air
India—on ground of efficiency and
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on the ground that we shall have a
better system of personnel,  planes
and  services. Thc Pan American
and TWA have been combined. They
are the second largest air service of
the world, the Russian Aeroflot being
the largest. The combined strengt!f of
Pan American and TWA will cover
80 million miles, with 44,000 em-
ployees, the largest number of em-
ployees in any airline in the world and
with $1,000 million mark as their
total assets. There is a race for the
Atlantic. Where do we stand in the
race? Are we going to be third,
fourth or fifth in the race? Even the
other European airlines like Air
France, Sabena, Lufthansa, Alitalia,
etc. have combined together under
the name of European Union. Having
been on the Advisory Committee for
Air India from the beginning for 5
years—I am not there now—I would
earnestly urge that it is time that
you combine the Indian Airlines and
Air India: with Mr, Tata as Chair-
man.

There is a great patriot and a
great aviator like Mr. J. R. D Tata,
who at the age of 60, the other day
on the 25th anniversary bf his flight,
flew a plane from Karachi to Bombay
amidst the fear of his friends and ad-
mirers. I would like our young men,
the leading aviators and even big
officers of the airforce and the Indian
Airlines to take the personal example
of Mr. Tata and fly the planes thrm-
selves and not leave it to bthers, to
show an example to others. Why I
pay a tribute to Mr. Tata is this. If.
the IAC and Air India are combined
togther, with the combined strength we
will be able to stand the air attaclk.
I do not have the figures, but I fear to
mention that the combined strength of
our planes, with our air force that
TWA and Pan American have together,
apart from the military planes of the
United States of America,

I come to management. Why are
you so fond of ICS men? We find that
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an ICS Chairman of the Indian Air-
lines goes away and brings his collea-
gue as the General Manager. I have
great regard for him, of course, and I
have nothing personally against him.
But I want to ask, what has happened
to the Deputy General Manager and
others? There is a man I know in the
Hindustan Aireraft Limited—the De-
puty General Manager—who was De-
puty General Manager of Indian Air-
lines, who has produced a car for less
than Rs. 5,000, on which I sat and he
has given trial rides to other also.
But that car cannot come out of the
Hinductan Aircraft Factory for some
reason or other, because there iz a
mighty combine of 3 big capitalists
who would not allow that car to come
out, for which only Rs. 1000 worth of
parts need be imported, to be put on
the road. It is slightly bigger than
the Ambassador or Fiat. He is not
being called for the airlines. They
have the wrong man in the wrong
place. It is time that one of the De-
puty  General Managers becomes
Manager, and not an ICS man who is
the Jack of all trades, but master of
none. The 1.C.S. General Manager of
Air India has, however, done a gond
job. Young men who do hard work
expect to be called for higher posts,
whether it is Air India or Indian Air-
lines. So, it is time that we shall
have no more ICS men either :n Board
or as Chairman or General Manager,
but we shall give a chance to young
men, who have had special training.

In regard to Palam and Bombay
airports, they are going to blow up one
day in explosion. These are not my
words, but these are the words of the
great Mr. Tata before the Estimates
Committee. I take particular care to
quote exactly. Recently there was a
fire in Bombay airport and the loss
was more than Rs. 50 lakhs. But
there will be a time when the entire
Bombay airport will go ablaze. There
will be a time when the civil jet and
the military jet in Palam may clash in
the time of emergency and we shall
have no aeroplanes left. We are
taking these things complacently.

CHAITRA 20, 1885 (SAKA)

for Grants 8994

FTFLA, TET KA, UF QW
Rz &2, T AT AR FWE |

We are a race given to lethargy and
putting off things. We have such a
complacency in our attitude that wa
put off things. It is time that we
attended to the Palam Airport. The
world is moving in a stage when Lon-
don or other capitals of the world will
have not one, but five airports. London
is getting ready for automatic landing
of aeroplanes. The Trident and the
VC-10 are planes commissioned to
land in a bling system. The pilot can
close his eyes and the plane will land!
These planes were expected to come
by the end of sixties. But we are
still debating whether we should have
a plane here or a plane there, and by
that time the explosion takes place.
Sir, the fire fighting equipment in
Bombay, Delhi and all our other air-
ports is of the second class, it is not
of the international standard. If we
want to claim to be of the highest
standard like New York, London, Bei-
rut, Rome, Tokyo, Moscow, Tashkent
ang other places, it is time that we
put our fire fighting machines in ex-
cellent brder. I raised this question
when there was an air crash,‘ but no
answer was received.

Mr. Deputy-Speaker: The hon. Mem-
ber should try to conclude now.

Shri Joachim Alva: Sir, give me only
three, five minutes.

Mr. Deputy-Speaker; Do not go to
five.

Shri Joachim Alva: What is the state
of Bombay airport. It is a glorified
garage. The contractors who built it
did not know that certain amenities
had to be provided. I say this be-
cause in the Times of India (Bombay)
dateq 19th December, 1962 an Austra-
lian by name Mr, John Siroud has
written—I would have read his letter,
Sir, if you had given me the time—
that it is a wonder to fly with the
Maharaja, but the moment one reaches
the airport all the idyll of Bombay
disappears because of the darkness of
corridors and lack of amenities like
hotel, shopping and restaurant and
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[Shri Joachim Alva]

resting facilities, There are very im-
portant things for foreign exchange
earnings.

My hon. friend Shri Inder J. Mal-
hotra talked of the maharaja. The
maharaja has become a very popular
and lovable creature. It is a symbol
and you cannot erase it out in a
minute. It is a symbol of air superiority
in all capitals of the world. I was in a
Communist city like Belgrade. The
companion with me was my interpreter
from the foreign office. I asked him
to interpret all the sign boards. He
pointed cut to Air-India. He rated
it as the second or at the most third
best poster. That is the prestige we
enjoy everywhere, whether it be in a
Communist country or a non-Commu-
nist country. The Maharaja is a
popular and reliable chap. National
symbols are national symbols. You
have adopted the peacock to be
- the national bird. A peacock has
some characteristics, even though the
peacock has become a sign of arro-
gance, conceit and beauty. We have
chosen that bird and that is why we
cannot change things.

In regard to accidents, the judge,
the prosecutor ang the court are all in
the Directorate of Civil Aviation.
When an accident takes place, the
plane has to be sealed and the forma-
lities have to be gone through. He
sends out an officer who goes and en-
quires into thc accident. He then
submits a report. Is the report being
read by any? We have not yet got
the report of the Alitalia air crash.
Why? We must be quick about it.
A man like Sachin Chaudhuri who
was associated with the Bose Com-
mission can handle it better. These
accidents must be judged by some-
body else from another Ministry. We
must look into the accidents quickly.
Men who are involved in it cannot be
entrusted with the job. Doctors do
not handle their own cases or the cases
of their wives and children. So also
the Director of Civil Aviation in this
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case. He was a police-man ten years
ago. The Director of Civil Aviation
must be a strong and efficient man and
a man of drive and energy. These
things are very neccessary for us.
Sir, our aviation will be in a very
bad state if we do not put these things
right.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Sir, I have much to say. I am not
geiting any time. But I shall now
be content with having raiseq a few
points, and I hope I shall be lucky
enough to get more time on the next
occasion.

Shri Indrajit Gupta: Mr. Deputy-
Speaker, Sir all of us are quite grati-
fied to hear of whatever expansion is
taking place in the various transport
activities of this eountry, though all of
us may not be equally satisfied with
the rate of progress. Nevertheless,
there is a considerable expansion
taking place, and that is all to the
good. It is only in that context that
I wish to refer briefly to certain mis-
givings which I have regarding the
allocation of public funds for certain of
these transport projects.

Sir, I would like to remind the
House that on many occasions, not very
long ago too, this House has had an
opportunity to discuss or at least to
hear questions and answers relating to
the Joint Steamer Companies which,
as you know, is a very important or
was a very rmportant inland water-
ways, link a highway or an artery
between Bengal and Assam. It was a
compgny which practically held a
monopoly position. Only recently, two
or three months ago, a prolonged
strike had taken place by the Pakistani
crew. It was the subject matter of
several questions in this House. To-
day, T find, when we are debating the
Demands for Grants of this Ministry,
a new development has taken place,
and the Joint Steamer Companies
‘have ceased to exist. That company
no longer exists as a joint steamer
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company. It was a combine of two
companies of which one has recently,.
within the last month or so, gone out of
existence, gone into liquidation, on the
plea of trading losses. Nothing has
been said about this either in the re-
port of the Ministry nor has any men-
tion been made of it. A sum of Rs. 2
crores was given as loan by the Gov-
ernment of India to this Joint Steamer
Company to carry on their transport
activities in Eastern India. Now, the
strike which took place by the Pakis-
tani crew was settled some time in
December. The consequences of it
and the possible aftermath of it was
discussed and mentioned in this
House several times in January also
when this House was sitting. 1
would like to know from the Minister
whether even at that stage, only a
couple of months ago, the Government
was or was not in a position to know
that ong of these companies was on
the point of going out of business al-
together.

I have herc a copy of a notice jssued
by the IGN & R. Co., which has gone
out of existence, saying that they
regret to advise their staff that con-
sequent upon the losses arising from
the strike the company’s financial posi-
tion deteriorated to an extent which
indicated that it could no longer func-
tion independently ang jt has gone out
of existence completely. All  the
functions have been taken over by the
other twin company, the R.S.N. Co.

I only wish to raise this question.
A huge amount of money has been
granted by way of loans and subsidies
to this Joint Steamer Company to
carry on their activities, to replenish
their fleet, to do maintenance work
and on various bther grounds which
were put forward by them from time
to time. 1 wish to know whether the
Government ever bothered seriously
to go into the credit worthiness of this
company, and why it has now come
to pass that a company which was
operating withoyt any competition a
British-owned company which held
virtually a monopoly of inland water-
ways trade on this sector, has folded
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up—half of it—like this completely
out of existence, and what the reper-
cussions of that are likely to be? 1
do not know yet. Certainly the
assets which this company must have
acquired or renovated at the expense
of the public exchequer will be there,
though they will not be completely
retained and some portion of it will
be lost. The Minister of Shipping has,
of course, finished his speech. I
would have liked, if I had an oppor-
tunity, to ask him this question,
because on the 22nd of January he had
given an assurance in this House in
the context of the settlement of that
strike that the Indian staff of these
companies would not suffer in any
way directly or indirectly as a result
of the strike by the Pakistani crew.
That is on the record of the Lok
Sabha. Now I find, though somewhat
indirectly, the companies are saying
that a result of the strike one company
has to go out of existence and the re-
maining company has issued a notice,
informing the staff that now some form
of work-study methods will bhave
to be employed on matters connected
with redundancy and there can be no
question of retaining in service staff
in excess of the actual requirements,
as revealed by the works-study. So,
within a month or two of the settle-
ment of the strike, we have been
brought to a position where an unde-
fined number of staff, Indian staff, are
now facing threat of retrenchment.
So, T would submit that this Govern-
ment, in so far as it gave its approval
to the terms of the settlement of the
strike is committed to safeguard the
working conditions and employment
position of the Indian staff, no matter
whether the company is now trying to
bring in retrenchment by an indirect
method. which is a consequence of the
strike itself. Therefore, on these
two points, whether the public funds
which have been channelled through
this company have been wisely spent
or whether a part of it has gone down
the Ganges or the Hooghly and also
on this point of safeguarding the posi-
tion of the Indian staff, who are now
threatened with retrenchment, I



8999 Demands

[Shri Indrajit Gupta]
would like to know what the Govern-
ment intends to do.

14 'hrs,

Regarding shipping I have to men-
tion only one thing, because the
Minister has said quite a lot about it.
He has made an announcement—I
take it as an official announcement,
because I have seen nothing in the
press, which I have been following
very carefully,—to say that the Gov-
ernment has really taken a final de-
cision on the basis of the recommenda-
tions of the National Shipping Board
regarding an increase in the particip-
tion of foreign capital in Indian ship-
ping.

Shri Raj Bahadar: I said “in con-
sultation with them.”

Shri Indrajit Gupta: I take it that
the fina] decision has been taken,
though it has not been announced
publicaly yet.

Shri Jagjivan Ram: Yes, a final
decision hag been taken.

Shri Indrajit Gupta: I would like
to know whether, as a part of it, Gov-
ernment is also prepared to give an
assurance that the very important
safeguards, which also formed part,
an integral part, of the recommenda-
tions of the Indian National Shipping
Board, the safeguards anq pre-condi-
tions on the basis of which alone the
Shipping Boarg recommended that an
increase might be permitted, whether
the Government has decided or not
decided to accept in toto those safe-
guards, as proposed by the National
Shipping Board. Because, it will not
do to take only one part of the re-
commendations, the opcrative part of
the recommendations, out of the
Shipping Board's resolution and to
ignore the other parts. I do not say
they are going to ignore them, but I
want a clear announcement on that too.

May I reming the House very
briefly that six important safeguards
were laid down by the National Ship-
ping Board. The first was that des-
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pite any alteration in the quantum
of foreign participation in capital
there cannot be any alteration in
the provisions of the Merchant Ship-
ping Act relatmg to management,
control and manning, Secondly, since
we are still short of officers and
foreign officers have to be employed,
whose reliability cannot always be
counted upon in times of emergency,
therefore, special caution shoulq be
exercised to check up on the reliability
of the foreign shipping officers em-
ployed in our ships. Thirdlv, there
should on no account be any kind of
increase in foreign participation in
coastal and liner trades. Fourthly,
the increase should be confined to
tramp and tanker trades, ang that too
on a selective basis on the basis of
merit, so that those foreign collabo-
rators to whom permission is given to
come in will be parties about whom
we are quite satisfied that they
will promote the interests of
Indian shipping and not do any-
thing which will be harmful] to our
interests. Fifthly, there should be no
impingement on existing routes on
which Indian shipping already ope-
rates. Sixthly, all these measures
shoulg be carried out by Government
through administrative measures
under the licensing powers which it
possesses.

Now a blankct announcement has
been made that in consultation with
the Nationa] Shipping Board Govern-
ment has decided i{o permit an
increase up to 40 per cent in foreign
participation. But I wish to know
clearly whether along with it, side
by side with it these six safeguards
are going to be accepted or not, be-
cause, many of us, I have no hesita-
tion in revealing it here, many mem-
bers of the ' National Shipping Board
only agreed willynilly to the operative
part because of fthese safeguards. With-
out these  safeguards, maybe many
members might not have agreed to it.
Thercfore, I would like to have a cate-
gorical statement regarding this,
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Then, while I am on the subject of
shipping, one word about a subject
which is a hardy annual, which
comes up before this House every now
and then, the Jayanti Shipping Com-
pany. One of its directors is a Mem-
ber of this House; unfortunately, he
is not present here at the moment, We
are not satisfied, after reading the re-
port of the Public Accounts Commit-
tee, with the terms ang conditions on
which thig quite unprecedented sum of
rupees twenty crores from the public
exchequer has been granted as a loan
to this company. It is a most unusual
method, and the replies which the
Government has given to the Public
Accounts Committee are not at all
convincing, to put it at the mildest.
I would just raise this point before
the House, because the Government
seems determined to go ahead, for
some reason or another, with its pat-
ronage of this Jayanti Shipping Com-
pany. But the point that should
cause concern to everybody is that
Government is practising some form
of discrimination here, as between the
Jayanti Shipping Company and other
companies The other companies, I
hold no brief for them as employers
may have a legitimate grouse on the
ground that they were never given an
opportunity, or no offers were ever
made to them, by Government to
provide them with facilities of this
scale, of this magnitude, which, if it
had been made available to them,
might have enableq them also to go
in and get even belter terms of foreign
collaboration, but it has ncver been
done, Secondly, for advacing this
huge amount of money, Government
has, as far as I know, secured itself
only up to the current value of those
ships which the Javanti Shipping
Company will acquire. Since the
current value of the ships will be
much less than the original value of
the ships, in case this Compasy
defaults, or something goes wrong,
enormous losses may be suffered by
the Government, becausc the current
value of the ships by that time may
be much less than the original value.
We are also told that the foreign
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collaborator of this company is him-~
self in considerable trouble, of his
own of course with the Unjteqd States
Government, his liabilities running
into millions of dollars which he is
not able to meet, and as a result of
it certain assets of his have been
frozen and taken over by the Ame-
rican Government, including one or
two vessels which are in Indian ports
at the present moment, ang it is on
the basis of the standing, or the so-
called standing, of thig foreign colla-
borator that Jayanti Shipping Com-
pany put forward its proposals, and
this sum of Rs. 20 crores has been ex-
tended to it by the Government, really
quite out of proportion and out of
line with its previous policies with
regard to allocations from the Ship-
ping Development Fund, So, this
matter continues to plague the Gov-
ernment as well as the House, because
we are not satisfied, the Public
Accounts Committee also, I beleve, is
not completely satisfied with the posi-
tion and if any more light would be
shed on that we would be grateful.

Shri Raj Bahadur: Sir, at this
stage, there is one point of clarification
that I woulg like to make. If any
reply is to be made to the observations
made by the Public Accounts Com-
mittee, ag the Chairman of the Public
Accounts Committee has stated here
-—which seems to have been accept-
ed—any reply in regard to the points
made by the Committee cannot be
made here but it has got to go to the
Committee first. So, we cannot ans-
wer any of those objections raised in
the report of the Committee, It is a
very embarrassing position. I do not
know what can be done about it.

Shri Indrajit Gupta: The specific
points which were raised by t‘he
Public Accounts Committee be replied
to, I agree, but there are some gencral
observations also,

Shri Jagjivan Ram: All right. You
will have a general reply.

Shri Indrajit Gupta: Then, when
the hon. Minister finally replies, 1
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[Shri Indrajit Gupta]

hope he will join with me in paying
a iribute to the work that has been
put in during the periog of emer-
gency by all the employees who
come within his Ministry’g scope. I
am referring particularly to the work.
ers in ports and docks. Regarding
civil aviation staff, we know what
work they did in Assam ang NEFA
when they were requisitioneq for
special duties. The gstaff of other
departments of the Ministry, includ-
ing Posts and Telegraphs, did splendig
work during the emergency.

I have no time to go into the details
of many legitimate grievances, long-
pending grievances and demands of
theirs but I hope that in al] fairness
to them, in exchange for the wonder-
ful work that they have done, it is
high time that Government should
take a little more energretic interest
and active interest in trying to satisfy
them in regard to the gricvances
which they have, I have indicated
many of them ip the cut motions
which I have tabled, and I have no
time to go into the details of those
cut motions, but I hope Government
wil] pay due attention to them.

One last word. I take this occa-
sion to bring it up here. Though the
Finance Minister is the real culprit,
this Minister is here in front of me.
It is the 5 nP post-card that is going
to become a casualty because of the
Finance Minister’s desire to raise an
extra amount of Rs. 3.15 crores by way
of indirect taxation. I find that al] the
postal charges which are meant to be
increased. . . |

Shri Jagjivan Ram: Our . Ministry
would not like to be absolved of the
responsibility,

Shri Indrajit Gupta: I do not want
your Ministry to be an accomplice of
the Finance Minister in this matter.

Shri Raj Bahadur; It is a joint res-
ponsibility.
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Shri Jagjivan Ram: It is equally
my responsibility,

Shri Indrajit Gupta: That is why
the whole point precisely in raising
this is that there is still time to go
into the matter and give a second
thought to it. I would plead with
the hon. Minister that a total amount
of Rs. 3:15 croreg is relatively small,
which is to be raised from all the diffe-
rent types of postal rates which are to
be increased.

Shri Raj Bahadur: What about the
loss?

Shri Indrajit Gupta: The incidence
on the post-card is naturally much
less than this. I find from the Audit
Report that there are so many things
happening which if controlled and
checked, would amount to much more
saving than a paltry sum of Rs. 3.15
crores.

Shrj Jagjivan Ram: I do not think
80. '

Shri Indrajit Gupta: Here is your
own Audit Report which shows—I can-
not read out all the different heads—
wastage, over—expenditure, losses, de-
falcations, ete, that are enumerated
here. Therefore, I would plead that
this 5 nP post-card which is essential-
ly a poorman’s means of correspon-
dence should be spared.

Shri Raj Bahadur: You just now
praised the workers and you are now
blaming them,

Shri Indrajit Gupta: This is some-
thing about which ultimately he—and
not the Finance Minister—will be held
responsible by the people of this coun-
try. Please do not be an accomplice
in this and at least spare the Post-card
from this increase and keep it at &
nP and do pot unnecessarily increase it
just for the sake of getting a paltry
amount of money. Thig is my last
appeal to him. Because my time is
up, I conclude, .
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qg wroW g, IEn g fa g
el |
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[*t <o fag)

fafter € & arX & & wgaT 1@
g fF o & fafer 9 & ¥ §—
9 ¥ 9 dI9 qo9T IgT I ANE g—
F 1 @ fF farftr a1 #°Y #r€ wfus
ATT TGN 8 1 g A 1 QA A ey
g, ©F 92 ¥ fau 3= g, fawr-fafra
EXT & BT 39 F A IS AXE | TR
fafer 1€ 1 W@ 8, & 99 71 wfawT
fadr s, arfs 99 1 7 ST &Y,

T q IT F qAS J[T MG 1 IT A}

fad Tqad Y T @A I F1E WA-
@EAT TG g

= FAET TR ¢ T FY EATTIY
aafady § 1

Y vgarq fag ;. aAAT ae, of
frews T, 7 fagmameam faenE st
fa% frar @, fora 1 fgegearT faward
T8 g | S Y uF A AT A K}
qrag IF AT F AR A A wF f
1 et aF 7 F Wi &, 3% Fate § Wy
T & e e e fagare &Y
TR #7 9, @ foad sEe owe
& & 99 ¥ A AT g9 OF ardA
¥ qar @ T & w0 I §
sw F foe F sga fegem
faraars &1 T ¥ sww fEar Sy
ofF g Tt 9 T ¥ T A oA
SN G aF |

F § FC A A dFe
farars & ara 7ga fadi & 7@ a5 A
I31é A @Y &, Afew i B3
oW 99 a<% A& gsran &, faard
T i @l o g & 1w Fraat-
T ¥ T § ara-dE 9w @)
Iy fadaw @ fo T@ wvaeg ¥ averr
oy arfen, #ife S a@g MR,
wg Tga WA § W aE g R e
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THRISS ¥ T A EUR AR § WRN
T 7 &Y 7% | 7 fog gw Y Fegear
7 &Y TETT AT T T FIAT AR |

IR gEey, o qro Fo I, A
T o &1 faF B 0 & 9w
! qErr TET g F fegena
farfer Fvofta & e snforq g
¥ gq ¥ 9 § FifF g7 wor qagd
W FTW FA qUAl FT AT qEATg
TE 23 g, Frad o wrim Pl vt
g @ faw woa § I
ufaia % T e

S A g 1 amr & fag e
w0 i FEw a7 I 2 i g
§ oR 709 ©F TEHT 98 I FT agt
9T 9ar foar 9w &, w9 fe g &
A IS FIT TF g9 WA &
ST § | TET s fwar s afeu
39 A #1 3w foT oY WA 93
FifE fo® oF @R WA ¥ IT 47
T AG q9AT § | 39 g § agd
forad o @Y & 1 g #@Y AR
ST FT AT FIAT AR, ATEF g K
T A qWA I G AT TF |

wgt a% fafmr &1 g & 78
gardr dfre @rew e feww & 1 W
G fF e w2 fFd § ) aw|
G T ¥ FFW 39 a9 gATY 99 §
R T F q1€ A g ANG A
¥F g gEIR 9 & wFd § | W
g &Y & o sterat &Y v Sy
2?7 amad & faw @ ST ST-
Afiren 7 wfuw § it faai &
fad @l am & g @R ST
PR I ¥ El wew ¥
FrEF G TE T & | WL g ey
N g A F@A Qg T A
Fefadaa €, 98 OF I a1 g e
ok faat ¥ we gw fely s 4
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qEAAT I & TG S HTEd ) qg
qFEAy St g oS aE gy gar )
w39 fs feftr wgrae & ww w0
N FAT Ggg 9T T F AIA oA
HR o Y Ty e @ 1w & w0
GEg 9T & F 9 I FET g
TR A T F qgI A R I oF
qe ft Y g § 1 g ey
e W TAET & qEE ga ToH!
¥ foad STl F gy &Y &Y aar €1
T Y 48 ST gArd dfFe AreT A
fedg &, zo% wfq g smres w@AT
T | GOE W I | SEF F0q
o @ T F g fda agag #
&Y fo 0 & 1 o & e wdered
A T W T I FT A
& T 1 I FR fah gy ar R
WO SR} ¥ "9 TEE QT ST
& a7 | T g e A Y gf
qUAY & qre Jer ¥ 9w faw wr av
FOT 125 7 dvew ff 9 9T a9
fa a1 fF 57 g 9ew A mEa A Y
g AT qad F! A W) Afew
oF ¥ Y& T drem www & TE ar
JAET FT T FALAT &Y TE, TART WY
@ | T B g9 T Q) gTA ¥ AR A
& felt o 9 & ggmrar S &Y aEr
T IEFT FIETH &1 AT | TR A X
HTE @A fed | gardy oY FE a9
HaEqT A &Y, IHFT gH = <@l
arfed | WX e 9 SEw ASY @i
A gt | & dwe F TWT g7 gITAA
ST @Y FT wHa | gafee fafar @
foradr IAfa A0 FI TF, AR FAY
wfgd |

o F JgaEE @ F A ¥ 4
TEAT ATEATE | AR G Y Ty
#& fre sma FTr gAafa & & afe
AR G T T TBA TEI &1 Ty
w9 aF fF ATEIER T T 7 &Y |
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IO W T AR G gafy
Y T & 5 oo S g ey
o & deeT FRE ¥ S Y av deed
FIE § 3T FRES F A § F AR
A Y qfomT F9 Ty I &
TTH T qE 77§ d ) 5fiw
qfoRAT Y qedt § W a9 9T FT
I FY GIET ¥ AW § | AR AT T
qi |Y Ao F T FY qF FA T TGS
Y THT AT & Y ITF ferw ag PR
wraaT § B dgeew & #Y g
T ST | AT A S g &Y ST §
@ TR wreafafer Y ar faEN
fafeer g, 3 oo & Fiee FY oT §
T ST ThT § | AT A g @ 99§
MIAF TN aFAT & | AT/ 5
R F A6 ST § TF HY o qa-
0 @Y @Y R i ot g f=
FRT ¥ 96 FRe AT 96 Fee T §<
R F AR T § AR AT F -
Y F 9 aF, g F AR AT qG
AT FX GFAY & ;i w9 facge
ol & § T o ) W s 2| Ay
T FT AR & A9 FIEE I @I
T AR § @Y g8 S qtF Gt W ;T
fecdq 2, 299 gl FV AT R
o gEF fou 78 @gq wawEE § fF
JTEARHT TR 1 GBS TAT A0 |

& Fwwar O F IR HuF aw
FEAT ATEAT E | IAHT greAaq agd a7
2w & T FTw g § R awt
fafeer aga surar g &, a9
SATET gaT &, AT gt s g wry &
fiF T I A FIL T I TE9 8,
qg FAHFAT G | A7 FI FC 777 29
A Y SATET A A< T T6aT &
FeraT Q1 ¥ FAEA I A
afyF g1 STy & 1 @gi HrEr FE &
ATRT AT & | IJqF AT TG AT L AT
AR gEAAEE Al | 9
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[+ wga fag)

Taf fegem &1 fafaw swafwr g
¥ 99 WY &1 ITH T wren Ad
AT | FEEA g g & ME
T FT TFIY §, TIAT SYTAT J vy
R fF IHT FgT HIIET TEY &Y A @
TOfAT FTET AT T S S &, AR
qUfFeaTT T &Y AT 7 Y, FerhT G
FT FATR EN ¥ I9 F fow, Iqay
& FTHGTE AT &Y T | ST e
T qERE AT WY qREE ST
el 9 F T § | I IS I
e 91 AAT g1 4T a1 3 qI
&Y grerd Y T FR Ay e @) Sesy |
&tz dTA 99 a9 T W0 H ATH
ST FT a7 qFFT 6T | THfe AT
T fAaeq § fF v SR A =
T WO FHAE TG | 3T 99 *A
Wz 23T fF O AN a1 S I
& 475 ST gra § fegn ST, 99 R
Y AT ITfEd, AT TE g Awar g |
s Fuifas qgi S wnfEd artE @
g wF f WS I R T F T}A
T T AT AR FL T | zafag §
Fg TR g fF FeEar e A fa
fremaa wamE & AR 39 WK HOEY
T A & AR |

TR A faAt 7 st fafr
ey F1 f fRar & | 59 avaey § §
Y OF a1 FEAT AT g | S GRA
i &, 9 A W &, 99 79 Y
geT fear ST =iEd 1 HR F AT
frelt 0¥ 2w ¥ 9% g® & e A fF
GOeTew AT & Y Y BT Al § Av
Y § a1 A R SSAfaR § F W
T FH FTIRFLIAFG S 6 g
wE) afaw ¥ o A w6 ar Ay
waear waw ¥ g O, afr sEe
ferge & gER AT A Y Y FwdT 1
wmﬁj&‘maﬁﬁWquﬁw
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T Gra §, AR I8 FuT fafir seey
&1 a1 F1E g Y, WY g ®F q
AT =nfea fr o o g 3 fegeamr
gH | ST A9y 7 ®F a4 fear Ay
qOFT AT 7 sraawar e
fog afa<df aga o=t gfafeeat &
¥ OF g | T I AT A T §
9 a1 FT | T AR SET AT
TRFHAT &Yl qg7 A AT A IqAT
2 aFa § 1 fafer Nfaae & &1 s
T &, oF e gefAa w1 ga
fom e | ST @F  EweRd
S 1 wvaey g, fergeam faas,
fozmaaw o R ey §r wesr
TS AT G §Fd § HIX g7 aF
Shfrs &1 aeaw 8, feg afrafady
T T T g qR e F9 F
faw dam & 1

feg afvafadt § g T Ea &
ey ST AT R, IEFT AW
IO FT THT §

=Y MY fwe Ty (FIRIT) ¢
UM WElew, TfEgd HIX §9IX
wATer &) fewHigH 9T qg9 FQ 99 Ag
Fg qed § fF g #ATed ¥ A% qg
g ATy § o I &1 @9 T
ST & | ST 9 T ST £ TEHT F
&% Fad FHA aF i TE & afer
T T A A & W 59 I
&7 s & Y ag WY §EY e | 9 ¥
q,zfa:ﬁ%,armqmﬁﬁw‘wmgia,
a7 ¥ fagua: ST 9 W Y 7EE-
L |

ot e fafaw qfedma &1 sy
z,{ﬁmﬁ!ﬁmm&ﬁ,aﬁ
T g o §, Iar ferg et g
W I AT F A g e AW
T FW &7 qET @ W WL A
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Tgr mar § fa g Al & T faw
AT T AT F w17 fw @ A%
o TETT FAfEDT WL weART W
Aot off Sy FAY F St qIwar
faars =), T qervan. fagard & g9
fau 3 Faara ot fafaesr ofqwm #1
T R T &, 7978 & ara § 1
& werrag w1 W 7ars AT g oo e
F T FTH! g faen 1

VE Ty tw waw ¥ ¥ oF Q) Ay
Fgr w1ean g | fafae ofawam & a4-
aifat &1 )\ aga & wfaum &1
JTHAT FIAT 2T & for 1 ;N wrew
F1 fasiy & & ear svan =nfed 1 s
et T @ f et a¥ nadg g
TG 9T gaE aFErd § age W @y §
M qgi 9% A4 T4 F) Qe F),
A F) ST AT T A F FTT
JTR! TN FIET FT CHTS ATS AT TH
T A G AT T2AT § | A GHT N
gfas @¥ a1 & &Y ¥ =i 7 #%
THRAE | O IAFTHM TAAT QLA
/T 2 AT AT FY SqaedT W gl
aifgd f& szt % oRew & 217 w7
9T FHATQ wfaF gear § 10 F9@ §
g 9T AT F1 SFIEAT T T | G
FArE T g1 fEd arfe gardt ¥ st
FE A { I FrS wgfauT A8 0
€ g SISl IX gHTR HPATST T 4T
wag ST =il |

wel aF TSH 4T FET  gAR
T ¥ 9 1 UF A e % 0w
| T AT T AATD F A
¥ & | ITF WA I FTH TS T
T § A ot 7 fopeft 22 & vy
<R § | I A W g ALY @
& | ST Sl AR TS FT e Y
aw § geF Y OF U @ gEl 6w
1 91 & @™ A% 9% §7 95F W
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TR B @F 9 R F framh 3,
ITHY BT =) AR & | 57 W feramr
Y faw T 9T eqra 3w ey o ot
TF 7472 EF VT 7T qva &, 98 AirFag
et & & § ¥ G 9 & 0 s
W ATAAE AT 9¢ W g AT
IHT gt aE g & f oanr fx
tfrsen R ©A | AT qmE ae &
AN 7T AT [ET AT §F VT 9T 9y §
IR g5 WEL & T § T 11 § awt
9T qSF F TF 4T A MA FT A
FFT TN FT IJAY 9T 397 A0feA qfw
wrd fa Y geeATT gl § a7 o W |
o graeq ¥ & uF arq T Crataa
F X F ) FEAT TMEAT § | 9L N
# q¥ foror @Y € &1 ot afv=mr R ot
forert ¥ firy o &, fadter 1% 9% ot
ferei #Y aga SaTRT IFAS FeT oA
o gt ST fiar s @ oy
af) o1 ot & wfafom 59
o< foer N § s 7 9 sefame forat
) St ¥ s § AT T IFAE 747 v
¥ oy § | AT wAAR d3990E, FIRIR,
g A<, FHIYY, I onfy ¥ &
@ vy ¥ g 39 fay sear & f
T gk e S gy fefegae T
arar fefegae *1 Sed & 9a% arg §
QAT T3 § | BT I qGT ST AT
a1 § 1 afet faw § @ el ey
QAT qg SATT AT IT FA | A7
T AYL TG W AFY §  AvarAna
xr gfaar 7 g F #1071 Twfed
gfe uF g a91 A F FAT a9 qF
A IFFT I FrEt Enm 5 avaraTa )
gferr grit 1T waegT AT i F
wiaf gy, 93T, TF T3 A
foreft Y W BTAST g7 AHAT & FifF ag
geF S AT g AT F A9 ¥ § 98
T fAST & g 9w, gl 51 O
T H W FSA( § | T I TF O,
. foet F1 gy , o g fumg
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[ MY a7 F97T]
gu fo & wifs agh 9X 7 FE suawm
& 1% 7 1 weuT & | I wiaE g
et araA & 1 3afay e fa=h w1
¥ THAT AT T T FAT TAT FY AT
RERKESEICECEIE S|

14.35 hrs.

grr g3 4 g fF oorioaw
AT THEAT AT IT AR 3T g §
S 7 2 HF TT WL FT T
@ § gAFT it famtor & Qe @
qE T JUF NIEAT T T 7T ¥
oI T T § | 39T af e a2 g
g fF 3F AR R & T gar W}
weerak W Fga fedt & 9w @y
2 g wor wg &
Tg @FF FeA Jed § fr owr a5 ae-
&1 LI FT "R @, T Y
fazama faormar a1 fF o AT -
fex avEdw § IR MTed fean
ST W ATTAE F34E F aorg I
wq ey s 1 fReg 2@ a7 9T ]
fF daT Fmmade FEmE & a9
wft® 59 AE gar, ufaF g™ T8t
AT fIEF w1 98 I 38 & !
) FEareT ST oY § 1 & werrew #v
T 39 A ArHiva F& 5 q@t aw
HTEAT F39EH &7 FIA ¢, R AT
TR Y R T AR A fr A 5w
ST F1 T 18T | T FE Q¥ F gy
& i 3% gI7T F1F HATAA g & weeT-
IR A A F377 o7 @I 8 | T
¥R aF g A% I AGT T AL
FraEES 1 T fGar S greitE 9w
® ¥ qT 97 FT 79T &, TF T TR=ER
T qW@ET AT WTEae FHET F gIT
AT ST @I & ITFY I fFAT AT qF |
o FhaT a8 & f et e gy
TEFR @9 FT ¢ afFT gaa7 It
SN TE g TGT ] | R O AT 9
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TTE It & Y g AT 4 @ S
& fr St 3 ' Y et & 1w
7g & fF famly o mraely o &1 e
gl 9% 7 g & 1 fefegre aw o<
W F3F AT TR A A I E,
RN FH A9T Y 9§, 9T W
fefeere SN AT sacfaaT 7%
Y WA & T G2 3@ F Y oA wia
T FLATE, T AET H A I AT
afxom ag 2Xa fF wew Ty ¥ F &
U 7 O frerae At A 75 & ) oer
W 1 feafs ¥ wafw qmam F
T Y FE AT &, gSF) T
s feafq & g7 wea= wrawEw £
@ fag g ST aeT 4w
FSET TNED |

gl qF I forww w7 awew @,
IaFT TR faeare @Y @ &, 9N ww
Ig TAT AT WEET § {5 SN sarw
TEET § g W T ofeww e
qifhe &€ g, 97 X UF g9 e
WIfeE € Y | T 919 &7 TqT
qraT =iy fF S Y gfas @ § agr
9 FH ¥ FA CF fecth Fd SRHT
qIg g | W IFAT LA 9T 57 TF
& aeqT FT & AT § Q1 IW gHY
qIfT T TEE § W FTH gwedr
forer Tt 1

% gg 1 wgm f5 s o ¥,
AT AT H TTFET 99 W@ & "R ATt
8T ! aed W ag W O§, 1Y
wg W T W\ 67 Q¥ § gi
v aF mfs 1 glaad @ §
W TR OF 74 95 @ ey
& fod oA AT WY & | ST &Y TR
a0 afaw w1 & 91 g1 ATt &)
gt g & e il F ¥favw dF v
gfqear g} & It § @Y A fagame &
& W@t QT fFaE Qg R
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TYAT qGA AYEY ACAT F Fqwad A
H JuT g A g IAHY TOF TEY @Y
qUI | WA AET H AT 9% [ QT
e &5 ) gfawd @ @@ wEw
faet g2 oF qg fraw QY T &
IAF T IF fae A W g oA
FIT T GHA |

Fgrent ® wa WY FgAT &7 0¥ § gt
< fafezar oF oF awrg § g §
T I ar S A I afEa fw
o & g & Y fafzat & faesy # aga
SATET AT A BT | HFG HAEqF T
T ¥ gUT FQ & HR uF g &1y
Y N F g 9T TH qFeI T a1
wAwE AT gl ST &, fAwE e
qE wEA W YT gAr FAY &4

TF qR A0 fofer & e F
7g f1aT9 2 fF g wRaay F1 oF
aga asT feram oz & qom g
T T FYT ATRAT &Y | & MW qF
g3 T T, T gH T7 W oY g
gy fF Y AT FAY AT & AR
#1 T GAT AT ¢, I WA A
T TR I @ E | omi agT
AT qEE 7 39 I &1 dhd faqn
fF g aF fafen #71 gy g, @A
TR & T qgT GINATE ALY
W AN EY agwm g 1 Fag
FgAT J1EaT § fF Tt o) wEm ¥
a9 § uF aga agr 947 & frad Q1 a)
g § FE aEr Af & wO
g § fawfar & fF s wR
FTER & o1 T1E § I Fgmy o
aifw ag gfaar g1 &% | fwdY amg Y
afz gz fgs omaT § O F9 ¥ T W
Tq A EATT ATATETT GAT AT ATE
WO 1S THT qHG HT AT Y I
e T g g A qaE 9 gy
ST F FIT gH THATT T AT 93 |
THAY T K1 F qTAT Y 78 Wa-
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@ g ST § R g a1 o
faFTe 8Y | gEE qOA AN A
o B ¥ yEES W IwW ang @Y
ST ARG )

srgt aF Weat 7Y gfaar w1 qraw
& 9 OF aa FEr § F g3 wiw aar ¥
afte ¥ qra ow At G =
wfF nfas feafa sw=dy 7 219 & T
g T o e T @ wwd |
S T T FAT S AE AL & R wiT
AT T THY TFR FT A IfEAE
geqral & AT ® Aedt areda w1 F
e ¥ $g ferae far e | wR
TqT g T q gE TT AT F fAg
<) gfauy & = g ST | 7 ATE-
G Y FT IT I AT Y AT & | FHIF
¥ gegrd AeAY 1 qreArEn we qgy 2
qreft Fafay It 9T I3 A g
Y AT

o= § qH g€ Fg & 5 3@ HATy
&) T GIHAT F Y WX FEAFH
FY AT | AT FF G B FT A
2 oR T HATEg FT T & rar @y
@ § | W AT ) sgieur g
Y qY g H9AT QI UF o
T @WH ® T AT awa
o |y ] F FET 9T BTN 9
gFaT 1 @ I§  HATIG FT FITAA
Tga faega &1 5@ wET 1 @
gT 0 e & fr g & fad oF
facge waw warerw g & Wfgd o
9 he T § e &Y 9 wrafey
2 UF WATAT § o9F F9 CF q19
W ¥ 39 9T FEE T ALY @) T AR
@ FW ¥ amr qedr &) g
¥ gaTe § fF @ qEE T B Ay
gUu ZIeNIE FT OF AT HATHT g
TECSA Faw g A FT 3@ HT 2|
® g ¥ qU agAN 3 &% | A3TE
R R g greA §
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[t "R siFz FFwe)
TFIX FY FH A qHT JIAT =IiET,
a8 AT gEE ¥

# SgTeT gy F ¥FC o qi @y
TEY  ITFT @RI FIAT § A AR
T § S e A faw & 9 o7 yawg
& faar T '

The Deputy Minister in the Ministry
‘of Transport anq Communications
(Shri Mohiuddin): At the outset, I
would like to pay a tribute to the
workers of the Civil Aviation Depart-
ment, the Meteorological Department,
and the airlines—(both the Indian Air-
lines Corporation asg well as the pri-
vate operators) who worked hard dur-
ing the emergency and made sub-
stantia] contribution in the carrying of
personnel and cargo ang goods from
one part of the country to the other.
Other Members have also paid a tri-
bute, and I am happy that all the
Members feel that the workers of
this section deserve some praise,

I am happy that the Members have
taken keen interest in the Civil Avia-
tion part of the Transport and Com-
munications Ministry and they have
raised many points.

Shri R. Barua has criticised that the
air-fields have not been improved as
much as they should be, during the
last ten to twelve years, and there
.are big gaps to be made up. The Esti-
mates Committee also has referred to
these matters.

It ig a fact that there are many im-
provements that are still needed and
urgently needed, but we should not
forget one very important fact, and
that is that during the last twelve
years, that is, during the First and
the Second Plans, considerable im-
‘provement hag taken place in various
-directions.

I shall quote a few figures. In the
«construction and improvement of taxy-
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ing tracks and aprons, the amount
spent during the First Five Year Plan
was over Rs, 2 crores, In Second Five
Year Plan, the amount that was spent
on these improvements was Rs. 7'28
crores. Of course, this includes the
Bombay (Santa Cruz) runway and
other big air-ports. The Third Five
Year Plan provides nearly -Rs, 6 cro-
res for these improvements.

Similarly, aeronautical communica-
tions have also improved considera-
bly. In the First Five Year Plan, near-
ly Rs 68 lakhs and more were in-
vested in these improvements of aero-
nautical communication equipment,
and in the Second Five Year Plan,
Rs. 2:17 crores were invested. In the
Third Five Year Plan, nearly Rs. 5
crores have been provided, and I hope
that we shall be able to spend the
amount, though in many of these
items foreign exchange is necessary.

I have already stated that we are,
to a certain extent, lagging behind in
ground improvements. Our ground
improvements have not been able to
keep pace with technologica] improve-
ments in the air. I assure the House
that the improvements that are neces-
sary and urgently required will be
made as early as possible. Of course,
one of the main reasons for the slow
progress is Jack of fund, specially
foreign exchange,

Shri Dinen Bhattacharya expressed
surprise that in spite of the fact that it
is now more than 12 years since the
airlines were nationalised, there are
some private operators which have not
yet been nationalised. When the 8 air-
lines were nationalised in 1953, some of
the private operators were deliberately
left outside its scope. This policy of
leaving some private operators to con-
tinue to operate has been reviewed
from time to time. It was on the 1st
December, 1960 that I mare a state-
ment in the House regarding the policy
of Government in this respect. I had
stated that the private operators would
be allowed to continue to operate, as
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their services are of some use to the
public and as long as those services
are required, it is not desirable to
take them over. Moreover, they have
only a few Dakotas, and it would not
be a correct policy to compel the IAC
to take over the Dakotas when IAC
themselves are getting rig of the
Dakotas they have at present.

The private operators are operating
in areag and between points where the
IAC do not go. If IAC are in a posi-
tion to serve those places, the private
operators will have to withdraw from
those points. For example, in the eas-
tern region, there is a place called
Rupsi. IAC thought that it did not
pay them to gerve that point and with-
drew, but private operators were al-
lowed to go there. They are doing
useful work for the local public in
that area.

Shri U: M. Trivedi said that a large
amount of money had been invested
in the two air corporations but the re-
turns from them are not satisfactory.
The amounts invested in these two
air corporations are considerable.
There is no doubt that in the early
stages, IAC were incurring losses and
ultimately Government had to write
off the losses that had been accumula-
ting from 1953 to 1957. Since 1957-58,
IAC have been making a smal] surp-
lus. I do not call it profit because
Government have given them a
concession on the payment of interest
on capital advanced to them; that
concession will continue till October
1966. Whatever they earn is only a
surplus and that surplus is increasing
satisfactorily. In 1959-60, IAC had a
estimateg surplus of Rs. 7-8 lakhs, in
1960-61, jt had gone down to Rs. 4'68
Iakhs; in 1961-62 it had gone up to
Ps 7-80 lakhs; in 1962-63, it has a
surplus of Rs. 76 lakhs of course, the
accounts have not been finally audited,
It was expected that with the increased
traffic and increased efficiency, their
surplus in 1963-64 woulg be over Rs, 1
crore. But with the new taxes that
have come, the estimated surplus
would be converted into a Joss of
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Rs. 74 lakhs—only on account of the
increased taxes on fuel etc. Of course,
they are considering how to make up
this estimated loss in 1963-64.

Air India have been working on a
smal] surplus from the beginning,

15.58 hrs.

[Mr. DEPUTY-SPEAKER in the Chair.]

In 1960-61, it was Rs. 67.97 lakhs,
in 1961-62 it came down to Rs. 38'87
lakhs on account of reduced traffic
all over the world. The 1962-63 ac-
counts have not been finalised yet, but
the surplus is estimatedq at Rs. 2.13
crores. I am gure thig improved finan-
cia] position is very satisfactory. So I
think the criticism of Shri Trivedi on
the score of inefficient working of the
air corporations seemg to be unjusti-
fied.

I may mention one important factor
that the efficiency of an airlines de-
pends on some important factors such
ag the operating cost per ton kilo-
metre. This cost has been continuous-
ly going down. In 1954-55, the cost
was Rs. 1.20 per ton ATKM, in 1960-
61, it was Re. 0.96, in 1962-63 it was
Re. 9.85, and it is expected to be
about the same—Re. 0.83 or 0.84—in
1963-64. These are important considera-
tions which I wish to mention regard-
ing the working of these two corpora-
tions. We are, of course, handicapped
by the fact that we have not ben able,
on acocunt of foreign difficulties, to
obtain better and economical aircraft
for LA.C. They are still running about
48 Dakotas. The cost of running them
is very high. We have been able to
get ten Fokkers, the last of which
was received only this month. I hope
Fokkers will contribute to a certain
extent to higher earnings by the In-
dian Airlines Corporation. But the
other aircraft such as Dakotas are still
very costly in operation, and as long
as modern equipment is not available
with the Indian Airlines Corporation,
it will be difficult to expect that they
will make sufficient profit,
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15 hrs.

Some reference has been made to
lack of housing accommodation for the
IAC ang civil aviation department em-
ployees. ’

Shri U, M. Trivedi: Postal employees
also.

Shri Mohiuddin: The Minister will
say something about it, I am not aware
of those things.

I fully realise that unless the staff
have got good accommodation near
the site of their work, efficiency can-
not increase. Housing is one of the
three important amenities which must
and ghould be provided. The IAC had
acquired some land in Delhi three or
four years ago, but unfortunately that
land had to be surrendered to the
Delhi Administration as it happened
to fall within a zone where construc-
tion was not permitted under the Mas-

" ter Plan. They have not yet been able -

to get substitute land from thé Delhi
Administration. I hope they will be
able to get it very soon,

Government have provideq sufficient
amount in their Budget for expendi-
ture on housing. Though on account
of the emergency there will be come
difficulty, I hope the position will im-
prove.

The civil aviation staff have also
been provided with quarters during
the last ten years. Nearly 4,000 quar-
ters have been built. In the First Plan
Rs. 96 lakhs was spent on the quar-
ters, and in the Sccond Plan Rs, 115
lakhs, About Rs. 1} crores have been
provided for the purpose in the Third
Plan. I cannot, however, give any
definite assurance that the houses will
be built as there is and there may be
shortage of cement and other build-
ing smaterials.

Shri Bishwanath Roy referred to
flying clubs and said there was none
in Jammu and Kashmir. I am very
anxious that a flying club ghould be
started there. As a matter of faci,
three or four years ago I had initiat-

APRIL 10, 1963

for Grants 9024

ed a proposal, but it was found that
there was some difficulty in starting
a flying club at Srinagar on account
of lack of facilities. I shall be very
happy if some hon. Members take the
initiative to start a flying club at Sri-
nagar or Jammu. I assure him that
we will give them every help. Of
course, the initiative has to come from
the local leaders. A club has to be
started and registered as a co-opera-
tive society or under the Companies
Act, and some initia] capital also has
to be collected,

Shri Joachim Alva: Since the Min-
ister has referred to Kashmir, may
I interrupt him for one minute. You
know that Kashmir airline is a very
dangeroug line. People are afraid to
fly on that line. Have you done any-
thing to improve that line by putting
these Fokker Friendships there? Valu-
able lives have been lost on the
Kashmir line by flying.

Shri Mohiuddin: I am not aware of
any valuable lives having been lost. I
remember one serious accident some
12 or 13 years ago.

Shri Joachim Alva: But pcople are
still panicky.

Shri Jagjivan Ram: You may Dbe
panicky.

Shri Mohiuddin: I know very well
no one is panicky except Shri Alva.

Shri Joachim Alva: People who tra-
vel by that line have told me. I have
not travelled, I am afraid to travel.

Shri Mohiuddin: As far as I remem-
ber, in the summer the Viscount ser-
vice is put on the Delhi-Srinagar sec-
tor. But in winter the Viscount can-
not go there on acocunt of shush and
snow, There are technical difficulties.
I am not sure whether the Fokkers
can be put on that sector.

Shri U. M. Trivedi: The Viscount do
fly during the summer.
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Shri Mohiuddin: Viscounts are going
in gummer, but they do not go in
winter because they are not sure that
the air field is clear enough for the
landing, there are some technical
difficulties in landing in the Srinagar
area in winter.

Shri Dinen Bhattacharya and Shri
Gauri Shankar Kakkar have referred
to conveyance for children to school.
Of course, the aerodrome has to be
located outside the city area, and at
some places they are miles away from
the city. Some employees must also
live in that area, and gome convey-
ance has to be provided for their chil-
dren to go to the city for educa-
tion. The conveyance has been pro-
vided, under certain rules and regula-
tions, at 29 aerodromes and there is
no difficulty about conveyance at these
places. It is not necessary to provide
conveyance at those aerodrqmes from
which there is a regular local bus
service to the city morning and even-
ing.

Shri Indrajit Gupta: They do not
take luggage.

Shri Mohiuddin: For school child-
ren no luggage is nceessary.

Shri Gauri Shankar Kakkar: If
every time they have to be sent by
bus, it means extra expenditure.

Shri Mohiuddin: The extra expendi-
ture has to be incurred. Government
cannot help it at thig stage of the
development.

Shri S, M. Banerjee: But the rates
have been increased,

Shri Mohiuddin: Some charges have
been levied. The hon. Member has
raised the question of charges. They
arc only nominal.

Shri S. M. Banerjee (Kanpur): Why
dig you increase it in the case of Nag-
pur?

Shri Mohiuddin; That question 1s
being considered separately.  The
whole question is being reviewed.
Some nominal charges are levied at
some places.
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Lastly I would mention that some
hon. Member had raised the question
that equipment like precision approacn
radar and so on are received but are
lying at the airport. In some cases it
is necessary that the equipment should
be co-related with other equipment
which also has to be installed.
There are some difficulties in getting
land for construction of buildings. Of
course these small difficulties are being
overcome and I 'may assure the House
that the improvement of the runways,
of the buildings, of aeronautical com-
munications will have the special at-
tention of the Ministry. Thank you.

Mr. Deputy-Speaker: Dr, Singhvi:

Shri Dinen Bhattacharya: What
about the duty hours of the chowki-
dars?

Shri. Jagjivan Ram: 1 will give a
reply.

Dr. L. M. Singhvi: I would like to
request you to allow another Member
from our group to speak far five
minutes.

Mr._ Denuty-Speaker: If there is time
he will get chance. But two Members
cannot be called.

Dr. L. M Singhvi: I will be pre-
pared to curtail the time of my
speech.

Mr. Deputy-Speaker: He cannot get
more than fifteen minutes.

Dr. L. M, Singhvi: Sir, I wish to
preface my submissions in respect of
this Ministry’s demands by saying that
the reports of the functioning of this
Ministry are obviously tentative. They
are lacking in persuasive quality and,
if 1 may say so, they fail to satisfy.
They are indeed n-t as communica-
tive as one wpuld wish, nor as detail-
ed as the vast field of activities of this
Ministry warrant.

It is rightly felt that transport and
communications are the arteries and
veins of our economy. But I am af-
raid the flow in the arteries has
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shown a tendency of being obstructed
and the veins have shown
themsclves to be more and more
insensitive. I say that with a full
sense  of responsibility and with
the hope that the Minister will be able
to tell us what positive measures he
proposes to embark upon in order to
improve the functicning of this Minis-
try which is of vital and fundamental
importance to our country, in normal
peacetime and more so in the situa-
tion of emergency which has overtaken
us.

Transport is the index and also an
essential ingredient of an economy
as ours which seeks to diversify the
growths along a very wide front. It is
an assurance of our national security
as well as the basis of our economic
mobility. In that context, I would like
to quote a striking passage written in
1899 by Sir Winston Churchill: in his
notable book The River War:

“In a tale of war, the readers'’s
mind is filleq with the fighting.
The battle with its vivid scenes,
its moving incidents, its plain and
tremendous results—excites ima-
gination and commands attention.
The eye is fixed on the fighting
brigades as they move amid the
smoke: on the swarming figures of
the enemy; on the general, serene
and determined, mounted in the
middle of his staff. The long trail-
ing line of communications is un-
noticed. The fierce glory that
plays on red, triumphant bayonets
dazzles the observer; nor does he
care to look behind to where,
along a thousand miles of rail road
and river, the convoys are crawl-
ing to the front in uninterrupted
succession. Victory is the beauti-
ful, bright coloured flower, Trans-
port is the stem without which it
could never have blossomed.”

What he wrote some sixty four
years ago has striking relevance for
us even today, in spite of the most
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radical revolution which the twentieth
century has witnessed both in the me-
thods of warfare and in the means
and techniques of transport. It is a
telling passage and I hope that while
scrutiny is made of our reverses in
the NEFA, scrutiny will also be made
of our failures in the field of trans-
port all of which—it may legitima-
tely be argued by the Ministers con-
cerned—do not belong to the province
of this Ministry. The need for an inte-
grated transport policy in our country
is imperative today. The need has
been emphasised by all knowledgeable
persons, The need has been emphasised
even by the Neogy Committee which
says that although there is an overall
scarcity of available ransport there is
great need for co-ordination; it is
greater today than ever before in the
field of transport so that the available
means may be put to the best use.

It is in this context that I should
like to advocate the need and the desi-
rability of a constitutiona] amendment
in order to enable us to re-organise
our trasport. I am fortified when I
say this by the Neogy Committee
which in its preliminary report sub-
mitted in February 1961 raises these
questions in this form: I refer to page
130 of the Report.

“To what extent could the inter-
State Transport Commission be
made an effective body to ensure
co-ordination between railways
and road transport in respect of
(a) inter State operations and (b)
intra-State operations?”

Vrould it b2 possible under the
existing Constitution to set up
a Central organisation entrusted
with adequate responsibility for
co-ordination of all forms of
transport? If so, what form
should this organisation take? If
not, what change in the Constitu-
tion may be necessary to sccure
effective co-ordination through re-
gulation and to set up an apro-
priate co-ordinating body?



9029 Demands

We hope that the Government has

formulated its thinking on the

main questions raised by the Neogy

Committee including the question of

re-organisation of transport and the

question of constitutional amendment.
/

In passing I would like to refer to
the border roads organisation, about
the need for better and more effective
road building and transport in
the border areas. The other day I
raised a question about a zonal co-
ordinating council for the western
border States—Rajasthan, Punjab and
Kashmir. The Minister was not pre
pared to reply because at that time he
was answering a question on a zonal
co-ordination council of that sort for
the Eastern border States of our coun-
try. I hope that he will be able to tell
us as to what positive measures have
been taken or are going to be taken
and what institutional changes he pro-
posed to effect for securing better co-
ordination and for more effective
transport on the western border States
of our country. I happen to come
from one of these western border
States and I am legitimately anxious
about the inadequacy of the existing
transport both for defence purposes
and for imparting a greater sense of
security in the western border States.

I would now briefly advert to the
woeful state of inland water transport
in our country. A century or so ago,
there was a steamer ship service bet-
ween Calcutta and Agra. Today stea-
mers cannot ply on the Ganges up-
stream off Patna.  Writing in 1789
Major Rennel reckoned that more than
30,000 boatmen found their livelihood
from river navigation on the Ganges
and its tributary streams which amply
demonstrate the magnitude of the pre-
valence of river navigation in the pre-
Railway era. I would like to know
whether any effective steps are being
taken to resuscitate the river naviga-
tion in this country. It had fallen
into decay and desuetude since the
onsea of the railways as a means
of transport. The total mileage ot
navigable inland waterways in India
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at present is roughly 5’760 miles, out
oi which there are only 1,537 miles
of rivers navigable by steamers, In
this context, perhaps the idea to join
major rivers in our country to provide
us with a trunk system cf waterways
in this country would be worth consi-
deration. I would like to know whe-
ther this idea has been completely and
finally abandoned by the Government
or the Government are still thinking
along these lines in order to provide
us with an alternative system of trans-
port,

In this context I would als> like to
refer to the fact that there is greater
need because of the disclocation of the
transportation in our eastern region;
there is greater need today, and be-
cause of the vulnerability or because
of the intervening foreign territories,
there is a greater need of building
everywhere alternative systems of
transport which should be resorted to
in case of the failure of the primary
systems.

I would now refer to what is the
most important part of our transport
organisation, namely, the road trans-
port. I would like to say that there
is no denying the fact that the real
answer to the transport problems of
India is the emergence of a fullfledged
road transport system in the coun-
try. This is, of course, incontroverti-
ble. I would like to cite a few figures
of the trends in other countries of the
world which are significant and which,
though we may not necessarily dupli-
cate them in our own country, would
serve as a guide line of policy for our
country. Motor transport in Italy
carries 222 per cent of the rail traffic
today; in Australia, it carries 108 per
cent; in New Zealand it is 124 per
cent, In the Uniteq States of America
in 1939, the railways accounted for 64
per cent of the total goods traffic; in
1958, it went down to 46 per cent. In
India, the story is very different, The
bullock cart and other indigenous
rural traffic carry another 20 per cent
of the railway goods transport. This
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is according to Neogi Committee’s re-
port. We have in India today an esti-
mated total of about 7,20,000 motor
vehicles. On the other hand, U.SA.
had in 1960 over 72 million vehicles on
its roads and they expect according
to reliable forecasts, to reach a motor
vehicles registration of over 113 mil-
lion by 1876.

I do agree and concede that a lot of
work has been done in the field of
building up road transport in our
country, but it is also equally unde-
niable that the condition of our roads
remains abcminable by and large, It
is also undeniable that road transport,
as we know it today in this country,
is utterly inadequate. I therefore
want to make a plea to the Minister
not to depend on the routine targets
but really to tell us that he has a very
radical programme to build up road
transpert in this  country within a
relatively shorter duration.

I would like to raise, in this context,
a fundamental question of economic
planning. I understand that there has
becn some rethinking in respect of
transport targets. I would like, in the
first instance, the Minister to tell us
what these final transport targets, both
on the basis of calculation of emer-
gency and on the basis of the increas-
ing tempo of economic activity in this
country, are yoing t7 be. I would like
in this respe~t to venture a brief guess
myself. An analysis which I had made
sometime ago shows that during the
ten years from April, 1951 to March,
1961, there was an increase of 42 per
cent in national income_ ac~ording to
the Government’s figures, which was
accompanied by 94 per cent increase
in industrial production and an in-
crease of 115 per cent in surface
transport,

Mr. Deputy-Speaker: The hon.
Member’s time is up,

Dr. L. M. Singhvi: During the de-
cade 1951-61, the total volume of rail
and motor transport increased from
30;3 billion ton miles to 65-3 billion
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ton miles And yet, as you know,
there were chronic bottlenecks in the
transport system of the country. In
the perspective of our planning, we
contemplated that in the period of
15 years beginning from April 1961
and ending with March, 1976 our
national income would increase from
Rs. 14,500 crores to Rs. 33,000 crores
which is an increase of roughly 130
per cent, According to the formuly I
have worked out, and acording to our
own experiene in this respect, an
increase of 130 per cent in the
national income of our country—
at the present level of transport avai-
lability it does not represent a very
happy situation—should be accompa-
nied roughly by a 350 per cent increase
in the surface transport in terms of
broad figures. We must make further
provision  for emergency require-
ments which, if unattended to, would
throw the entire system out of gear.
It is. thercfore, my opinion that the
transport targets of our country, in
terms of long distance traffic capacity,
should be raised from 192 million lons
10 about 750 to 800 million tons in the
15 years ending March, 1976. Of
course, a proportionate augmentation
of fecder, local transportation and
short distance traffic would also be
required.

I would like the Minister to tell us
what his figures of perspective plan-
ning are and how he pr-poses to meet
the great pressure whi~h is there on
the transport system of this country.

I would now briefly refer to the
regional conceniration of transport
facilities in our country. I need hard-
Iy cite the figures. But I would say
that Rajasthan bappens to rank the
second lowest. The lowest is Assam;
the second lowest is Rajasthan and the
third lowest in that respect is Orissa.

Dr. L. M. Singhvi: Yes, Jammu and
Kashmir,

Dr. L. M. Singhvi: Yes; Jammu and
Kashm'r too. I would like to see that
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there is a better distribution of trans-
port facilities in different States, and
that particular attention is paid to the
border States in this country of which
Rajasthan is one,

Mr. Deputy-Speaker:
Member’s time is up.

The hon.

Dr. L. M. Singhvi: I will conclude
in a couple of minutes. I would
briefly invite the Government’s atten-
tion to one more matter. I want them
to tel] us as to what they have done

in respect of exploiting the vast poten-.

tial market for the export of meteoro-
logical instruments regarding which
the Estimates Committee had made a
strong recommendation in 1957. I
would like the Minister to tel]l us why
it is that five years have elapsed since
public pronouncements were made by
responsible officers that they are ex-
ploiting the vast potentia] market in
this respect. What hag been done to
exploit that market and earn foreign
exchange which is much necded for
our country today?

Before I conclude, it would not be
out of place to mention that the post
and telegraph facilities in thig coun-
try are dcteriorating in terms of
effic’ency. Delays are chronic and
endemic. As a matter of fact, if the
Minister hag ever tried to put in &
call himself, he would realise the kind
of difficulties, the kind of bot!lenecks
and the kind of discourtesies that the
subscriber is normally, commonly and
customarily subjected to. I hope he
would do something very effective in
this matter. This is a matter which
does no credit to the functioning of
this Ministry.

I hope that he will also be able to
give every village with a population
of 2,000 and more, a post office. I
would like to join my hon. friend Shri
Indrajit Gupta in the demand he made
on the Government not to increase the
price of the post-card which is used
commonly by the common man. I
would add a suggestion that they
should start the local delivery system
for envelopes also at a reduced cost.
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I woulg like to make the plea far a
master plan for tourism in different
parts of the country so that only a few
places are not developed—for it tends
to give rise of monotony—but that
diversified places of interest are
developed in different parts of the
country.

I hope that the Minister himself is
quite concerned about the decline in
foreign tourist trade. This is not only
on account of the emergency but it is
also on account of certain other built-
in short comings. I hope he would be
able to tell us when he raises to reply
as to what steps he proposes to take
to increase and augment the tourist
trade, .

Shri N. R. Laskar (Karimganj):
Mr. Deputy-Speaker, Sir, at the outset
I woulg like to thank you for the
opportunity given to me to participate
in this debate. This Ministry covers
such a large variety of subjects that
it is really impossible for any Mem-
ber to cover all the points. The most
vital necessities of life are water and
air, and beginning from these, every-
thing has been covered by this Minis-
try. However, I would submit that our
able, expericnced and tried Minister is
at the helm of this Ministry and I
legitimately hopc that things will
improve,

Coming from a border district like
Cachar, we know what is the trans-
port bottleneck in our area. In that
area, except for a tiny railway con-
necting linc there are practically no
national highways there at present, I
am sorry to say in this House that
after 15 years of independence, we
have not been able to construct an all-
wcather road connecting even the
State capital, not to speak of the rest
of the country. The scope for dcve-
loping road transport in this country ig
very much. Only because the coun-
try has substantial net work of rail-
ways, there ig no immediate need for
developing an alternative transport
system in the country—this does not
appear to me to be a good argument
at all. No doubt the railways have
done wonderfu] work during the time
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of our national emergency and along
with other hon. Members, I also paid
my tributes to these people, particu-
larly the railway employeeg as a
whole, for their splendid work during
the emergency while participating in
this vear’s Ra‘lway Budget.

In spite of all this, is it not a fact,
Sir, that due to transport bottleneck,
the country has to face appreciable
shortfalls in the production of vital
industries including things like coal
and steel? It is really a matter of
concern to us all that our planned
cfforts for large-scale production of
agriculture and industry have to suffer
due to overall bottleneck of the trans-
port system in our country. It is also
no use denying the fact that we could
have fought the Chinese menace much
better if we hag well-developed road
communication particularly strategic
roads in the border areas as a whole.
The whole of Northern Himalayan
border ig quite vulnerable to Chinese
menace and yet our strategic road
development in the area is not fast
moving.

Of course, it is gratifying to note
that a border road development com-
mitee has been formed, with our be-
loveq Prime Minister as the head. So,
we hope that things will move faster
than before. But I fee] that a gigant'e
plan for construct'ng all the strategic
border roads shoulq be taken in hand.
No doubt this will require a huge
drainage of our resources and this
may somewhat impair the national
development plans. But I want to
know what is the meaning of all this
development in our country if we can-
not protect our freedom and if we can-
not check our enemies on the borders
of our country?

India’s road transport system lags
far behind that of not only western
nations, but also of many Asian coun-
tries. 1 woulg like to quote some
figures to the House in this connection,
As against the 82 miles of road that
we have per lakh of population,
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France has 1502, USSR 840, Iraq 242
and evep our tiny neighbouring coun-
try, Ceylon, has 115. Area-wise, we
have 23 miles of surface roads per 100
square miles of territory as against
U.K’s 209, France's 237 and Ceylon’s
70. This does not mean that we have
not dope anything all these years.
Road mileage in India has no doubt
increased by about 26 per cent in the
last 10 years, i.e. from 1950-51 to 1959-
60. But this increase is quite insigni-
ficant compared to the vastness of our
country. And also, this addition is
not on the side of all-weather roads,
but mostly covered by semi-pucca and
kacha roads,

Not only that. These roads are not
serviceable for most part of the year,
but they are also not linked with the
highways and thus make them serve
usefu] purposes

15.35 hrs.
[MR. SPEAKER in the Chair]

Looking at all this, I think there is
urgent need for expansion of various
roads of transportation in the coun-
try. But we find that the allocation
made for road transport in the third
Plan is very inadequate. In the third
Plan, the allocation of Rs. 250 crores
as aga'nst Rs. 1000 crores earmarked
for the railways is very inadequate.
It is physically impossible for the rail-
ways to cope with the demands that
wil] be made on them during the third
Plan period and later. So, for the
sake of nationa] interest, it callg for
higher priority and outlays for our
road transport,

Now I come to the grievances of my
local areas in Assam. The previous
speaker, Dr. Singhvi, saiq that Assam
comes last so far as transport facili-
ties are concerned. It ig also a bor-
der State. We have hard expcrience
of the first onslaught of the Chinese
and we have suffered during those
days. Therefore, something should be
done for that area, not only from the
viewpoint of the economic develop-
ment of that area, but also from the
national defence point of view. In
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my area, the Centra] Government has
taken up a project-Tripura-Badarpur-
Jowai-Shillong Road—to connect Tri-
purd with Assam and with the rest of
India. But it has not been completed,
It has not been made an all-weather
road up till now. There are three or
four bridges yet to be completed. I
put a question in this House and I was
told that contracts have already been
given for these bridges. I only appeal
that this should be taken up imme-
diately and the construction should be
finished as early as possible, so that
these parts of the country may be
connected with the rest of India as
early as possible,

I would like t> say something about
the deuvelopment of air communication
in that part of India. Because there
is lack of other means of communica-
tions like road and railways, the only
mode of transport is air transport.
We are demanding again and again
the introduction of Fokker Friendship
service between Imphal, Silchar and
Calcutta, but that is not done. The
excuse put forward is that the Imphal
aerodrome is not fit for landing of
Fokker Friendship. Being a border
area, for al] practica] purposes, the
Imphal aerodrome should be develop-
ed immediately. Before that larger
aeroplanes should be introduced on
that route for carrying the maximum
number of passengers, In that part of
the country, only dakotag fly now.
These are smaller dakotas carrying 22
to 28 passengers at a time. I would
suggest that a bigger aeroplane should
be introduced immediately, so that the
passengers can get more seats.

For all practical purposes, Assam
needs an accelerated rate of develop-
ment of transport, as I said before,
from the national point of view and
also for the development of the State’s
economy. The main exports of Assam
are tea, jute, mineral oil and all k'nds
of timber. Of this about 93 per cent
of tea and 90 per cent of the jute have
to be carrieq to Calcutta for distribu-
tion in the country or for export to
foreign countries. This has to be car-
ried by the inland waterways. The
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river Brahmaputra is playing a vital
part in the movement of all this tra-
ffic. The railway is operating to its
maximum capacity in this region and
has practically no capacity to carry
additional traffic. But river Brah-
maputra with its vast resources
is large enough to mect all
these demands. But I am sorry to say
that this river is not being main-
tained properly. The navigation
channel is not dredged properly. The
inland water system ‘functions pro-
perly only if the navigation chanels
are dredged properly. I there-
fore, request that more funds
should be allotted for dredging
up the navigation channels in Brah-
maputra so that goods could be mov-
ed freely in that river.

Shri Birendra Bahadur Singh: Mr.
Speaker, Sir, I am grateful to you for
giving me this opportunity,

At the outset, I would like to con-
gratulate the Ministry of Shipping for
its wonderful performance, and I
offer my congratulations to this Min-
istry and all the officers concerned
who are dealing with it. But there is
a lot more that can be done, and if
more finance could be provided I
think shipping should be further im-
proved in the interest of the country.

Sir, I shal] confine myself mostly
to the area from where I come. I
have been repeatedly saying about it
in my previous speeches, but I am
afraid so far as this State is concern-
ed deep interest has not been shown
so far. I would like to draw your
attention to 1957 when the States Re-
organisation Committee had made a
specific proposa] with regard to the
development of this State. Unfortu-
nately, no one has taken my notice of
that report and Madhya Pradesh to-
day stands where it was in 1957.

For instance, there are only two
National Highways. One is National
Highway No, 7 . It goes from Nagpur
to Calcutta, While a report has been
submitted to the Government that the
bridges on this road are in a very bad
state of repair, no money, unfortu-
nately, has been spent on this National
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Highway with the result that the
bridges that were in existence on this
road have fallen to bits, This road is
very important. It runs from Nagpur
and it not only links Bhilai and Rour-
kela but Hirakud and other impor-
tant places. I would, therefore, re-
quest the Ministry to see that as far
as this National Highway No. 7 is con-
cerned more interest is paid.

Similarly, sometime ago, we under-
stood that the National Highway run-
ning from Raipur wvia Jagdhalpur
joining Koraput and ,Andhra State
was in a dilapidated condition and
therefore it was handed over to the
Dandakaranya Project. But up till
now we do not know whether the Dan-
dakaranya Project is looking after it
or whether it is the Government of
Madhya Pradesh. Only the other day,
when I was talking t» the Minister of
PWD, of Madhya Pradesh, he said
that still the dispute was there and a
decision had to be taken by the Gov-
ernment as to who was going to take
the ultimate responsibility of it I
fee! that the repairs on this road
should be taken up in right earnest
because, as I said, it is the most im-
portant National Highway joining
three States—Orissa, Madhya Pradesh
and Andhra. Also, if it is extended, it
also joins Uttar Pradesh.

The other thing is, whatever money
is being provided by the State for
construction and maintenance of
bridges and roads, no one knows
where that money goes. There is no
final check, When a certain amount
of money is provided, for instance
there is no check whatsoever and we
do not know whether that money is
utilised over a particular road for
which it was provided or while it is
being spent on some other roads.
Thercfore, 1 suggest that the Central
Government should always have an
engineer who should go round and
see that the money that is allotted for
these National Highways is properly
utilised and the money is spent over
the works for which it was meant and
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is not spent for other purposes. Some-
times it also happens that proposals
are sent from here rather very late,
and by the time the proposals reach
Madhya Pradesh and taken up by them
the money provided lapses and it re-
mains unutilised, Therefore, decisions
reached here should be conveyed to
them as soon as possible so that the
money provided could be utilised at
the right moment. It is no use if you
send up proposals and allot money in
the month of October or November,
because in three months roads cannot
be completed and the money provid-
ed for them lapses,

Then I come to the question of co-
operative roads for which the Central
Government gives grants. I do not
know the position in other States, but
I know that in Madhya Pradesh roads
have been taken up for construction
with the money granted by the Gov-
ernment but they have not been pur-
sued. A village road must be pur-
sued and completed. And, without
bridges, roads are useless, Therefore,
once a road is taken up the connecting
bridges also must be given priority
and they must also be taken up and
completed in time.

Another thing that is happening is,
once a road is constructed and money
is spent over it, nobody bothers about
it and no repairs are carried out with
the result that it gets into a bad state.
The bridges over it are not in proper
condition. Therby the money spent is
actually waste. Therefore, I suegest
that when money is provided for all
these co-operative roads etc., attention
should be paid to see that proper
linking bridges are also taken up and
completed.

I am very sorry to say that and it
is the most unkind cut of all that
Madhya Pradesh should completely
be neglected from the point of air
services, Bhopal is the mest impor-
tant town and capital of the State. It
is the only capital of g State where
there is no air service. Today thcre
is air service in practically all big
towns of the other States, but not in
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Madhya Pradesh, We want further
links, Last time I made a proposal to
start an air service connecting the im-
portant steel factories, You can start
from Delhi, go via Bhopal joining
Rourkela, Durgapur and Calcutta.
What now happens is that the officers
of these steel factories always go via
Calcutta whenever they are to attend
the board meetings, If we have an
air service which goes through Madhya
Pradesh and touching all these im-
portant places, it would be very use-
ful to them and save Government
money, I put this proposal last time,
but I am sorry to say that it has not
been taken into consideration.

Now I come to the Posts and Tele-
graphs Department, This is also
where Madhya Pradesh is lagging be-
hind. A train takes 12 hours from
here to reach Bhopal whereas a tele-
gram takes 48 hours to reach Bhopal.
I once sent a telegram from Raipur to
a place only at a distance of 60 miles.
I reached that place by train but the
telegram had not reathed., I made
enquiries about it and I was told that
the telegram had to be routed through
other places before it could reach that
1 dec. If a telegram is to be sent to
Raipur or any other place in Madhya
Pradesh, it must jump over Nagpur,
jump over some other place and then
finally reach Raipur. If telegrams are
to take so much time, there is practi-
cally no use making use of this sys-
tem. If so much delay is there in the
matter of telegrams, what to speak of
letters, Letters posted from Bhopal
reach here after 48 hours. I hope the
Government will kindly 1look into
this.

Similarly, six years have elapsed
after Madhya Pradesh has been form-
ed. I am very sorry to say that there
is no P.M.G.’s headquarters in Madhyza
Pradesh. Talks have been going on
to shift the whole office either to
Jubbulpore or some other place. The
result is that there is no PMG in
Madhya Pradesh,

It is the responsipility of every
Member of this House representing
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Madhya Pradesh, which is one of the
largest States, to sce that more in-
terest is taken by the Government
as far as this State is concerned.

Then, I come to tourism. After go-
ing through the book on tourism, I
am sorry to say that most »f the
members who are in the Tourist Com-
mittee are professionals, who are in-
terested in their own trades. They
look at the subject of tourism from
the point of view of their own pro-
fession, For instance, if a person js
interested in shikar, he looks at the
subject only from that point of view.
Therefore, I say that in the Tourist
Committee you must have members
who can take real interest in the de-
velopment of tourism, not from the
point of view of something else in
which they are interested.

Then, we notice some little things
are lacking, Though we have spent
much on tourism, we do not attend
to small and little details. For exam-
ple, only the other day, a few tourists
came from Europe. They wanted to
go and see Khajuraho. So, they went
to Panna en route to Khajurahe. Up to
Panna the road and other arrange-
ments were all right. But when they
reached Khajuraho they found that
the rest house was in a dilapidated
condition, They did not like to stay
there; they wanted to come back soon,
The same condition we find in some
other places of tourist interest also.
Can we not provide -at least the
simple and common facilities like a
neat and clean kitchen and western
type of bathrooms so that they will
feel comfortable  But they arps not
being provided in most of the places.

Then I take up another aspect of
tourism which is typical. In most of
the places of tourist interest like Ooty
and other hill stations, though the
tourist department provides many
facilities one thing is lacking which,
strictly speaking, is the responsibility
of the State Governments, Though
there are about twenty taxies in Ooty,
there is hardly one which has got a
taxi meter, with the result one taxi
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charges Rs. 5 and another Rs, 10 for
the same distance. The tourist feel
helpless because there is no taxi
meter. I feel that if the taxi owners
cannot get taxi meters, Government
should provide them with meters
cheaply so that the tourists may not
be put to unnecessary and avoidabie
difficulties.

Mr. Speaker: The hon. Member
should now conclude. I have rung
the bell more than once.

Shri Birendra Bahadur Singh: Last-
ly I would like to refer to telephones
because, Sir, your bell has reminded
me of telephones. I would orly re-
quest the department to see that the
staff under them learn some manners.
I do not know the experience of
others but, so far as I am concerned,
it has been my bitter experience that
in the case of 75 out of every 100
calls the speaker at one end or the
other has to come into clash with the
staff of the telephone department for
one fault or another. I hope the de-
partment will look into them.

=it wrme (fEER) : wewew wEkEw,
o F e F g F, 9w fF [
& o< sofeat § 78 g7 I8 QY
T @ fF X 3w ) oF Y F froa
IME 1 FR AT &7 IFAT TF FER
& A99F W A, T AT o F T
farETd afae w1 §9) WAy
21 T HEEN FT4g T & fF ag wEwt
¥, TF F, QT Y A g JUEt ¥
WA I R AN F QT

# Y A7 A N T T awv
AR AEHH F aR T 0F F ARATE
AT 3 rat 9% FiT § WK Fgt 9%
R AR 1@ TF §, AFT g [\
& 5 o ¥ Sver S QY 9 & Forar S
o agfrad S7 %Y a9 ¥ ¥ ey
1 #T AR FWT Y, A ave
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FE Y, f" ) 3w #7117 F T
TEH TA F@T &, AfET ST 39
g faT aF W gE 1o A
Fo7g 7% & fF sTram g g & o e
g o, a1 gEeew &1 0F ATeET oY
F1 fazr faar mar & fF ==t &1 A
I AR STF FT FH W FU | 7w
AT S &9 T A ggY 9T =T A,
v sTrET A g2 8 w1 Fwt )
A FE AW T

TEH WA FT AT qE T 2
urnE fefae ®IT Q< s amaro
fafrzal MaT@ IR WA &1 a8
T a| #1 & fF SThEEl #1 w
AR 9T T S W AR #t A
g9 &0 TARE 2 FT Y SR o
T 2,39 ST facew w1 @A frar Sd
WR THAR F SH TgFH & arwraar
A 9T, qeaFa T § IR ATRT
T@ O | T & syaray uwade fefadt
qF AR A F AR A SFEE! "1
el #Y g dR ¥ 1 feqma €
g fF e T QY W Aegd & %
fad ITF, AT IT F1 a4 I GG
wff & a9 A9 fear S

¥ st v o fem Y e
TEAT ATEAT § | 330 9T q9F HIK W]
¥ LT A § W 77 fAag 7 39 g9,
qg q5g F19 qT TH A g, aY 9
i TOF & T8 qgT Iy g | SfEd
T g qgd AT g | 59 fog sfedd
Y GIEFA T FIE AT I FT ATH
TEEN FT a<w fwar S =ifgq
7z faam &1 IUET B A T
T ¥ G AT F FT AT A
¥\ zm fag oifwat w1 71 QAT e
5T o, fE 9X 9% $ § e €
TEAT TR
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TAHEHN § NS AATIHIA 7 afeay,
FIEY, TTAT HIT @A FT FT q_NE
& &, faw F7 ao1g ¥ I AW Y T
FZ I 9IAT § | U@ HAT TEY
TTAT, g AY HIAY FEY 7T (7 @
o FIH AL FT gHAT &1 fEER
# Y A § 7t A foreft ot Hy mw
fafaex wEiam &7 faar a1 7% ar
WY fe a1 q9 o F S qiEEA ¥
I F aff 7| faeelt F FH=fAL
F it w7 & Fay fF g adf sk @
Fi<g 78 fax & | & wd w5 T
I TQT AN FT TS W IS TR
R ALY ey, Y R 3 F19 98 FTaa
g1

THF FATET IT F WA F fow
faegm s 7S & w9 2aw fF
fafteT wgter @) Wi Fifsa
¥ WY § I o fra &= g g,
AfFT 7@ AEFN F GR A F
T & @Y RT FIE TIAT TGN 2
W H T W HF FW A TR &

TG TF SN FT T, I
Y AT A @0 § w1 qar A
EATEA FY ATET 9T T RS Y
T g1 9F ™ ART X aE
& St &, 7@ fog FY 7w T A
TR IR 9T FE T e Sy
AT, A I 9T R THEE @R
st Y 9aT F, q FAY fgT Y A
T & AR FA FAEAT  FT SO
qaE &1 T4 A FIT & AT SF
A &) W T @ faedt
¥\ dufT® & & 9qr AT =R
fF § amed U0 ;& @0F g I &
T 37 A g A S =g
gfrar & dmifas =iz T faard @
g A AW T @, AT g

CHAITRA 20, 1885 (SAKA)

for Grants 9046

TE  AEHAT SHMRIT T TIEAT FY @Ry
#Y gHeaT TV FF T F I

M & a8 & a8 FgN AEAE F
IR F1E F N oF O WG q@re
ST Y &, q€ T QTS A | TH I]q AN
Tt O a9 ¢ & FF w S3 qam
A T ¥ AT WR FAIR 9T wR
T FWT agray, A I ST A, 7
fF @ ¥ 7O 2R FHEI @
FWE | W T AT A FH T
FIAT Y, AY T HEFH FY IEY ITATR
# g FH FTF, 7 G § T FH
X fafreed &7 faweit i Fifsat
FT @9 F9 F F [ fFar ad WK
qRE FTE FT FWG TF GOT T @
il

o7 & T 7geT FT GHT F AR
¥ Tg o9 FEO | FTF g, AT W
= ¥ o T av g o7 T, ) 98
99 FE AT A@r g 1§ ;W F oo
T AEEYY ISF F A1 A JATT ATGAT
g1 99 ag T$F TQET F IR
¥ ITATT =TI FT QR FAT &, 980
AT g7 T &, AT @ agFH
1§ g9 T §,fw 9§ T7Ea F AW
¥ med o ggd mfya e &)
TF g ¥ A RGN | T A
I A T gIT FT YA A, AV AW
T AT § W T TATE § A FAHT
ZT AT} I I W I @
R ¥ o faar 9g, 3% A7 A
2

ET I WIH FT T §, T
U7 B &, T far o= & 5 <=
J qgr qF AT A & qgr v 7§
Ffr fege F wEaTl # g7 ag T
g & 5 waw & 7, AW F H],
WA F qRY, W TAH IO USH
AR & &, g A W A "E= i HT
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[ amréh)
st fagy forar 31 A A aga 2w A
Y el & AT v 9w waEw A
BT 2 | g ey 9vaT @ f AW H e
w7 A 8, T ¥ FN A;
B X ot w AH E W W A
FF N AT }) WA T OF
ITE At FFTQ 7 feRv dey e &,
g0 aF AT Fed § fF QY 79
A &,y wYE WX AR AT , A AT
F T G N T | a2
i ggdh qa g & o & 4 g
Ay §? & wwma g
FAY & A fad ifar Y 20 FHF
a0F MOET Jraq A1fgd | om WK
ORI F GE F 59 d7F 9 o
I Tifgd W weE awEr =SifEd )

12 hrs.

3 F Y qftagT F T &, 7
T FA | AT FE X TA A,
miedt FY 2@ &, a9 F1 @ A, gAE
e F1 2@ o, 79 @EET 9T TEN
g Taofat &7 stz @@ = o2
FUY & AY arEl 471 g W H #r
YU-RE AT@ F FOF AR 9fTaeT F
qra &, wreT mfsd € a9 &, et
Ttz § 99 fF gAR 3 A wEy
Yy FAT £ "G AAQFT F AH
TTAT qETEAT FI | qGT I AT FAS
ofvags & qra § JafE arErEy Igy
Faqw 2% FAT &) IAF AEAA A
TR 4T afagA & araA A8t & F7E}
g1 9% arasE ¥ afcae 9% W &
TR G & F awma g fF T aw
TR 9 qfEgd F a7 gfas Tgy
g a9 IF IW AW TG T TRATN

forg 938 ¥ gATE aIET FET &Y
T R, IEY qXE § FATE ST ST ARG
TFE FY qTq W | TR AT EW
A& & | A EH WEIAAE! T3,
arfamEY <3, gRr qERia FmarE
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& a1 T8, gF EITE TETHT FT AT
Tz Y e ) fagw fad¥ Fwr F
A AIT FY qq gF  TEA qEr Ay
IAFT SFT AT FITEAT CTTATES H7 &
fear | sraar<t 7 wred q@r e oy
a wifsrat & fag & ST arag
JTATE FAFATHI MY F o & o7
&7 faser, forgey geTer Afat & faes
2T 41, 98 FaFAr WIT MgEY F F9r
| & Fgm fF 5w ag Ay N FEfaar
&, T AT F ferg ST Sfed |
Y e F AR W F a9 M
AT &, T Fwfaal &) qeare gy
Tifed, 37 9T qwaN T =Tifed, ITF
T fay g FET &, I9 qF AIE,
IET TEAT 8, ST T AN Foof A
¥ A

g forr & ¥ ;T UF ugO-
S FAT W & | qE I UF FIENEA
t faas @7 un afas o die
& 1 A% TaeT 3 feam mw g ege
T Ft % 29 AR #7  SEiv
Fz 3% frat 212 37T &1 vy '
G ATH A R frA 1 9w gm
3T I MF F AT 3T K q=0g
wa Gt &Fer zq ¥ feaw ¥ ¥ fem
¢ o< 3. AF 49 wq qg 39 5
Y HOGT , TERT (N T WO FI ¥R
Tor aF fqear § | a8 g0 Jar
TF IT6 A1 2Y qEITEATE ) AT FQ
& AT a6 T 4y FT T AE
g TETOW F7H &, ITHT T F) Kifw
T T E gAY 90 TA F W
frar,  foway  frmr oSER ey
TR ¥ o 2 frar s sm T e
Yo ¥ ¥ ¥ faum =% @wg #1 2N
T g1 ogan &, A Fel AT qAIS-
az g ? F gwy o) UF qwTT AT F w2l
T wAAT § | T qTE Ft A@l B
Ricaloipidento i
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Fifam @@t aw & fawas qF
s fawma @, fosar 1 39 99
F1 o aga T9r feedwe fegem
A e 22 #71 uF g @1 forwa
fafreer N &) @ o @il & a7
s a9t @ fr g 77 e
I agr oy w3 & =@ §
fF zad RS M AR @
dxaerzw N fwar smw o

st TTRR ey ( TRE A ¢
MM ALY, 9 § TRF WA A qH
gfeagd qur g9 ®A™G &®T AR
R A w71 oEas faar g, z9% faa
¥ oTodT gegars ] E 1 gAY WA
q3RT A TT WEFR &, 9 fauEr Ay
FET  GAAET § AW q@TAT § WX
g7 fad & sy ofr wrmae fa &k
TY TE AFRAT E |

¥ F3 AT ATIHT AT § ATAAT
AA Y F WA TIAT SREATE | AA
qAT qgegl ° avewteT feafq &1
aFifaen @ & ol garg s o]
gt fom fom Nt 70 27 ArTsgsar &
I f7 F4 F ga 7 § 9% 39
F10 & far #gr g fF o7 7ged F1 AR
ow agET Fifey | F agwar g fw oA
e 3 A @ TEET #T ST F9
& fadr wfas & afaw vaew s T
T ATFT T FEAT RO

LEUE & F FT AT qF AT 2T
", gATQ WAl 9 q@TEd
HATTF aaedr T W@} 1 g
s & w9, AR qfew & smafady
& A I® JG & gIAAl F) oqTEqT
T2 F FTI07 F7LF a1 faa aF gaay
a1 @) 7t = w471 {5 fFaw o7 frm
fo et #1 AT IO aw@) gAar
forar a1 | GAAT 3TF) g1 a9 faed)
s fF afer & s=f S | g
& oqF s T &faw 1 g\
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fireaTe X faar @ 5] o) dear §
T2 g arar @ fF oRi a gard arg,
AR W,  gart fafadw, gart
ey faeeq &1 gy 3, IR
i sgaear T @ MT g glawmt
¥ g gart B dfaq ff —

Y STt TR < AT F Y IqHT

w0 gy g 7

st TETARg mE o ard #)
W wEEEAr g, EwT F) giaad
TTE o, FHAT W WAFFAT § | qfF
& gfawmsi ) #9091 79 9 Ay
B F AFATT ISAT 997 | & foqq
% fadze sem & o7 9 g @ ™
ag A1 &Y ma Afw It & ol g |ma-
q17 g SrAr wfgy WX gw glaami
F7 faeqe & sifed | WY T oY
afxfeafaat &, SqaT 92 & g s
FTH, TTFT TH GaI0 I9F  qa°T F3
Frar wifzd | 4 A A8 @ waw
qIE@ N & g faww 9w &
ST UMW F, IAF GO A@GLAT FT
saeg @ arfE gzAd fag gF1 & mar
& faawwT & weamex 997 o9 §,
T AT 4 AT @ ¥ ATEA IAA
am™ I X won feafa wY avEa
A F T AT q5 | T9 TFIC T
Ta gATR WAl #ERT WA faMmm
¥ &3, g8 AT AGAT §

AT FT T T @ g,
IJgF aR A U5 § uF QA G FEAT
qEATg | uF fody w1 g fowy & faems
¥ faw aga & @19 gEf 9 ;AT
wTE F) I § FE TE § AT FqwAw
T & % wAT wet SET 9% qAt H
oAt g | & foaw faataw a1 &
AT E, SFF &TT & AMT ¢ HHA AT
T | R fAgivd &1 FqEE
i ater far qgq g | 9@t 9T uFk
ST A% q2q0 g | % I & fga)
# g fase &9 4I07 FT @ § | 99
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< &7 O & O 9EX @Y o @
T wEr, Se & et W, g@ &
g7 T N & FTOT AR0E F7 for g J=-
A FT AHAT FIAT GEAT F, AT
FIET AT AT ST GFAT § | WA
FEF 2 X W T awe &Y Jar
&1 IREFT WK AT F  Aw o\
AT AT G @, g9 fAq a@
oaEEE § 6 e gy X OF 9
TA7 fEar 9Ty | TGT QR IA FT T
&, 39 #7199 § AfFa ggF = 9 7
9 #Y aurg § 7 fot Ux qEX § Fe
MEDITTE | § =g g i za a7
AT =17 § AT FTF FTqA N TR
o ag ¥ @ AR faw §, fawek o
TR, e F i agrs a @ T 9
§ ITHT AIIE { AT T2 AT | AT
oI # wF 7 22, T foy 78 "ra-
=% ¢ 5 AT o st W) W
99 R, I9T 419 & F IEH T F
TF 9IF 1 9 & foar e W™
MR Mt F A T § WO W
T

FY QT el X qgrel 1
fors frar 3 w1 #71 & ff @Y W
YTHT FT NG AL § 1 GSHI FT agh
ufa® ¥ sfas wamsar 1 9@ 3w
g & gat o o "fus qrew @
& afFe @ @ T ¥ g 7@ T
e g WX g fed qw s
T BN

QT A N &R AwCAT §
I gaq A Y Fgar T g foed
Tg gt 7 gy w1 ford e g2 Adt
& | gE agFAl § gfkemt ¥ fod
feadma g aT Wt SHET Fag AT
F wE | Lo MR R gl foEaw
W R A R wfawre gfeat v ofr 78
forar mar 1 gfeaai ¥ fag dwew Y
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@ oy & A ag T R E e dfE
geaw gfom adt faey § sofom 9%
A& e s e Wi gER wefEt
T I TR QA AT E ) F dar
freaform & 9o & o SeiEs 9
o & %< o & q ¥ ol 7Y 39
e faory @ §, Afew fee it aga
#t o Tt it & oret T efem T
W@ MY 17 IAF gEW ¥ W
fearr =mean g fF ag AW A S
ifed | gak et & wgrpEl ¥
Fgm fF @ are F1 o 7 fae
2, 9 3 foorda & gy o g wifus
¥ sfaw wm@mwﬁﬁ:iﬂﬁ
g A @ =fed |

g dEy § fr foewy el § o
e arF oy gy fo ¥ femddz &
gfeml 1 e fen o | S99 fag
@I ¥ A TE W | T qEr
g $12 qF mar | w9 giw FEF
q%e §9 F THRM & gEAE 6T Q¥
foig gfemt & oEw gon | 99 AT
T Qi & THRE T Y A @
gad gferd a7 faear 30
AT HAl RERA & T § qg A
Ty orf g AfE i sl g A
T awT | wfed e &
IR W AHET FET ATET §

TG AT I FRE F W @qW
Taaw g, § 9 ¥ faas 7 g
WA FR EfF R U ¥ fAg w
= A ¥ fod dor ey & a1 e
wrafer 7€) &, Sf @a & | 7 g
arfea fF 71 mft & a9 o= og=w
T | AT A ATATEF STH AAT FET
g AR 7 T W wE grfew s
STl § | SRET AT AT HHA qH
fod & fm & off et & g § AR a@l
I SATIT FHAT E | WA TGN FY qYEAT
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THAT HTOIT qGT A &, AfEA IR
YA s=gr FT4 £ A T FACE

g R TF AT g7 7 g 5
qE TH FT4HT IFT TGN G AR
F1 § FEm 9w g fF oger @t o oA
T a1 q faadr afeard gey 9
w7 afg qré @zw W @ T & a1
qg TS A9 g | W FE TR A
ggdl g a SEE IE AF FA
ifeg | Ay g % T & fo qu
g o oz a<1< & g 4o 4% & v oY
qE TH THIT F TEAN AT § A(0F
g AR A #1 arfew o) g€
arearfe® T #7 g 9 &fAw =T faw
avza fag ae F @9 Ao o gd
I3 & fag du § | 2w = | €Y 98y,
@ R IFEE wfax ¥ oafus @@
@ qif gy oTF  sae weay gt
T |

Y i X @ A A AR 8,
7= A & fF 39 9 =y fem s
G 1T 9 fF 7 a9 quI AGT -
F1e feafs € gafad game agt s sl
T wfgd | T el F @g § o
AT FT TqET FATE |

Ao fro  wEW (FE)
TeAd WEEd, T & fan 3o A
fear s

TR WEED : 7 A G |

Now, Shri S, Kanadappan. Has the
hon. Member written this letter to
me?

Shri S, Kandappan: (Tiruchengode):
Yes, 1 had given the text of my speech.

Mr, Speaker: I would like to know
who has written this text of the
speech.

Shri S. Kandappan; I have written
it. ‘
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Mr. Speaker: Is that in the hon.
Member’s handwriting?

Shri S. Kandappan: Yes, it is in Eng-
lish,

Mr. Speaker: If the hon. Member
can write in English and he knows
English, how can I allow him to make
a speech in Tamil?

Shri S, Kandappan: I want to make
my speech in Tamil.

Mr. Speaker; The hon. Member
may kindly consult the rules. Unless
he satisfies me that he cannot express
himself in English or in Hindi, how
can I allow him to speak in Tamil?

Shri S. Kandappan: 1 cannot ex-
press myself in English without hav-
ing that script with me. I cannot
express myself adequately without
that script. Of course, I know a little
bit of English.

Mr. Speaker: The hon. Member has
written the letter in English, and he
has written the whole speech also in
English, and still he says that he might
be allowed to make his speech in
Tamil.

Shri S. Kandappan: If you are very
particular, Sir, I shall take the script

back and read out my speech in
English.
Mr. Speaker: Yes, he can take

back the script.

Shri S, Kandappan. [ am thankful
to you for giving me this opportunity
to participate in the discussions. I
was just listening to the speech made
by Shri Raghunath Singh a few hours
back., He referreq to a scheme about
which I am going to make a reference
in my speech, I do not know what he
ta.ked about it since his speech was
in Hindi. I have also heard the speech
of the hon. Minister for shipping, Shri
Raj Bahadur, but I am sorry
to say that I was not satisfied with it.
However, I did not interrupt him,
since I was about to make a speech
about that myself.
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[Shri Kandappan]

As the time at my disposal is very
briet, I would like to confine myself
to that particular scheme only. Gov-
ernment seem to be totally oblivious
of the fact that there is one port in
the southernmost part of the country
by name Tuticorin. In the report of
the Ministry for last vear, I find that
the development of the Tuticorin port
had been recommended by the Inter-
mediate Ports Committee. A sum of
Rs. 10.27 crores had been allotied to
the scheme as estimated by the com-
mittee and the scheme was included
in the Third Five Year Plan, but no
provision had been made for this in
the last ycar’s budget. This year, an
allocation of Rs. 12 lakhs was at first
thought of but later it was revised
to a paltry sum of a litlle over Rs. 4
lakhs. For 1963-64, the budgzet esti-
mate js about Rs. 10 lakhs. Another
Rs. 10 Jakhs may be given for the year
next to that. So, at the c¢nd of the
Third Five Year Plan, the develop-
ment of the project will be nowhere.

May I ask the Government why this
show of inclusion in the Third Plan
was made? Instead of -raising ocur
hopes and then shattering them to
pieces, Government could have frank-
ly told us that they were not taking it
up in the Third Plan.

I am afraid that this Government is
not fair in itg dealings with regard
to this port. It pains me to think
that a deliberate injury had beca
done to its development,

An inlegrated scheme for devciop-
ing the Tuticorin port and also for
deepening the sea at certain points
connect'ng the Gulf of Mannar with
the Bay of Bengal, thereby opening
an unbroken national sea-way known
as the Sethusamudram project was
submitted to Government in the year
1956. This scheme was shelved in
1957-58. After that, the Government
began to talk of developing this port
separately as a major port, and it is
still in the talking stage.

APRIL 10, 1963
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I do not know whether it is {0 ridi-
cule this Tuticorin development pro-
ject that the Government is again
talking about the Sethusamudram pro-
ject. Perhaps, they inteng playing
between both the schemes without im-
plementing either, only to disappoint
or to deceive the public,

India has got a coast-line of about
3535 miles, but still it does not have
an unbroken national seaway for its
coasta] trade. We need such a route
not only for trade but for security
reasons as well. It was to prepare
such a scheme that the Sethusamud-
ram project committee was formed
under the chairmanship of Dr. Rama-
swamy Mudaliar. This commitlee
was Bighly qualified for the j;ob. Mr.
J. R. Davies, Nautical Adviser to the
Government. of India was one of its
members. Land and sea surveys and
investigations in the project area
carried out thoroughly. All the tecn-
nical work was done by Mr, J. R.
Davics ably assisted by other quali-
fied members. Accurate maps were
drawn. Both the navigational and
financial aspects were carefully asses-
sed. Quite a comprehensive and ex-
haustive reporf Wwas submitted to
Government in April 1956. Now the
Government comes and tell me that
‘the question of taking up the Sethu-
samudram project will be considered,
when the correct cost of the project
is known’. This answer given by the
Minister for Shipping, Shri Raj Baha-
dur, which I have quoted is really
amazing. The final figure arrived .at
by the Department of Transpori i
1958 was of the order of Rs. 26—30
crores. The scheme was then drop-
ped, even though it was found to be
productive and remunerative. It was
dropped on the usual plea of finan-
cial pressure, inadequacy of funds.

Shri Raj Bahadur: Is he reading
my statement, that the scheme was
found to be productive and beneficial?
It could not have been my statement
because the return expected on the
basis of Rs. 26—30 crores was only
between 1.5 and 1.7 per cent.
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Shri S. Kandappan: It is not a ios-
ing scheme.

I would like to point out here that
the Sethusamudram Project Commit-
tec report was the culmination of a
number of surveys and investigations
preceding it. As early as 1919, there
was the Wolfe Barry scheme follow-
ed by the Bristow scheme of  1926.
Then an expert committee headed by
Mr. Palmer probed into the matter gnd
the Palmer Commiitee scheme was
prepared. The then foreign Govern-
ment did not pursue the matter fur-
ther. But soon aftep independence,
our peopie had high hopes. Now I
think our people consider whether
after aj] the DMK is not right in ac-
cusinz the Governmen! =t Doihioas
an glien rule to them.

Let me briefly relate the advantages
of the integrated project and leave i*
to the House to decide the reason-
ablencss or otherwise of the shelving
of this project.

First, we get an uninterrinted
nationaj sca-way which is a muiter for
prde and prestige to us. Also it is a
matter of sccurily for which any
amoun{ is not too much.

Seccondly, this scheme opens a shor-
ter route for our national coaslal trade
as wel] as fop internalions'  trade.
Saving in time and distance is consi-
derable which reduces the cost of traf-
fic to about 20 per cent on the aver-
age. Ships arriving from the west {2
east save 265 miles in case of Calcutta,
304 miles to Vizag and 362 miles to
Madras. From Tuticorin to Madras
via Colombo, that is, according to the
present route, the mileage is 750. If
the new route is opened, the distance
will be only 316 miles. From Cochin
to Madras, there will be a saving of
44 per cent.

Thirdly, ships are not exposed to
the hazards of the naked sea. The
natural formation of the Gulf of Man-
nar and Palk Bay, both bordered by
land on three sides, tend to make the
the navigable waters contained there-
in more favourable for shipping than
the open sea.
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Fourthly, the internationa] trading
ships that touch Colombo will take
to our route since it will be shorter
and safer.

Here T must mention that the Tra-
fic Survey by the National Council
of Applied Economic Research con-
firmed all the salient features of the
previous Sethusamudram Project
Comm'ttee’s report, The findings of
the Council clearly prove the aul-
henticity of the previous report and in
fact it shows that .he Sethusamudram
Project Committee neither underc:ti-
mated the cost nor overestimated the
net revenue return. But still on ana-
lysing the survey of the Council, the
Government felt that the expenditure
would be more and t::> revenue re-
turn would be less.

Finally, 1 would like fo remark
that whatever the result they arrived
at, the project was found to be a re-
munerative one. According 1o the
fina] estimate of the Department of
Transport, the net ﬁpancial return was
calculated to be of the order of 1.5
to 17 per ceni.. to which the Minis-
ter just now referred.

Even if it will be a losing scheme,
1 say there are ample reasons for exoe-
cuting ‘t, and executing it immediately
without any loss of time,

s Ao fAo waw (TAMT)
T TEET, ST WE A F AT
frar TR ferd & g aEn HTATT
ST Mg § g w7 Feiaae
fafeedt &t aegarg 2 E W7 I
Warem & e F1 oY FerETE T
gw’lﬁmm%mﬁmﬁ
quf 21 Y & | Afaa & g g 3T
|TEAT

oY Aamd gt gRT § Al
forr T ST TISAT § TERTHZAA
#1 < & IOy Wi ® AT de
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[5 aro fo w2w)
£ R 9% F70 AT FEATHY faerdt
)

T2 §  HIqE GIHA AN 2T
&7 AT TEAT STRAT E ) & e
U E | WIS R § oaws ¥ 4w
WZUEIE  OF A9 g% F AW o
ot & | & A S F g ar a1 A
g a1 fF 37 51 7 AT Yoo §4
dg e fraay € 1 ot & faaw 7
at 77 Mz T2 & Ffaw fags & amo
FF, AT ¥ OAAIT JF AT AR G
AT TF 39 &8 T F¢ 5199 989 ATA
¢ AT AT AT T AW F qTAH FT
%1 & 91 {5 gedre #1 serna & ) 9w
W 99 F qEF W AT A A
T TET A weG ETed B AR @
i §  WET WEWSTEE AH HiT
QEF AT A AT &7 § a5 ML AR,
FAF A AT IR N A & FAY
AT T & FT4 qF A7 741 77
{AfFT A wqm § S w9 @
far oS gw @t W@ oww g%
T A | qA OF F 0y 72 F AT
TTIRT T T T | H g &
g FATAT IA FT FIA R FL THEL
[eiE SRERL I TI CO aC 1R (ol
AN Ay qur A wmowea &
W 39 g1 9T Efew o oI | T
7 TH AT FT HTH A AL ERT AT
iwx &% = gFAT 2 1 N d 0%
awATa # fage sam, fe 9 oo dfew
T AAW, FJAF T IH 92 dfew
wF AT | a7 47T g @ O 37 At
9T T 3T =ifEd |

o S frae @ suET T aT
TH 39 3@ g § WifE g% wE A
FET FYAT Y fAe oA | gwi et
AT AT H WO AT WEH AT AT

APRIL 10, 1963

for Grants 9060

g a1 2w IEd 2 5 ouw 9% w1 TEar
SF g1 Sar & 1 ag gre gm fTare
F GT & AW N & | K oowu ¥
HIYHT T, FIETF 7 SETTE |

“Providing Cement concrete
surface and asphalt carpet to
Bamanbare Rajkot section....”

That means one lakh hag been spent
for North Gujarat for this

“Providing 13” premixed car-
pet etc. to Porbandar Kutiyana
sections of Bamanbore Rajk<t
Porbandar Kutiyana Sections of
Bamanbore Rajkot Porbandar
road—

=i {98 & €3-9¢ H 9,00,000
v % feare &

“Providing 14” prcmixed carpet
etc. in Jetpur Uplete section of
Bamanhore Porbandar Roagq Na-
tional Highway—

7wy Mg a9 €3-9¢ § 3Iy,000
g @ fenie g 1

Construction of Morvi-Maliva
Section of National Highways—

T3 fAd ®H € 3-2¢ | 3,%0,000 7T
ez )

ZF Aq A & FF X @A F
atew Zrm 5 a7 @ G5 qiavg w1
mT g | F§me & ford g o auT sa
w177 T & faan o ver 1 Tey for
w7 w2 fa e 7wt §ev H AT
ML w7 agh & Gav w2 A7 A s
2 7= = gz aut A€ qe & fa o dar
gasr feam snar & a8 wwe @7 9T
@Y FW g A A ? W wE GAC
TS qAE  forad w@aw w1 S da
fom s SEFTEE ¥ T HZE AT |
WIS SAFT AT AT AGT ET § |
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IAF W7 QAT (T WA FTEHE |
oW waar 77 ¥ frar owmw gAEr
FufeT =0 § ST AT | @A A AT
oAl & 0 93 &7 awit &7 g9 HiT
AR AT F ATE AT A f=ar
ST & S e Foavw IR g
TRY FI E ITT AT IAAC AT Y
form smar ¢

& oue faafed 43 71 a37 a9-
anT =Teat g 4 a7 faega afas, fa
o7 arsgw ufon, @ Wv Suv mIa
T AT HIT F704 F7 A &A1 {247
s wifEd | AN ET-aAg T
AT AT wigdy LT TR q HT
g fogy &% g & = @
strar @ wfew a5 = 4@ far s 2
AMNT T F1T74 WA TF T AL A
AT} | W AYE ¥ UF gEU €
grig SiifE swme, faestare, A
& 79 aF o1 § s W1 o wfam
TE AT @ 1 T AV § A AT §
et & 5 gATe qRaTaE A @9 A
¥ 731 97 Wy Y areq, fadr e AT
FUE Gz ZHaT A & ufar ¥ §
7T a5 faega wv ofvar §, =t oe
x5 AT Aqwif #7 ga & fAo ard
grfass =& g & a1 7 gEE g
fF =a & fao ) srfawa A =ifem )

& & wfafes 78 g faaga w7
¢ fF a99% & arg WY AmAe ZrER @
BT FiF A2 4ZH § | 99 & IO FF
AT ¥ UF R §T IT g & foed
ST AATAT FTT Yoo THFT TTE 31 & |
qE g g Qe graq § @ AT w1
w1 T aw o #=1 frw g 1 )
gl & fF 3@ aul & R gEd
ZEA am AR WA

S A ETEF a9 F AL {
TAT AT & TZ WA § TOAIY, GHYT
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T1g AF FONT 41T 2 14T & 1 gHfAg
7z o7 M) I8 & orar & fE g9 A
2\ AT AT | T AZ 2% AEL AT
s @ am gfew atm F1 9 fag
ST F AR ET ST | W qE IF F19
T 2 @Y T FY 39 F) WIT A T4
AT T AT & 1 AT gara § fw e
g & A H W) 3w HET

& qro 0% &0 fourdse & T H
%9 fdea #ea1 ngar g 1 §9 A
¥ gt 9T 70 fF e fegRde &
FTH Hogr AG) S@AT & | IAHT qET
FgT famft Fa< 81 &1 g § AR
§ ot =g fy dwew fewdne w1
R g TR ¥ Ty | Dwew  gfew
T g g oy fawmd | L.

weae AEEA ¢ AT §IE FT
qRT gt &7 @& |

it ato fAo @@ @ Weger wEEw,
g ¥ gAad agd | 1T A
T gwfed wr § o 38 | AR
o § avaw sk faa wr
)

TqY AEAA : AT AT |58
oA A G/ a1 & W g I Ay
TR

*ft Ato fAo wda : wiwt & faw
g ifwdr M @ fadza AT T
v far

o FfET T FF AT F G
d I e 3, e ¥ A gER
s & fay adr agfaas & 1 T8
mar & fr G feadde & A9
F Fawfdl 1 N § gaw Tw® G

g 3T 1 Iy oRehT awy
qeft & s feefaamt g § oo
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[sfr.are f7o qzd]

wdsy FT AT FIT § 1 FIHr dIq
¥ T3 7z & A fafesyt qgam
&far 3 2,3, 3, 3 ANy, ¥ "
qT [T 95 & ¥T 39F fardm
gfea feqrtie & ux faardl. o faey
AT g F1 FAT ATIZ F qFAC
g a@r auzfEa aar A" yaEAq ¥
fag faody &1 ¢, 3 vmar 2¥a0 g
o7 39 T FY FIC T ArASAT qieee
fearediz ¥ wd=ifeat w1 g7 7 &1
FTIR QEEEA 1 RS GAT frare
LA AR e g g G A 0 e o T
At Aw @ aTAT I AT G FrE
s g g & red aday
Aify A Agax W SamAI ¥
w2 ¥ AT gfaardt @ fowan
| 210 AR a8 F@) faar i
ITF WA F A3 5 @ FEE" #
T & AT A IT5 TAETE & F
gafaq waw grr § 1 of st
w1 fafae Y & dt sER
WE F FAiEl 7 ATaTe qEEedl
T TFEE TAT T wewrd Mg ¥
wrr agfaad gorw # €F | qF s
7 fazam § o = Srefas ww gzt fr
s & fad w7 wrawgs gfaamt a1
WIT FEGT |

o & ak ¥ ag fadew Far
wigwr g fe ga ®rew ST W
o q faaga &7 § | ¥ gAv § o
3 7 forqar dar aet & qogeaT OF &
fay = wifey saar foar & s
t wfr w@mg WA F oFAN
sgr & | T S AR g A1fgd |

T 9 F mwRT GRS e
T ¥ 9% &g ofr gt g a4 W%
€12 T off 7@ § w9 I a9 &
TFEITE T FTAFIT TAAAT | AT TE
TAR WM & WY § | & 59 A1
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# & fa,om 91F & 3377 far wg
AT qTwF QIR 397 63 i 1 9|
gl § fe 99 agiam e s &

ZAq ¥ wmiy N OTGHe & oy
ar3 feT ag® ota = que 2ard m
Y I 3% Jar W v | # 5 S
T AT S T FETGE AT G A7 AT
F7ar g f& ag A W e 39 Taa-
g FT A | IS JTY g9 3G
@y 7 a7 1 Ffwa w2t aw
AT FT AEAF 2 a8 2% & ;T A %
FIEFTET A T WS A@ G IAT
gFT 1 AR g fw ganr efem
TN FAY ST AT I N F
e woar 9 7 fx agh av ogmtag
oqig g A7 § A FT G5 |

AT A 4 @ F A1 UF GLE T

(S ca it A S A

fafaeer o3 & @Y 72t 3 s9aT & 39
& 1 3A W ITAT T Y T G |
Fgf TR AT TEIFAT I8 [ Frar T )
59 g3 a7 av feq Igaway <@r 2
zafem IgT WY AATIT FT ATFAT
TifgT |

qeas AP : HI AT G
FO @ 7 A AT 3 A1 |

»fr Aro fro @@ : AR T T
TRIge S fafer &1 &7 @we
& § faeeiil # 7 9 s I
g aF A gun {7 g gt a7
drgw ad X 4 FOF Yoo B 1
IAFN AR N G G F fad
R o IAF HIT T I o0 Iq &
fadr g7 vl ¥ erae are sfe Fr
ar giar & ga¥ fad o Qo
F o #nifs geF @ F IAET
FF guT T@y A HE IqE
fae #we vz fewdr fafeedt Fed
dfa 9z weea T ¥ AT ¥R
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f& = =g F@n I 9F At fan
JAA F IAF gT FRET GUT g1
JEE 1 AN qrfAr & fF oA wEey
T F A A N AR FEAW™F FIH
I5@ |

geney waww, o fw oag
g1 wag faan 99 g R gu
& qody SR 9T &AT E

=t g fag . geae wERy, &
AEAG it SRS T #1 gq a
F fA7 HATRAT AT E fF dwe A
afgat & IEW A gEEE-AeTST
¥ Fm frmr . & 99 &1 S TEogm,
g F1 faara F G Y v @ 1 faTa)
#F offaad ad aga AW £ 1 99 &
AT H AN T FT AH AT § AW
# Y g @, ag oY aeETenT & ey
gt afaagd & | O 98 39 T HY
A Fq, AT 7T faFhd & g1 STy |

1 wHr gfrafedr F  gwEue
Tfrast & feomm wvramET §—veay
gfrafadt #d wot affafeedr @—
fF T g W & a9 a7 ¥ w9
W, At A WA F w9y @, av
Tz & g o ¥ g A 49 @
R ATy T e e
=4 {9 99 ¥ w= TOF o ¥ THL
FAAE L |E WA aga @
feard g & FRd § 1 g Ay
fera, OO FY faewa, A
F Fwal N fewa AR @ @
fegwa, 7 79 fevmd &1 &1 "%y &
TR AT FH F o Ag¥ war &
o, A1 A S g7 2Y s,
IIEAE FT AGAT g g1 AT WK
ZHF QO AT AGT FT AGAT W @
g I | T fa¥ 59 ¥ saRr awd
7g & fF M F17 AT 77 47 ¥ g1 Fwar
£, 39 W qiF T 7 @< Y S
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TR 3 H T Y AT el
2 wx w0% A way & 4L ama
e Fgd argr § 1 wwder #
g FT A FERET @ AT awET
Fre fas FTC &, a9, @A AT
TR T T TAT § | AL W FY
gred Az & fr o far =y o«
AR 32 AT § W Agr 97 A%
e FTXE | o uwo, forgae Uz TTeat
I, To o Hlo HIT Yo o Hlo
mifs wa whwefEl £ #7 I F
g zEF F)fas S § g7 R
AT @Far 2, faw A o 2w
¥ g P o o@war @, AR fEEY
T & gL AT far o wAT

T WA A A A TS AEF -
AT ¥ g UF WEA FV g fFAT &
oY I #7174 &, AV A A= TEL AT
foF faeett § €Y g9TQ FTEHT TEfay @
7T I & R IT 1 Fard Al Ay
g T F =w F ey R qe,
ArEAT S A FeqR 92 g HIQHY
™ ford @S WA § fF ITH marq
TE At 3 1 a7 a37 A FH R
WL UF R FT AgAT AT o9, ar
F g § 9% WO g ghAr 2
FTA ¥ 93 FT § R fiwera &, s AT
T Jar A FT TFQ, A A7 E, S
oTIE &, W FWT &, S T WY
T IS & | AR T A g
A & famar =Y it
¥ for & o wF AT §, 92| Ay
T FT qFQ &, 3 g FT ARE
¥ oo fAr @S WA fF ST F gErd
g frr & | TE WY AEIET FY A
¥ qrar G & W I TEAT T
FTAT A(ET | 9 qF A€ A F
IR ¥ 73 Sfqaw TE geT AW, a9 aw
T AET g9 T8 & AFAT & | g 9
f5 37 ¥ %< 99 & fAY qRwARA
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[+t gmarr fazg)

for gu 24 AT o Ay #, A
Tg TTEET AT AG g & 3R
fF7 F21 ST § FIRE FT AN ALY
%1 FX@E FT TAW AT OF TR N
FAFAT Z, W IT AFAAA FV
Feared ¥ fagr 9@, S ouE W
¥ 5T UFAE AT TF | TAN FT AWM
FEICE 1 F OF N A FY AT
g fagiv ogd AW ¥ ifwe adar
faa § W7 Y 87 38 gu A wy A
gfem FT a7 &1 FAaST S
g AT T w0 @ & A I afwe
ey o2 far gu &

€A W 9| #1 g & o i
TTET T ], IAR! G Y | FA
faem T W¥,5) 9@ WA FT &R
FTET AT | ¥, 95 ATE &L FT 349,
Z9 qIqe, "I 9% FgEr T oE o
Yo ATE TWA FT A G 0
FEEr T g 1 g e dNd W
Y,02 HTE TQA FT 99 agTET AT
&) Zgd 9 3¥o W@ A FT
R @@l T g A uTdEe "R}
HF=q 9T 3,60 WM WY T AT
T T ) T A< FA@ faen FT
YY¥,58 W1 €Y TS a2l T4 R |
TTEHY §13 O Y qITY F347 3, T,
SRS AR I 9 Y w«qr §,
afea faafy v 8 & a8 &) o ot
9 T H, A FIAAAE AT , 74T
&g ALY W AT § ) SAAGHAAR H
g A AT WY A4S T | g8 9|
¥ AT Y @ F ot s wRE AT
H qeaT 8, 972 9 #99g q AT Er
HR ZH T AT ATHT 7 FT HAT T
HFAT §, 98 g€ FA9 ¥ foqar §, qq fw
FUIHATE FT ATA TG FTET § | WX
AT qEGATE 9T g, a1 UuEAA
Ffafplaa ®1 @ ¥, WEHT XY
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fofaerer FafafedaT 1 3@ 57w
FAM, 9T T A 4 FAH FOA
fod s, vy & Sfem 0w T 5 &

Far fF guR @Y o ggrad ¥
Fg1 ¢, afafaw # fgam N g5@
T} 1 57 & JgAY A 47 § e 2T
FToreit ¥ wtfoA ant & A & vy
ferr s 1 gT uw wiE ®, Jgr Mo
T §, & AR TS G AT AR
I FT AT 9 FAE o0q T fRT
T | BT A A IAAT AT ¥ fAU
Fiferm Y @ AfFHa Afqigy § ITH
fan fogdsm F7A & sAfEs= W
TAFTRIRAT agi AT aR-a T
ERIT | ATHTT I AW FV G gl
21 gt foardem F afan av v
TS T, TEEETE W FAFAT F
12 97 fegr 9, FWitF T8 W W
UF gAY FT FHT F QA F AFT |
T G AT FAT g, aY (Afawe qrga
IOFET gL FX AFT §. ) w7 e
qTEF T F &, 1 g I AR
IAHF gL FX %S & | Afwa afafqd
# vF wen g3 fovnar &, |z e &
T FAT §, GF GIT G F AR WL
F1 (T T & | A W UF gAC
Fx Fiwal F1 g @Y frar a1 @FT
A, qET TS TAT 19 FLAT G,
A T BN IR NF FLAIAE | ATHA
Afafes # gg ama 79 & 1 afew agr ar
6 a1 ag fogaa wdh g fFoa)
WFT grgd ® efiF Argd Fal
ST &, AfFA IT AT S AT g AT
T faeelt & 1 @ F g § o, A
T 27 3% &Y et A 9 W g
T G FQ 9, AfFT g T AT ]
Ty #7 §, Y efiHT qgw ae § )
TR g T T FR, A ST g ;Y
&N Y gad ) 7 faeat &) afew &
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@A AT F AT AT qAAT 3H
fom ft wzr ¢ fF ofF< a@m ¥
wErER ¥ “wrsT, wET g
famr s st fF &Y fadee faan @,
qifwaTE AT dEEdE § A oE A
T FY qET g7 W TEAT F, Al
wfafgq  # @&

weas AETT : 9 TH o qgt
fazrar mi & f& & @ 7 7% 1

st ggar fag W) Zw AW agt
I TAAT A7 § 5 &9 oy 7 70 7|

gfafea ¥ gz feafs 78 2 1 o=
TIAF ATEET FT TAAT FT G FLF & A0
F1€ TE IW F qF AG | Wedy 09T F
T UF FTEAT AT AAAT FT GL FA F
ferm #7€ g A€ @ 1 T g v e
] T F G A A fAC A% g
9 ¥ | zafen fdas 31 gea T
2 T waefAdt gF SifEn | AT
Treg 0% At fa7 Y AT qqArs FIAY
=TT | swx Afafaw ¥ foaga @,
ar I H TA-UimarT a@ o

S AUT =T £, A aF 39 A
FE T TE gE & | WA A
ST T ¥ AT g § g
far &, afa oo 10 @ &7 a7
IS TF A TET (2T @ | ST G
T H ST AT g, I AR TF AT
¥ ATEATL 97T § | 99 A w9 H
T 1 FL qEFAT | qg T HIA F=1
F1 AT 3 TEAT § AT A AT gL AT
TATT FI THAT | TG F TRE WTEET
F1 919 ¥ qrEAY wArsd fear amar
| 7 A TSR agdt £ 1KY QY
o fa ez & mranft 1 Fa
g & % & A averg, T
qTEAT FIN TATY §, A ez qreex
FIga I Y S 9T 577 37 & A A
TR AT A F A2 qg W U T

CHAITRA 20, 1885 (SAKA)

for Grants 9070

fgfwa?rvrreﬁé 1 g|fam 39 FMT
1 58 ¥ 7 faar 9@, & 5 gER
WM H AT g0 § | 37 ¥ sAnfEy
gl £ | 8T UF (e qree] 9T a9y
AT faeiETY £ § A cwfm fag
TH TR FT IF GRS 9 T@AT AR,
st 3w favmrdr &1 g axg fa
TH |

A A T qgTg Y § qarE-
a3 g fa & 3 g e wF F< faar ar,
T a1 aq fam faar a1 ok greifs
77 77 faay & X g€, afew s wgaw
Fy A A, 97 BRA R AT T R
aafew o1 w1 g & 7 ) afew &
oF F3AT qE g fF g #1 ww
Fgr gAnfEAle AR TERReE £
S qF Iq AN FN qEATg AGT
agré AT FT 3T FY T AT FTH
AEY |97 AT, @ qF qg FTH Ao
TE | A ATAT AGY & | GLHTL A F L
9z ATET % g7 UF &V qredig agrs
1o

¥ oF gt Y AT AT A g o
i fefadt % fowe awt § 1 @
Fe<q & fF wwriy fefery & mor fewe
aE ! wrf qevE qEN & | oy fefet

¥ AW i Frrr g A, e ¥ E

fege SAR A T gF | W9 TS & F
feeet ¥ ww 3@ 7«7 41, fow & T &Y
vrada fefadt oy fafggr = A
# et & 7€ o | faw 3 9g F fay
a1, I9 F1 a4 g, AfFA fow 7wk Fr
i fefaeft desf og=9 4, 7 Agew
g T | A 9T A AW § MR agT 918
¥ qENTd ¥ gF gEETH #Y g faar o
gEwar & |

I TaAT gTeeE e A A
W Fri gAE JEA § A Hfvew F
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[ agmi fag)

oTET 2, §1 qET 9% 9 & UF gy &7 a9
Ealcil-

st grrdla A (FAFAI-——aferor
afeaw) @ agw mar 2

it oo fog ey # O frerd
¥ o1 o # fF dfrew aF ag w®
A TG TFaT 21 A fawpa G- 2,
are-frad @€ & |\ I oAmell w1 a3
75 TAF ¥ g9 faa o @Far 2

T F Y GG G aF geh Al
T ;T @@ a 9% are] afar
H gz @0 9, d9 9% FH A&l
T | O9TH W UF FTeEEIT Aw
fafaee & 1 73 39 A a0 T FA
=ifen, #@ifF & wafas @l #1
afea s fft & qort v @A 7 fFan
ST, @t Ifea JEY gnmr | o & AE
fafaee< FTEaaT & 91 S99 gL 0F 19
H@ET OgaaT & | 99 F g UF WA H
FTT qg=y & 1 oy fag #9F &
99T & v fafaeet & i #oq a8t
¥ T oF T ¥ U 7@ aXg 71 e
&7 3frama 3 @ & ) fE gaR agt
IUT T[T F HAF AT § T wE;A
drm Hig N g7 ¥ | 791 F @7 A9
#ra e g § A i e T T
TrRET wifug fFy @ § | 59 fewwdi
1 g1 o o wwar & 1 A ¥ e
ft gX g1 aFdT & 9T G Tw€rE A
JTErg Fgrar Ssmnt, 99 f gT oF
ot woA forgardy awam, w9 fw
gX UF FHAIY 1 gg AgAH grm fw
g9 Hif7at & sumer W #¥, 99 fF g2
e wRex ag Arn 5 & Aidy I
AT ¥ ST FIW 78, 519 g7 fAfaee
¥g @ fF § A fafaet & sa
T FE | TG g AT gR{r T
EATY R FT AT g &1 4310 |
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MY TEr aF gaR FETIEE #7
AT 2, gW 39F fau gifaw & 1 a2
framr wifs oft < sewe fFaad &
T @ IH 2 | T T ;T F7 30 QA
qrauy § =T Fifer #ifF 5w q%
T FT AT TRHIR E

T AR F A # 5w yY FOe
w9 qTE FT G A g IqF @ A
FgAT ATEAT § f T3 F7 Fw w1y
AT ZRAE 9T ST sfaqaws o 2 gewt
T I, UF TF qfwe F faw ;@
AT AR g e, o ot & 5w &y
g faar s | 5t g T Ay SmeeTES
FT 30 WY AW T A a g A
7 T8 X wfaeey 7 @ At eET 3w
W SHOFT Y qeg T 73T |

Mr. Speaker: Shri Jena.

Shri Kapur Singh (Ludhiansa): Sir,
I would like to make a correction to
what Shri Yashpal Singh nas staied.
It is not true that in Puanjab every
village is connected by roads. My
own village is seven miles away from
any main road. Neither motor, nor
scooter could go there.

oft amare fag o #F FEfeay
FgT 91 |

W W@ : W9 HeAr qrEf
¥ o1 % Wfer &7 F z@Er dwer
Edron il

Shri Jena (Bhadrak): Sir, I thank
you for giving me this opportunily to
speak on the demands relating to
this Ministry. Just as the world con-
sists of five components out of which
this Ministry deals with three of them
being water, air and earth. The
development of our country depends
on full utilisation of all kinds of
transport ie. railways, airways,
waterways and roadways. Our peo-
ple depend more on railways and
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road transport. But, in inany States
like Orissa, railways do not plav an
important role. So, our people have
to depend on roadways. Therefore,
our roads shoulq be maintaincd pro-
perly and new roads have to he built
wherever they are badly needed. 1In
a democratic society like ours people
have got every right and liberty to
ventilate their grievances and feel-
ings and Government should pay
special attention to them and chould
spare no pains to see that no part of
the country is neglectedq from any
point of view.

If we compare the condition of
roads in Orissa with those in othel
States, we will find that they are not
up to the standard. Half of the State
is exposed to the mercy of floodg that
come every year in that part. So,
the roads are damaged. Some of them
are not manageable even in the sum-
mer season, The other part of the
State is covered by thick jungles,
which stand in the way of quick, easy
and cheap construction of roads.
Therefore, it is beyond the
capacity of the State, financially
speaking, to come to the help of the
people, so far as road communication
is concerned. In view of this, I would
urge upon the Transport Ministry to
allot more funds to the States so
that they could get over difficulties
like these.

Here, I must thank the Ministry
of Transport and Communications
for taking up the repairing and re-
modelling of the national highways in
our State. But, side by side with it,
bridges are not being repaired or re-
modelled. That should be attended to.
Then, in these highways, at some
places some diversions agre necessary.
Whenever those works are taken up,
they should be taken up in consulta-
tion with the State Governments.
Otherwise, that will lead ‘o compiica-
tions.

I would like 1o say a word about
the nationalisation of road transport.
The nationalisation of road transport
is in the interests of the country and
the people. It is a very good thing.
With regard to the nationalisation of
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road transport by the States, I should
say that they should be a symbol of
cfficiency and paying business. They
must render excellent service
to the people. "The Central Gov-
ernment  should be  kept in-
informed of the results of nationalisa-
tion of road transport taken up by the
State Governments and the Central
Government should advise them at
times, if necessary, with regard to ithe
efficiency or otherw’:

Now, I should say a word about the
Posts and Telegraphs Department.
They have done well and the statisiics
reveal that the volume of work of this
Department is increasing day by day.
Moreover, this emergency has added
much to the burden of their work and
they are discharging the responsibility
efficiently. The number of letters and
telegrams has increased by leaps and
bounds. In the year 1950-51 the num-
ber of post offices was 36,000. I am
glad to say that within ten years the
number has increased to 77,000 by the
end of 1961. The number of tele-
graph offices in our country is about
7000. I am glad to say that this De-
partment has got advisory committegs
in the States. Those committecs in
the States advise the postal authori-
ties with regard to the rendering of
better service to the people. Just
like the Railways, this Department I)as
got one unit to attend to the grie-
vances of the people. They are attend-
ing to lakhs of complaints every year“
By saying this, I do not mean t?\a.
there is nothing wrong in the working
of this Department. There is no rose
without a thorn. Sometimes o¢xpress
Jetters are delivered late and tele-
grams also reach later than we reach
the places of our destination.

Then, we have got in Orissa the
Office of the Director of Posts and
Telegraphs in Cuttack although our
State Capital is Bhubhaneswar'. 1 do
not mind the DPT Office being here or
there. But it is an admitted fact that
the number of post offices has increas-
ed and the volume of work has also
increased. The DPT office at Cuttack
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does not have as much space as is
necessary to preserve the important
records. Therefore, in the intercsts
of the Department this DPT office
should be shifted to Bhubhaneswar
where ‘enough lang is gvailabie for this
office. We have said many times in
this House and elsewherc that it
should be shified but our requests
have fallen on the deaf cars of ihe
Department. I would now request
hon. Minister here and now in this
House that this matter should be taken
into consideration because 't ig a vital
point and this office should be shifted
to Bhubhaneswar as carly as possible.

I would like to say a word about my
own constituency. In Bhadrak town
of district Balasore there is a sub-post
office. It is as busy as the head cffice
as compared to its work. Bes'des hav-
ing a number of branch post offices
under it, it has got more than 20 cub-
post offices to serve. Although we
have made repeated representations
and requests, the postal authorities
seem to be unsympathetic about do-
ing justice to this cause. I would re-
quest the hon. Minister to kindly see
that the post office is upgraded to a
Head office.

17 hrs.

I would like to say a word about
fires. Fires make rural life miserable
and render the people in the rural
areas homeless and street beggars.
They would be able to take the help
of the fire brigades if the facility of
telephones is made availabje in the
post offices,—some of the post offices
at least—in the rural areas. This is,
of course, an expensive affair. Bul,
this is a facility which the post office
in the rural areas should give and the
poor people Wwill be saved and also
nationa] wealth will be saved every
year.

Before concluding, I must say @
word, with your permission, zbout
shipping. Cur share in shipping in the
world Is not appreciable and it re-
quires better attentlon. Good ports
are also necessary to promote exports
and Imports. In this connection, 1
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~should say that there is no good port
in the east coast between Calcutta and
Vizag, These two ports are always
facing bottle-necks due to heavy pres-
sure of loading and un-loadiné of
ships. They are unable to load and
un-load ships within the prescribed
t'me. Besides that, they are also far
away from the newly established fac-
tories and newly opcned mines. Hav-
ing taken al] these points into consi-
deration, experts authorised by the
Government have selected Paradip for
devclopment as a major port. I am
glad that our beloved Prime Minister
has laid the foundation stone. Para-
dip has got a beautifu] harbour. It
has got its hinterland in Orissa &nd
near about. We are now facing diffi-
culties with regard 1o foreign ex-
change. If Paradip is developed into
a major port, it will serve the pur-
pose and difficulties will be overcome
to a great extent. Because, we have
gol enough iron ore in Orissa and als®
enormous forest products.

There is no time. 1 will not annoy
you, Sir, I will resume my seat. With
these words, I support the Demands

}pd thank you.

Ah.ri Jagjivan Ram: Mr. Speaker,
1 am thankful to the Members of the
House who have participated in the
debate on the Demands of the Minis-
try and have said encouraging words
about the performance of the em-

ployees in the various depariments
under this Ministry.
;:I'hc various departments which

cofaprise this Ministry of Transport
and Communications, as has been re-
marked by more than one Member in
this House, are of vital importance for
the all-round development of the
country as also for the security of the
country. Whether it is roads or road
transport, inland transport or coastgl
shipping or shipping, whether it 1s
Posts and telegraphs or telephones or
wireless, all have, in their own hum-
ble way, to contribute to the develop-
ment of the country as also to the se-
curity of the country. When the
testing time came due to the aggres-
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sion of the Chinese on our borders,
we found that the employees in the
various departments in this Ministry
rose equal to the occasion. And that
scnse of patriotic fervour which ins-
pires one to work hard and to suffer
and to sacrifice for the sake of the
country was noticeable in ample mea-
sure in the employees of this Ministry.
Where it was the case of the cm-
ployees of the Posts and Telegraphs
Department who had at very short
notice to work in very difficult areas
with limited supply of stores and
equipment to provide telecommunica-
tion facilities for our Armed Forces,
they did the work, and they worked
very hard, and worked continuously
cven for 20 hours. The same Wwas
true of the employees of the Civil
Aviation Department or the air cor-
porations. Many of our piiots, en-
gincers and ground staff worked
continuously without a  break
with the spirit that was cxpected of
them. Similarly without recounting
further, I may say that the em-
ployees, whether in the docks and the
ports or in the Meteorological offices
and obscrvatories, everywhere were
infused with the spirit of patriotism to
work hard and hard for the sake of
their country.’

1t will not be possible within the
compass of onec hour to give a repls in
detail to all the points that havy %een
made. but I shall try to to' %, some
of the important and fundamental
questions that have been raised. My
colleague the Minister of Shipping
has dealy with various aspects of ship-
ping, ports, transport and roads, and
my colleague in charge of Civil Avia-
tion has said something about civil
aviation and air corporations.

fhere is no denying the fact that
transport is a very vital thing for the
development of the country and in the
present stage of development of our
country, we shall have to co-ordinate
all modes of tramsport with a view to
see that there is no wastage of trans-
port capacity in the slightest measure.

"
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Whether it is inland water-ways, road
?.ransport, coastal shipping or shipping
In  general or the railways there
s_hogld be such co-ordination'as will
avoid any wastage of the transport
capacity. By and large, there is co-
ordination, sometimes deliberate, and
sometimes, on account of the exigen-
cies of the situation, between various
modes of transport and by and large,
there is no duplication or wastage cof
tha{ capacity.”

With this view that a rational me-
thod of co-ordination between the var-
ious modes of transport could he de-
vised and formulated, the matter iwas
referred to an eminent personality
like Shri K. C. Neogy of outstanding
ability. He is making a thorough study
of whole question. His difficulty has
been that the requisite data about road
transport and other modes of trans-
pori, other than the railways, were
not readily available. We hope that
when he presents his report, it will
give us a scheme of co-ordination bet-
ween various modes of transport for
the future guidance of those manag-
ing the transport in this country.

Dr. M. S. Aney (Nagpur): What is
the approximate estimate of the time
by which the report will be received?

Shri Jagjivan Ram: It is 'very dif-
ficult to say.

We know that the available trans-
port capacity in the country is not
adequate to meet all the requirements.
We have our limitations. In order to
augment road transport, one has to
construct roads, widen them and
strengthan them and has also to see
that vehicles of the requisile capacity
are available in the country. I do not
want to go into any details, but we
are taking steps, with the resources
made available to us by the Plann‘ng
Commission, to widen national high-
wave, +n have two lanes instead of one,
to strengthen the bridges to constrnct
the missing links and also to construct
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bridges over the rivers where there
are none. ) By the end of the Second
Five Yca¥ Plan, there were nearly 125
major bridges which were lacking. By
the end of the Third Plan, we will
cover many of them. It wil! be only
19 cuascs  where the construction of
bridges will not be undertaken So by
the end of the Third Plan or by the
middle of the Fourth Five Year Plan,
we will have covered most of the
rivers where bridges are lacking.

iIn congested cit’es, it has become ne-

cessary to provide diversions to impor-
tant roads, whether. national highways
or State highways. About national
highways, I have suggested to my ad-
visers that advance action for acquisi-
t'on of land in congested cities should
be taken so that in the beginning of
the Fourlth Plan, we can undertake
the diversion of important roads in
bigger cities. Al]l these aclions ave be-
ing taken in order to remove the bot-
tlenecks which ex’st on our, national
highways and trunk routes.” But it
wil] not be possible to provide double
Jane on all the national highways in
the Third Plan. As a matter  of
fact, arising out of the emergency, we
had naturally to concentrate mor: and
more onh States which falls on the bor-
ders, and very quick work has been
done, and ‘s being done, in Biher,
West Bengal and  Assam. I must
take this opportunity to express my
thanks and appreciation (o the band
of engineers and worke~s who are
engaged in those works. They have
assured us that before the monsoon
sets in, they will make a thorough
road available to us upto the farthest
point in Assam except for onc¢c major
bridge over the Kosi river.

There is much scope for developing
our inland water transport,\ But to
think at this stage of joininE some of
the major rivers by digging channels
will be too ambitious a scheme. Not
that technically it is nct possible or
feasible. But the money required for
that will not be available. But as the
Hduse is aware. we have been taking
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some action. The Report of the
Ganga-Brahmaputra Water Transport
Board has been presented. If is pro-
posed to make the Ganga navigable
from Banaras to Allahabad and fur-
ther up to Kanpur)if possible,

Sh:i Indrajit Gupla raised a ques-
uon about the joint steamer compa-
niles. I may assure him that the com-
pany he referred, IGN & R has not
gone into liquidation. There hag been
amalgamation with the Rivers Co.,
and the Indian assets of the IGNR
Co., are proposed to be made over to
the Rivers Co. That will make avail-
able to the Indian business some
foreign exchange. There should be
no  apprehension  that the in-
terests of the employces will be
affected in any way. The ¢mployces
will be taken over by the Riverg Co.,
and there wil] be no change in their
conditions of service and-thee will
be no retrenchment. Of cBurse, whe-
ther there is amalgamation of the two
*ompanies or not, the apprehension
vi some staff becoming gurplus to re-
qujrements when certain new methods
are introduced has to be provided
for, but arising out of the amalgama-
tion of the twon companics, there is no
danger of any retrenchment of  any
employee, or their terms and condi-
tions of service being  modified to
their disadvantage./Z

Shri S. M. Banerjee: But is he
aware that the Joint Steamer Co. has
informed the union concerned  that'
there might be retrenchment because
there is some schemec?”

Shri Jagjivan Ram: I have just
said that. Not one person will be re~
trenched because of this amalgama-
tion, but due to other causes if there is
danger of retrenchment, certainly we
will look into that, but arising out of
this there is no danwser.

Shri Indrajit Gupta: My point was
that the Government gave such heavy
subsidy. ...
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Shri Jagjivan Ram: I am coming to
that, I have not completed. The other
thing Shri Gupta raised was about the
loans that we have advanced to that
company. He  asked whether they
were amply secured. I may assure
him that all loans that we have
advanced to them are amply secured.
We advanced Rs. 30 lakhs to  the
IGNR Co., in 1958. They have so far
returned Rs. 12 lakhs, and the balance
Rs. 18 lakhs is outstanding. This
amount continues to be  secured
against the assets of the company.
Then we further-.agreed to advance a
Joan of Rs. 1 crore to them for the
rehabilitation of their fleet. The
money has to be advanced against the
work in progress of the vessels that
they are constructing, and that loan
also will be secured against the vessels
that will be constructed.

The sale of this company will be
subject to the acceptance of the
IGNR Company’s liabilities by the
Rivers Co,, in regard to the loan that
is outstanding against this company.
So, whatever loan has been advanced
to this company, care has been taken
to see that it is amply sccured.

While on road transport, 1 would
like to say that ‘we have been taking
steps to see tha™ the irritating and
harassing difficultics of long-distance
carriers in taking frequent endorse-
ment on their licences and permits is
sbviated. ) Already, the Minister of
Shipping has given dectails about long-
distance permits. We have also been
examining whether inter-State and
intermediate stages could be taken
care of by issue of long-distance per-
mits through the different States.

The burden of taxation on road
transport has been raised. I do not
propose to go into those details. The
union of transport operators—some of
their office bearer—saw me. I have
asked them to work out in detail the
incidence of various taxations both
Central and State. In that case we
will consider what could be done in
the matter.
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Shri S. M. Banerjee: They have al-
ready submitted it to  the Finance
Minister.

Shri Jagjivan Ram: They have not
worked it out yet, I said ‘both Ccn-
tral and State’. They are working it
out. But faced as we are with an
emergency, every source will have to
be tackled to add to our resources
and {¢ find money. If the transport
operators have to contribute to  the
national exchequer certainly the bur-
den will be on the consumers, the
patrons of road transports. Thereforc,
we cannot say that all the taxes that
have been proposed are likely to  be
reduced or curtailed. But/it will be
our endeavour to sec that much of the
impediments that are there in the way
of long-distance road transport are
eliminated to a large extent.)

Shrj Indrajit Gupta and gne or two
hon. (Members also raised the ques-
tion about the increase in the percent-
age of foreign participation in  our
merchant marine. I may assure him
that while there may be an increase
in equity participation from 25 to 40
per cent, I have been very careful
that the other conditiong ag provided
in the Merchant Shipping Act remain
unchanged. The chairman, managing
director and three-fourths of the
directors will continue to be Indians.
That provides ample safeguard.) There
is no intention to come to th® House
with any proposed amendment of the
Merchant Shipping Act in this respect.
So, the management will be in the
hands of Indians{ Efforts are also being
made to see that in our merchant
marine the number of foreigners is as
low as possible. )

Shri Raghunath Singh: Thank you,
that is the main point.

Shri Jagjivan Ram: It was said that
there should be some reservation for
coastal shipping and liner trade and
that those companies which have
forty per cent equity foreign partici-
pation should not be permitted to
operate on coastal shipping or in our
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liner trade. According to the Mer-
chant Shipping Act we cannot discri-
minate while registering a ship under
the Indian flag but it is always open to
us by administrative measures to see
that there is no justifiable competition
between the various companies. So far
as coastal shipping is concerned, it
wil] be for ug to decide when to uti-
lise ships for coastal shipping and
when to divert. Occasions may arise
when in national interest we may re-
quire many of the shipping companies
to divert their ships for coastal ship-
ping.

Shri Indrajit Gupta: Thank you.
But the same company might divert
it even without the Government per-
mitting them.

Shri Jagjivan Ram: That, we will
see. In coastal shipping most of the
cargo is being provided by the Gov-
ernment itself. A situation has arisen
just now when we have to transport
very quickly large quantities of
Burma rice. Naturally we will have
to divert some of the liners also to
-coastal shipping. But care will have
to be taken. Naturally they will go
in tramp and tankers, but, as I said,
a situation may arise when we our-
selves will have to utilise them for
coastal shipping, and that cannot be
ruled out.

About the Jayanti 'Shipping Com-
sany, I can just say that Government
1as taken ample precautions that
whatever money is advanced to  this
company is fully secured. There is a
feeling. as hag been said by my hon.
friend Shri Indrajit Gupta, in other
companies that this Jayanti Shipping
‘Company have been favoured in cer-
tain respects. 1 may say here that if
any other companies want the same
terms as have been offered to the
Jayanti Shipping Company and are in
‘a position to offer the same terms as
Jayantig have offered, certainly I will
find no difficulty in giving them the
same facilities as have been given to
the Jayanti Shipping Company. One
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of their foreign partners is in trouble.
I do not know how it gffects us. It
does not affect us at all. He is not
only in trouble but he is on the point
of crash. But that doeg not affect the
Jayantis or the Government.

Shri Indrajit Gupta: Is the Gov-
ernment loan secured against the cur-
rent value of the ships or against the
original value after depreciation?

Shri Jagjivan Ram: That applies
only to a few ship that have been
purchased. We have not advanced zny
loan for the Liberty or the second hand
tramp ships that they purchased The
loans that we are advancing are
against the new ships that are being
constructed and up till now I think
we have advanced only Rs. 20 lakhs
to Rs. 22 lakhs but the ships are
mortgaged to us.

An Hon, Member: Rs. 42 lakhs now.

Shri Jagjivan Ram: Yes; Rs. 42
lakhs now. So, the loan is secured
against the new ships that are being
constructed and the ghips are mort-
gaged to us. So, that ig amply pro-
tected. About the Bombay-Ratnagiri
service, I can assure my hon. friend
Shri Raghunath Singh that we have
resisted all proposals to increase the
fare of the passengers. And we will
not permit any increase therein.

About the Haj pilgrims, the Moghul
Lines had no . difficulties. The
difficulty was that of foreign ex-
change, and because we are so short
of foreign exchange the number of
Haj pilgrims was restricted.

Small points have been rai$ed about
a road here and a road there. I do
not think it will be possible for me to
go into those details. But where re-
sources are available to us, we are
taking steps to remove such of the
bottlenecks on the national highways
as are possible.
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Mr. Speaker: Hé is in a hurry. In-
stead of walking on the roads, he may
fly by the plane.

Shri Jagjivan Ram: Well, when
occasion comes, I do. Now/I wish to
say a few words about thekPosts and
Telegraphs Department which is one
important department. We decided to
cover the rura] areag with postal, tele-
graphic and telephonic facilities. The
criterion that we determined was that
every village with a population of
2,000 or more will be provided with a
post office, even if the department
had to incur a loss-of Rs. 750 per year.
And by end large we have covered
all the villages in the country with a
population of 2,000 or more. I am
speaking with reference to the last
census. }JThe 1961 census figures are
not available. Maybe, if my hon.
friend sends any name—

Dr. L. M. Singhvi: That is perhaps
out-dated by ten years.

Shri Jagjivan Ram: It is out-dated
by ten years. But the latest figures

are not yet available. That is the
position. .
Shri U. M. Trivedi (Mandsaur):

That is correct. Even the list of post
offices is not available.

Shri Jagjivan Ram: If one wants to
get it, he can ‘'get it.

Shri U. M. Trivedi: We should send
a telegram to realise it.

Shri Jagjivan Ram: I do not know
how my friend confuses between a
post office and a telegraph office. That
is how perhaps he does not get the
information.

-
{ We have decided to take a group of
villages with a population of 2000 or
more within a radius of two mileg and
provide post offices. Therc are many
villages on this basis which have not
been covered yet. During the third
Plan, we are going to provide 20,000
post offices more. This will take the
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total number of post offices in the
country to nearly 100,000.

About telegraph office, we have de-
cided that all district or divisional
headquarters, tehsi] headquarters and
thana headquarters will have a tele-
graph office, and also places with a
population of 5,000 or more.)

Shri P. R. Patel (Patan): There
are villages with g population of more
than 5000 but still they do not have a
telegraph office.

Shri Jagjivan Ramn: I have not fin-
ished my sentence. We have covered
nearly 75 per cent under this cate-
gory. We have not yet covered all.
The difficulty was with stores. We
have sanctioned this at many places.
Mr. Trivedi gave four names. I may
inform him that the schemes have
been sanctioned, but there has been
delay due to the shortage of stores.

Shri P. R. Patel: In my constitu-
ency, even where the village hag a
population of more than 5,000, the
condition put for giving a telegraph
office or telephone is that the village
people should pay a certain amount
annually towards the loss in cash,
even though the population is 6,000.

Shri Jagjivan Ram: Even up to a
loss of Rs. 1,000, we start the tele-
graph office. But if the loss in much
more, it will be difficult.

Dr. L. M. Singhvi: Should not all
the panchayat samiti headquarters be
covered as a matter of policy?

Shri Jagjivan Ram: We are, examin-
ing that.

Shri Joachim Alva: The entire po-
licy should be changed. The poor
®pedple should not be asked to pay.

Shri Jagjivan Ram: Certainly if Mr.
Alva suggests some method to get
more money, I will change that policy.

Shri P. Venkatsubbaiah (Adoni):
How can the income of a particular
village be assessed before a telegraph
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office is opened? What is the method?
The method is defective; you will not
be able to do it.

Shri Jagjivan Ram: Whatever me-
thod is there, that method is uniform-
ly applied. On that basis certain
places are found to be remunerative
and certain places are not found to
be remunerative. Whatever criterion
is applied, it is applied uniformly.

Qn regard to telephones, we have
shortage, especially in the four big
cities of Delhi, Calcutta, Bombay and
Madras. Delhi and Bombay are the
worst in this respect. We have large
waiting lists. More we try to clear
the waiting list, we find that the wait-
ing list is increasing. In the rural
areas, we have increased the number
of public call offices and even long-
distance public call offices have been
provided in a large number, but still
I cannot say that we have been able
to meet the demands. About the ser-
vice, I am not here to claim that the
service is quite satisfactory. Person-
ally I am myself not satisfied with it.
But there are certain obvious reasons.
So long as we have overhead wires,
the danger of interruptions is very fre-
quent. Whenever there is any inter-
ruption the line is dislocated and
naturally the communication cannot
be established. The only remedy is
to have undermground cables. That we
have undertaken in a large way. The
co-axial cable between Delhi and
Calcutta is going to be completed
soon, and then we will have uninter-
rupted communication between Delhi
and Calcutta and all the places on the
way. In the same way we are con-
necting Delhi and Bombay and Bom-
bay and Madras.)

Shri S. M. Banerjee: Why not Kan-
put also?

Shri Jagjivan Ram: Perhaps my
friend will have to see whether Kan-
put is on the way from Delhi to Cal-
cutta or not.
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Then, Sir, in the rural areas in res-
pect of distant places we are tryin
to strengthen the land lines. But the
telephone system is overloaded. When-
even there is a shortage and there is
a demand, we cannot provide a new
connection or a new line. So some
extension is given. Every extension
means heavier pressure on the system
and loss of efficiency. So, as I have
said, there are many grounds for com-
plaints and we are trying, with the
resources available to us, to increase
the efficiency and to give satisfaction
to the patrons of the P. & T. Depart-
ment.

Dr. L. M, Singhvi: Has the hon.
Minister ever tried himself to put in
an ordinary local or a long-distance
call and find out the number of diffi-
culties that he has to face?

Shri Jagjivan Ram: It wag thcre-
fore that I said that I was myself not
satisfied. He has not followed me. 1
do put in private calls myself and I
get the experience. When 1 experience
some difficulty I do call the officer
concerned and tell him the difficulties
that we face.

Shri Joachim Alva: Yours is a VIP
telephone.

Shri‘Jagjivan Ram: My friend Shri
Alva always speaks something which
is devoid of ordinary commonsense.

Shri Joachim Alva: When I say you
are a VIP, do T lack commonsense?

Shri Jagjivan Ram: It is lack of
commonsense, because when I make
a private call nobody knows who is
caling and nobody knows that the
particular number belongs to a VIP.
Otherwise, I cannot know the actual
condition.

Dr. L. M. Singhvi: You have your-
self said that there are difficulties,

Shri Jagjivan Ram: When I book
a call as a Minister I do not get the
same experience that you get, but
when I book a call as an ordinary
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citizen, then nobody knows who is
calling and I get all the experience
that any other citizen gets.

Sir, the Post and Telegraphs Depart-
ment comprises of two sections: the
postal and the cngineering sections.
As hon. Members are aware, the postal
side of the P,_ & T. Department is a
losing one. @hn post-cards we have
been losing “heavily. The loss on
account of post-card is near about
Rs. 3 crores. Now, it has been said
that the post-card is a poor man’s
thing I would request hon. Members
to think how many post-cards in a
month a worker in a textile mill or a
worker in a colliery or a worker in
the plantation writes,)

Shrl Indrajit Gupta: We would like
him to write more.

Dr. L. M. Singhvi: That is all he
sends.

Shri Jagjivan: Ram: What is going
to be the incidence of the increase in
the price of post-cards on the poor
man? Much has been said that it is
a poor man’s thing. Perhaps many
Members are not aware that a large
per cent of the post-cards is utilised
not by the poor people but by the
business community.

Shri Indrajit Gupta: And MJUP.'s
also.

Shri Jagjivan Ram: Not M.P.s. 1
am saying that it is more utilised by
the business community. For adver-
tisement purposes they print thousands
and thousands of post cards.

Shri Sham Lal Saraf (Jammu and
Kashmir): There are M.P.s who are
business-men also.

Shri Jagjivan Ram: Then that will
be in their capacity as businessmen
and not Members of Parliament. So
the incidence of this slight rise of
one naya Paisa on the working class,
taking that they write very liberally,
say, two post-cards in a month, will
be only 24 nP in the year. Also, even
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by increasing the rate to 8 nP, we
are not going to cover the loss that
we are incurring on post-cards.

Shri U. M. Trivedi: Are these losses
not on account of the local post-cards
which you have introduced?

Shri Jagjivan Ram: We are doing
away with local post-cards.

Shri U, M. Trivedi: Then there
would be no loss.

Shri Jagjivan Ram: Local post-cards
have created more difficulties.

QThere have been some complaints
about delivery. We have been tighten-
ing them constantly. Personally, I
have noticed that there has been some
improvement in the delivery of Ex-
press letters in the important cities.
As regards delivery in the rural areas,
we have always been examining what
should be the branch office or sub-
office from where it will be served,
and depending upon the number of
letters or traffic, the deliveries are
made either daily, bi-weekly or
weekly. It depends upon the traffic.
But, to say that delivery everywhere
is Sattsractory 1S not corréet,” and I
anrnot sy complacent about it Much
requires to be done, and we are tdKing
Steps—in~the right direction. In this
matter, co-operation from the public
is also necessary. If at timeg they
bring to the notice of the Department
or to my notice some instances of late
delivery, that will perhaps help me in
investigating the causes for the delay
and remove those causes.) So, I will
make that request to Mefnbers that if
they send such instances of late deli-
very of telegrams or letters, that may
help me in finding a solution for that
and removing the drawbacks or de-
fects,

Shri U, M. Trivedi: About tele-
grams, the hon. Minister himself knows
that they are being delivered by post.

Shri Jagjivan Ram: There are oc-
casions when telegramg are sent by
post. When the line is interrupted
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and it cannot be repaired for some
time, we have to send it by post.

Shri U. M. Trivedi: Then,
do not charge twelve annas.

please

Shri Jagjivan Ram: In such cases,
if they claim, we refund the money
that the sender has paid.

Mr. Speaker: Probably, making a
claim might entail more charges,

Shri Jagjivan Ram: No, Sir, no
charges at all for that.

Then the condition of our buildings,
both official and residential, is far
from satisfactory. When I took over, 1
did take certain action so that we can
expedite the construction of both offi-
cial and residential accommodation,
because the experience had been that
though money, may be only a modest
amount, wag provided in the budget,
that was not being spent. So, I tried
to create a separate construction divi-
sion in the P. & T. Directorate. But,
in the mean time, the emergency came
and the progress that I expected has
not been achieved. I may assure the
House that | am very anxious to ex-
pedite the construction of both uffice
and residential accommodation with
the amount provided to us as quickly
as possible.

Then, with the increase in traffic, we
have been taking steps to upgrade
Branch Offices into Sub-Offices and
Sub-Offices into Head Offices. During
tnis Plan period, we propose to up-
grade 2,542 Branch Offices into Sub-
Offices and so the number may in-
crease, An additional burden is
likely to be cast on the P. & T. De-
partment with the scheme of compul-
sory savings. We are making pre-
paration for that. Some hon. Members
suggested that unless savings banks
facililies are available at a reasonable
distance and unless passbooks are
issued to persons making the deposit,
the chances of refund at the expiry
of five year period may be jeopardis-
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ed. Well, I may assure the House
that we are taking steps on that line.

The employeeg in the Posts and Tele-

graphs Department are efficient lot of
people who are quite alive to their
responsibilities and, by and large,
they have worked efficiently. But in
a big organisation where you have
hundreds of thousands of employees,
there will be some who will be indiffe-
rent lot of people and sometimes when
they err or they do not work so effi-
ciently, the whole Department is
blamed. I have always been empha-
sizing on the officers and the staff that
the Posts and Telegraphs Department
has built for itself a record of service
and efficiency and honesty. Let every
worker, whether officer or staff, whe-
ther Class I or Class IV, jealously
guard the record that has been estab-
lished by the Posts and Telegraphs
Department and try to improve upon
it by honest and hard work.

@have been, along with that, looking
to the welfare side of the employeces
in the Ministry and as soon as [ took
over charge of the Posts and Tele-
graphs Department, 1 suggested that
for post-matric technical education of
the children of employees whose
salary did not exceed Rs. 425 per
month, a number of scholarships
should be created. I am glad to
inform the House that we have
sanctioned 200 scholarships for post-
matric technical education in engineer-
ing, science, medical and other techni-
cal or technological subjects. Scholar-
ships vary from Rs. 15 to Rs. 50
per month depending upon the re-
sources of the guardians or parents
of the wardsé
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Shri Jagjivan Ram: Well, the hon.
Member should not be exercised over
that. If there is any brilliant student,
who hag completed his course, availa-
able in the country and wants to go to
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foreign country for further advanced
training, various sources are available
in the Government of India to pro-
vide him with the necessary facility.

Then, I have been taking a step to
provide other welfare provisions for
the employees. T have decided to start,
to begin with, one dispensary in every
circle and in some of the circles these
dispensaries have already been started.
I have an idea to have one full hospi-
tal at least in every circle. We have
started, to begin with, with the dis-
pensaries and, I think, very soon we
are going to cover all the circles. So,
this is with as view to provide the
medical facilities though on a modest
scale not comparable to the Railways
as yet. .

I attach the greatest importance to
good relation between officers and
staff and as soon as I took over I re-
vived the negotiating machinery. Ar-
bitraticn or adjudication may be very
good things. But, the goodwill that is
created in settlement of any dispute,
difference or grievance by mutual
negotiation among those who have to
work together is a thing which should
be encouraged. Therefore I attach
great importance to the negotiating
machinery. I am examining the
question how it could be madc more
effective. I have decided that there
should be periodical meetings of the
negotiating machineries. We shoula
see that they are really effective in
solving the problems that may be
brought before them.

Shri S. M. Bangerjee: May I know
one thing? Since he took charge of
this Ministry, meetings have started.
1 may congratulate him for that. All
cases have been piling up—would he
suggest that there should be more
meetings?

Shri Jagjivan Ram: We will see
that they are made more effective.

In that way, a question was raisea
by some hon. Members about a few
employees who have been punished on
account of the last general strike, 1
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have taken certain action. When tne
Federation requested me about those
employees who still have not comple-
tedd ithe period of their punishmeni, 1
decided that those cases should be re-
examined and those cases are belng
reviewed.

Sh:i S. M. Banerjee: Imr defence
departinent from 1st October, 1962, to
all those employees whose increments
had been stopped, it has been given.

Shri Jagjivan Ram: As I said, I
have asked, where the punishment
has not been over, those cases should
be reviewed and it should be  seen
what we can do. It will be very diffi-
cult to just declare a general ammesty.
Every case will have to be examined
on merits.

Shri Dinen Bhaitacharya: It would
have been generous on your part.

Shri Jagjivan Ram: Shri R, S.
Tiwary asked about the Madhya
Pradesh  Circle. Madhya Pradesh
Circle, we have decided to create.
If the hon, Member will help us in
finding some accommodation at
Bhopal, I may assure him that as
soon as accommodation will be avail-
able, the Circle office will be trans-
ferred the next day from Nagpur to
Bhopal. The same way about the
officc of the D.P.T. from Cuttack to
Bhubaneshwar. I think at Bhubha-
neshwar we have some land. The
building has to be constructed. If
that is done, the office will be trans-
ferred there,

About civil aviation and air services,
Shri U. M. Trivedi—I am sorry he
has left—raised the question that the
air services are losing. I may inform
the House one thing, that the air
services in this country were nation-
alised, and I had to do that pleasant
duty of nationalising the air services
when I found that it was impossible
to put the air services of this country
on a sound footing in private hands.
One thing should be remembered.
When the air services were in private
hands, the excise duty that was
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charged on aviation spirit was refund.-
ed to them. That amounted to Rs. 50
lakhs a year. During the course of
these years when the air services
have been nationlised, the Air Cor-
poration has been paying to the Gov-
ernment as tax on aviation spirit
sums varying from Rs. 50 lakhs to
more than a crore per year. If one
were to take into consideration these
amounts, ane will find that the Indian
Airlines Corporation has paid much
more than the loss that has been
shown.

The question of the amalgamation
of the two corporations has also been
raised. When I was piloting that
Bill,—the Air Corporations Bill—I felt
at that time that a stage may come
in course of time when the two cor-
porations could be amalgamated. And
when 1 took over charge of this Min-
istry, I examined it. One obvious
difficulty is that Air India has taken
a loan from the World Bank of nearly
112 million dollars, and that loan has
to be paid back. One of the condi-
tions of that loan is that Air India
will not amalgamate or merge itself
with any other corporation without
the sanction of the authority who has
advanced the loan. That difficulty is
there. But, apart from that the con-
clusion that by amalgamation there is
going to be an economy arises out of
the fact that Members have not exa-
mined that. I have looked into that,
and there is no possibility of any
sizeable economy in establishment by
the amalgamation of the two corpo-
rations.

As regards Palam airport, we are
trying to see that the civil and the
military airports may go to different
places. As regards Gauhati and other
places, there is no necessity of sepa-
rate airports,

Shri S. M. Bamerjee: What about
duty hours?

Shri Jagjivan Ram: About the duty
hours, T have been examining it, and
I do not find anything unusual in that.
We have three categories of workers,
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‘continuous’, intermitent’, and ‘casual’,
and the hours of work of these three
categories are different not only in
the Civil Aviation Department but in
various Departments of the Govern-
ment of India. And one thing should
be remembered namely that when
there is intermittent work, naturally
the hours of work will be higher than
in the case of continuous work, and
in the case of casual work they will
be still higher. But I shall further
examine the question whether in some
cases weekly off or fortnightly off
could be given, or in some cases where
the question of overtime allowance
has been raised, I shall myself look
into that matter and see what could
be done about it.

One hon, Member raised the ques-
tion about the meteorological instru-
ments being manufactured in this
country by our Department and sug-
gested the possibility of exporting
them to the surrounding countries
with a view to earn foreign exchange.
We have been making enquiries
through our offices there, either the
High Commissioner’s offices or the
Ambassador’s offices . . .

Dr. L. M. Singhvi: This has been
hanging since 1958. We find from the
Estimates Committee that in 1958 the
director of this department had said
that there appeared to be a very vast
scope of exporting these instruments
to these countries. Since 1858, flve
years have elapsed, and the Estimates
Committee has come out once again
with a very strong recommendation in
this matter. Why has nothing been
done for all these five years?

Shri Jagjivan Ram: That is true.
But unless we know what the require-
ments of those countries are, how can
we do it? I am speaking on behalf of
the Ministry and the Meteorological
Department, when I say that we have
made enquiries from the High Com-
missioners’ offices and Ambassadors’
offices what the possibilities in those
countries are and what the things are
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which are required by them. Once
we get that information, then the
Meteorological Department will start
the manufacture of those instruments.
One Member wanted that the licence
fee for radios in CD blocks and cen-
tres and village panchayats should be
on a reduced scale. It is already so.
In other cases we charge Rs. 15
annually, whereas in these cases it is
only Rs. 10.

Shri U. M. Trvedi complained about
the procedure of recruitment in the
P, & T. (An Hon, Member: He is not
here). For the information of the
House, I may say that recruitment in
the P. & T. department mostly for the
class III and IV services—the gazetted
ranks have to be recruited through
the UPSC—is done on the circle basis.
But subject to possessing the requisite
qualification, any Indian in any part
of the country is free to apply. It is
based on competitive examination. So
it is not restricted to the residents of
any particular area.

In construction works and other
contract works, I personally feel that
co-operative societies should be en-
couraged. I have always been em-
phasising to the department that
co-operative societies should be given
preference.

I must again express my thanks to
the Members of the House for all the
good and encouraging words they
have said about my Ministry. The
credit for that should go to the thou-
sands and thousands of employees in
the various departments under my
charge, because this is due to their
“hard work. I must express my thanks
"to the Members on my behalf and on
behalf of the officers and staff of the
Ministry and say that these words of
appreciation do encourage us to put in
better service and increase our effi-

ciency. //

Shri Dinen Bhattacharya: I had
raised a point about the toll tax on
Vivekananda Bridge. It has not been
replied to.
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Some Hon. Members: No questinn
now.

Mr. Speaker: I shall now put all
the cut motions together to vote,

The cut motions were put and
negatived.

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March
1964, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos. 90 to 100 and 139 to 143
relating to the Ministry of Trans-
port and Communications”.

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok
Sabha are reproduced below—Ed.]

DeEMAND No. 90—MINISTRY OF TRANS-
PORT AND COMMUNICATIONS

“That a sum not exceeding
Rs. 93,73,000 be granted to the
President to complete the sum
neccssary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Ministry of Transport

N1

and Communications’.

DemanDp No. 91—METEOROLOGY

“That a sum not exceeding
Rs. 1,93,74,000 be granted to the
President to complete the sum
neccssary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in

)9

respect of ‘Meteorology’.
DeMAND No. 92—CEeNTRAL RoAp Funp

“That a sum not exceeding
Rs. 3,98,75,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of
payment during the -year ending
the 31st day of March, 1964, in
respect of ‘Central Road Fund'.”

DEmAND. No, 93—COMMUNICATIONS

*(INcLUDING NATIONAL HIGHWAYS)

“That a sum not exceeding
Rs. 6,76,44,000 be granted to the
President to complete the sum
nec:ssary to defray the charges
which wiil come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Communications (in-
cluding National Highways)’.”

DeEMAND No. 94—MERCANTILE MARINE

“That a sum not exceeding
Rs. 91,27,000 be granted to the
President to complete tne sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Mercantile Marine’.”

DeEmAND No. 95—LIGHTHOUSES AND

LIGHTSHIPS

“That a sum not c¢xceeding
Rs. 1,01,21,000 be granied to the
President to complete the sum
neccssary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Lighthouses and Light-

v 9

shins’.
Denann No. Y6—AVIATION

“That a sum not excecding
Rs. 5,05,43,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment duriflg the year ending
the 31st day of March, 1964, in

(1)

respect of ‘Aviation’.

DeMAND No, 97—OveErsEAs COMMUNI-

CATIONS SERVICE

“That a sum not cxceeding
Rs. 1,28,28,000 be granted to the

APRIL 10, 1963
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NUES AND APPROPRIATIONS TO RE-
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President to complete the sum
hecessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Overseas Communica-
t'ons Service’.”

DemANB No. 98—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF

TRANSPORT AND COMMUNICATIONS

“That a sum not exceeding
Rs. 3,01,43,000 be granted to the
President to complete the sum
necessary to defray the charges
which wiil ceme i course of
Ppavment during the year ending
the 31st day of March, 1964, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Transport
and Communications’.”

DEMAND No. 99—INDIAN Posts & TELE-

GRAPIHS DEPARTMENT (INcLupING
WonrkInG ExPENSES)

“That a sum not. cxceeding
Rs. 87,69,34,000 be granted to the
Presidcat to complete the sum
neccssary to defray the charges
which will come in course of
payment during the year cnding
the 31st day of March, 1964, in
respect of ‘Indian Posts & Tele-
graphs  Department  (including
Working Expenses)’.”

No. 100—PosTs AND TELE-

SERVE FUNDS

“That a sum not excceding
Rs, 18,30,77,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during th- year ending
the 31st day of March, 1964, in
respect of ‘Posts and Telegraphs
Dividend to General Revenues
and Appropriations to Reserve
Funds'.”
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DemMAND No. 139—CAPITAL OUTLAY ON DeEMAND No. 142—CAPITAL OUTLAY OF

Roaps

“That a sum not exceeding
Rs. 57,11,94,000 be granted to the
President to complete the sum
necossary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Capital Outlay on
Rodds’.”

DeEMAND No. 140—CaPiTAL OUTLAY ON

PORTs

“That a sum not .exceeding
Rs. 6,43,87,000 be granted to the
President to complete the sum
nec:ssary to defray the charges
which will come in course of
payment during the year ending
the 31st day of ‘March, 1964, in
respect of ‘Capital Outlay on
Ports’.”

DEMAND No. 141—CaPiTAL OUTLAY ON

CiviL AVIATION

“That a sum not exceeding
Rs. 3,35,22,000 be granted to the
President to complete the sum
neccssary to defray. the charges
which will come in course of
payment during the year ending
the 31st day of March, -1964, in
respect of ‘Capital Qutlay on

()

Civil Aviation’.

THE MINISTRY OF TRANSPORT AND
COMMUNICATIONS

“That a sum not exceeding
Rs. 6,65,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Other Capital Outlay
of .the Ministry of Transport and

Communications’.

DEMAND No. 143—CaPITAL OUTLAY ON

INDIAN PoOsTs AND TELEGRAPHS (NOT
MFET FROM REVENUE)

“That a sum not excecding
Rs. 35,48,98,000 be granted to the
President to complete the sum
nec:ssary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Capital Outlay on
Indian Posts and Telegraphs (not
met from Revenue)’”

18.02 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Thursday
April 11,
(Saka).

1963/Chaitra 21, 1884
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[Wednesday, April 10, 1963/Chaitra 20,

DAILY DIGEST

COLUMNS
ORAL ANSWERS TO QUES-
TIONS— 8861—8903
S.Q. Subject
No.
33> Kiriburu Iron Ore Pro-
ject . . 8861—64
801 Extension Servnccs Pro-
gramme in Sccondnry
School 8864—66
292  Allownces to ansters 8866—"1
803 Incidence of crimes
in Delhi . 8871—76
Ro4 India Office Library . 8876—80
80s Chromite depOsnts in
Mysore 8880—81
%06 Drilling of oil wcll.s in
Assam . 8881—23
S07 National  Academy of
Administration.  Mus-
soorie . 8883—86
808 ““Tripitaka’ in Hindi 3886—g0
Rro Pay scales of University
teachers 8890—96
811 High Altitude Scientific
problems . 8896—90
812 Trayedy at National cy-
cling Championship . 8899—89
814 Mica mines in Bihar . 8902— 03
WRITTEN ANSWERS TO
QUESTIONS
8903—47
No.
309 Dog squad in Delhi 8903—04
813 Mineral cxploitation in
Madhya Pradesh . . 8904
%15 Scnior civil servants in
commercial concerns 8904—05
416 Mangangse and Iron Ore
Mines . . 8905
817 Lignite p roducnon 8905—06
818 Delhi State  Sanskrit
World Council . 8906
U.S.Q.
No.
1680 ~ Foreign Languages Scho-
larships  Scheme 8907
1681  Students sent abroad . 8907
1642  Students from QOrissa
for training abroad 8907—08
16%3 bducatxond delcgat:on
., toU. . . 8908
1684 Sy‘mposmm on cdut.a-

tional statistics

8909

1885 (Saka)]

WRITTEN ANSWERS TO
QUESTIONS—contd.
U.S.Q. Subject
No.
1685 Centres for training  of
Bal Sevikas
1686 Mincral oils
1687  Adult education in
Orissa .
1688  Primary cducatnon in
Qrissa .
1689  Scholarships
1690 Hostels for S.C. and S T.
students in Orissa
1691 Superannuation age
1692 Vijnan Mandirs in Orissa
1693 Assistance for welfare of
S.Cs. and S.Ts. in
Orissa

1694 Housing Suhcmc for
S5.Cs. and S.T.s in Orissa

Cultural Centres  in

Orissa . .
Palace  of Maharani
I.axmi Bai at Jhansi .
Re-naming of  West
Yergal as Bengal

Crude oil from Iriq .

Mincral Benefication
Committee,

Technical personnel in
private scrvice

Physically handicapped

Pending cases in High
Courts  and Supreme
Court . .

Rifle training
Land in Delhi

Cases of abduction in
Dethi .

Imcrnsnonal Yoth Hos-
tel, Delhi

Notified areas

Primary school teachers
in Manipur .
Coal mines at Kamtee in

Maharashtra . .

Wind power

Ex-ILN.A. personnel
Public  Librarics in
Madras

ILA.S. and L.P.S. Oﬂiccrs
in Madras State .

1714 Housing  Schemes tor
Scheduled Castes

1695
160f.
1697

169%
1699,

1700
1701

1702

1703
1704
1705

1706

1707
1708

1709

1710
1711
1712

1713

9104
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8909—10
8910—I1

8911

8911
8912—13

8912
8912—13
8913
8913—14

8914—15§

8915
8915—16

8916 —17
8917

8917—18
8918—19
8919

8919—20
8920—21
8921—22

8922

8923
8923—24

8924
8924—25
8925
8925—26
8926—27
8927

8$927-28
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WRITTEN ANSWERS TO
QUESTIONS—contd,

U.S.Q. Subject

No.

1715 Scholarships in Tech-
nical  Institutes in
Punjab . .

1716 Punjab Government
Officers at Centre

1717 Scholars sent abroad

1718  Admission in  Delhi
Schools . .

1719 L.C.S. Officers . -

1720 Unauthorised cnlry into
India

1721 Primary schools in H:m-
achal Pradesh .

1722 Burcaux of education
and vocational guidance

1723 Persons arrested undcr
Police Act .

1724 Singareni Collicries
Company .

1725 Rural Institutes  of
Higher Education

1726 Delhi  University lec-

turers . .

1727 Technical personncl

1728 Housing  colonies for
tribals .

1729 Colonies for Scheduled
Castes in Andhra Pra-
desh

1730 Engineering collcgc at
Allahabad . .

1731 New polytechnics

1732 Copper ore in Guntur
district

1733 Foreign sludcms in

1734 Coal production . .

1735 National Institute of
Audio-Visual  Educa-
tion .

1736 New colleges in Dclhx .

1 Archaeological ~ Survey

737 of India %wlp to Nepal

1738 Replacing English by re-
gional languages in
States

1739 ‘Teachers for lhnrd r-ne

Ycur Plan

[Da1Ly Drcest]

CoLuMNS

8928-—29

8930
8930—31

8931
8932

8932
8932—133
8933
8933—34
8934
8934—35

8935—36
8936

893637

8937

8937—38
8938—39

8939
8940
8940—41
8941
8941—42

8942

8942—43

8943

91¢c6
WRITTEN ANSWERS TO
QUESTIONS—contd.
U.S.Q. Subject CoLUMNS
No.
1740 Land in Dclhi 8943—44

1741 L. ISI)C petrol depot in

ew Declhi . 8944
1742 New schools in DClhl . 8945
1743 Propagation of Hindi . 8945—46

1744 National Anthem 8947
PAPERS LAID ON THE

TABLE . o . 8947
A copy of the Minister’s (Allow-

ances, Medical Treatment

and  Other  Privileges)

Amendment  Rules, 1963

pulished in Notification No.

G.S.R. 431 dated the §&th

March, 1963, under sub-

section (2) of section 11 of the

Salaries and Allow ances of

Ministers Act, 1952.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

PRESENTED . . . 8947

Nineteenth Report was pre-
sented,

REPORT OF ESTIMATES
COMMITTEE PRESENT-
ED 8948

Thirty-fifth chort was pte-
sented .

DEMADS FOR GRANTS

Discussion on Demands for
Grants in respect of the
Ministry of Transport and
Communicatiops concluded
and all the Demands were
voted in full . .

AGENDA FOR THURSDAY,
APRIL, 11 1963 CHAITRA 21,
1885 (SAKA)

Considcration and voting on
the Demands for Grants in
respect of the Ministry of
Mines and Fucl.
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